-

Vol. 225
No. 10

Monday
26 March, 2012

6 Chaitra, 1934 (Saka)

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPOR
CONTENTS

Re: Demanding Suspension of Question Hour (pagel-2)
Written Answers to &rred Questions (page 2-44)
Written Answers to Unstarred Questions (pages 44-245)

Written Answers to &rred and Unstarred Unstarred Questions set for 23y
March, 2012 (pages 245-474)

Statement by Minister Correctirgnswers to Questions (page 474)
Papers Laid on th&able (page 474-82)

Reports of the Department Related Parliamentary Standing Committee
Defence -Laid on the @&ble (page 482)

Statement by Minister —

Status of implementation of recommendations contained inTitelfth
Report of the Department-related Parliamentary Standing Committee
Food, ConsumeAffairs and Public Distribution- Laid on the a&ble
(page 482)

Government BIl —
The Indian Forest (Amendment) Bill, 2032introduced (page 483)
Matters raised with permission —

Demand for urgent need to improve service conditions of Centr
Parliamentary Forces Personnel (page 483-84)

[PT.O.

©
RAJYA SABHA SECRERRIAT

NEW DELHI

Price : Rs. 50.00

on

2D

/)




Intrusion into IndiamAirspace by Chinese Helicopter (page 484)

Suicide byTribal student inAndhra Pradesh for creation ®€langana tte
(page 485-86)

Suicide and self-immolation attempts by peoplé@nahra Pradesh for creation
of seperate tate ofTelangana (page 486-87)

Special Mentions—
Concern over food adulteration in the country (page 487-88)
Concern over black money hoard&droad (page 488-93)
President Message (page 494)
The Budget (General), 2012-13 (page 494-552)

WebsiteAddress http://rajyasabha.nic.in
http://parliamentofindia.nic.in

E-mailAddress : rsedit-e@sansad.nic.in



PuBLIsHED UNDER RuLE 260 oF RuLEs oF Procepure AND CONDUCT OF
BusinessIN THE CounciL oF STATES (RAJYA SABHA) AND PRINTED BY
SHREE GANESH AssociaEes, Mauipur DeLHI-110053



RAJYA SABHA
Monday, the 26 March, 2012/6h Chaitra, 1934 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair
RE : DEMANDING SUSPENSION OF QUESTION HOUR
MR. CHAIRMAN: Question No. 161 (Interruptions) This is Question Hour
and only questions will be taken .ufinterruptions)
sft BT WESHY  (MERT): WX, #9 suspension of Question Howr ifes
e 2 1..(caum)..
MR. CHAIRMAN: Please sit down(Interruptions)
S UBET FESHY: WX, W U WE MU W Id1 g E...(IY)...
sft wwmfer werer S, guwr oMy §8 wweyl Tiwariji, please, no display of
newspapers.(Interruptions)
Mt UBE WESHRY: SEM WHR Bl gal AT B (@G Iem Wl @ oqar
e 2. (craem)...
MR. CHAIRMAN: Question No.161(Interruptions) fa™t <, sEER  #d
feEmgy ... (eaaem)...
st UBTY SESHY. W, WA W@ PlE MH AR TS T l.(@um)...

st wwmufer $uar ey 93 <imsyl Please allow the Question Hour to
proceed.(Interruptions)

Y gBET SESHT IR, (@EUM)...

sft wwmufen: < ferg,  all matters are discussed through appropriate
procedures.(Interruptions)

s TAUE. EQAferl  (SIRWS): §WUld #ElRd, AN yg™ q S e fea
B...(auH)...

sft wvf: $Uar Mg W §8 SISVl

sft Ram= et (ER): W=, 98 oRu o T g 5 wer #
et e @ €, & exorbitant pricer N T F, (@@um). difeT B gaemE €
.. (TTE)...

MR. CHAIRMAN: Hon. Members, please allow the Question Hour to
proceed.(Interruptions)
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3t gAGR goT. WR..(aum)...

st fao AR wureh: W) (w@um)..

Mt REm= fart @), 99 arfl 9w 9 @ ger o =Ry R S™ Sw
g9 SfBR g, T Ie i @l Fb TE eAdn?...(cHaum)...

SHRI M. VENKAIAH NAIDU (Karnataka): It is a highly sensitive and an
important issue.(Interruptions)...

t THTH SEQAfer W W & IE FEAl © (.. (aum)...

MR. CHAIRMAN: Please allow the Question Hour to proceed
(Interruptions). Nothing is going on record(Interruptions)

St TATH. SrEqaferr: *
M REam= fard: ~
#ft fom par wumf *
M usEr FEASHY: ¢

st Wi $UT ST @M 98 sy l..(=@aEm).. The House is adjourned till
12.00 hours.

The House then adjourned at three minutes past eleven of the clock.

The House re-assembled at twelve of the Clock.
MR. DEPUTY CHAIRMAN in the Chair
WRITTEN ANSWERS TO STARRED QUESTIONS

Food security for common man

t*161. SHRI RAMACHANDRA PRASAD SINGH Will the Minister of
CONSUMERAFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the requirement of food security for the common
man in the country cannot be fulfilled by its own resources;

(b) if so, Government's reaction in this regard; and

(c) the other options which are being considered by Government in such
a situatation?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (c) No, SirThe
Government has adequate resources for meeting the requirements of food security
for common man.The Government is implementinfargeted Pulic Distribution
System (TPDS) under which foodfrains at subsidised prices are provided to targeted
householdsThe Government is also implementing OtiWgelfare Scheme (OWS)

*Not recorded.
TOriginal notice of the question was received in Hindi.
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such as Integrated Child Developmentvizes, Mid Day Meal Scheménnapurna
etc. to ensure food security of especially vulnerable groups.

Government has introduced the National Food Security Bill (NFSB) in the Lok
Sabha on 22-12-2011, which aims at providing legal entitlements to foodgrains and
meals to tageted populationAs per provisions of NFSB, and using 20Census
population, the requirement of foodgrains fBPDS and OtheMelfare Schemes
prescribed in the Bill, is estimated at 60.74 million tons. The stock of foodgrains
available in the Central Pool as on 1st March, 2012 is 54.43 million tons as against
the bufer norm of 25 million tons for the quarter beginning 1st Jan¥2.The
procurement of wheat and rice during 2010-11 was 62.53 million tons and expected
procurement of rice and wheat during 202 is 67.12 million tonswith the stock
of foodgrains available in the Central Pool and trends in procurement, it would be
possible to meet the estimated requirement of foodgrains under NFSB.

Declaration of National Projects

*162. SHRIMATI RENUBALA PRADHAN: Will the Minister of WATER
RESOURCEShe pleased to state:

(@) whether Government is declaring some projects as national projects in
the country;

(b) if so, the details and the present statues thereof; and
(¢) if not, the reason therefor?

THE MINISTER OF WATER RESOURCES (SHRI AAN KUMAR
BANSAL): (a) Government launched a scheme in 2008 for expediting completion of
identified National Projects. Under this scheme 14 projects were declared as National
Projects.

Subsequentlyproject proposals from dérent $ates have been received for
inclusion in the scheme of National Projects.

(b) and (c) The list of 14 projects approved as national projects is given in
Statement $ee below).

Out of the proposals recieved subsequently from the State Governments for
inclusion in the scheme of National Projects, Government has decided to process the
Saryu Nahar project and the Sharda Sahayak project for inclusion in the scheme of
National Projects. Government has yet to take a decision on the remaining eligible
proposals.



List of Projets declared as National Projects

Statement

SI.No.

Name of the Project

(2) Irrigation (ha.)
(2) Power (MW)
(3) Storage (MAF)

State

Status

2

3

4

5

Teesta Barrage

Shahpur Kandi

Bursar

2nd RaviVyas Link

Ujh multipurpose

project

(1) 9.23 lakh

(2) 1000 MW

(3) Barrage

(1) 3.80 lakh

(2) 300 MW

(3) 0.016 MAF

(1) 1 lakh (indirect)
(2) 1230 MW

(3) 1 MAF

Harness water flowing
across border of about
3 MAF

(1) 0.32 lakh ha
(2) 280 MW

West Bengal

Punjab

Jammu and Kashmir

Punjab

Jammu and Kashmir

Under Execution

Under Execution

DPR under preparation by NHPC

Under conceptual stage

DPR under preparation by CWC

14
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6.

10.

11.

Gyspa project

Lakhvar Vyasi

Kishau

Renuka

Noa-Dehang Dam
Project

Kulsi Dam Project

(3) 0.66 MAF

(1) 0.50 lakh ha

(2) 240 MW
(3) 0.6 MAF
(1) 0.49 lakh
(2) 420 MW
(3) 0.325 MAF
(1) 0.97 Lakh
(2) 600 MW
(3) 1.04 MAF

(1) Drinking Water

(2) 40 MW
(3) 0.44 MAF

(1) 8000 ha.
(2) 75 MW
(3) 0.26 MAF

(1) 23,900 ha.
(2) 29 MW

(3) 0.28 MAF

Himachal Pradesh

Uttranchal

Himachal Pradesh/Uttranchal

Himachal Pradesh

Arunachal Pradesh

Assam

DPR under preparation by
Government of Himachal Pradesh

DPR prepared and under appraisal.

DPR prepared and under appraisal.

DPR prepared. Forest Clearance
awaited

DPR under preparation by
Brahmputra Board

DPR under preparation by
Brahmaputra Board

0] slenmsuy Usn\
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2 3 4 5

12. Upper Siang Indirect Arunachal Pradesh Under conceptual stage
9500 MW
17.50 MAF
Flood moderation

13.  Gosikhurd (1) 2.50 lakh Maharashtra Under execution
(2) 3 MW
(3) 0.93 MAF

14. Ken Betwa 6.46 lakh Madhya Pradesh Phase-I DPR prepared and submitte
72 MW to CWC in December2011l. Under
2.25 MAF

9
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Shortage of electricity

*163. SHRI PRAKASH JAADEKAR: Will the Minister of POWERDe pleased
to state:

(@ whether it is a fact that a report by the Central Electrigityhority has
revealed that eletricity shorage has increased relatively on monthly basis since 2010;
(b) if so, the reasons thereforegion-wise; and

() what measures Government proposes to take to meet the growing
demand of electricity?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE): (a) and (b)
Central ElectricityAuthority has not brought out any report stating that electricity
shortages have increased relatively on monthly basis since 2010. Hpwexer
electricity shortages varies from state to state on month to month basis, depending
upon the demand and supply of powd&he region-wise details of electricity
shortages, both in terms of energy and peak, for year 2009-10, 2010-11 and
2011-12 (upto February2012) are given int8&tement $ee below). The main reasons
for shortage of power in the country are as under:

i. Growth in demand for power outstripping the growth in generation and
capacity addition.

i. Shortage of peaking power in the grid.

i. Low Plant Load factor of some of the thermal generating units, mostly in
the State Sector and newly commissioned units.

iv. Inadequate sub-transmission and distribution network in some Sates.
v. High Transmission and Distribution Losses.

vi. Poor financial position of State Utilities which does not enable them to
raise the resources necessary for making required investments to create
adequate generation capacity

(c) The steps taken/being taken by the Government to mitigate shortage of
power in the country are given below:

() Acceleration in generating capacity addition.

(i) Rigorous monitoring of capacity addition of the on-going generation
projects.

(i) Development of Ultra Mega Power Projects of 4000 MW each to reap
benefits of economies of scale.

(iv) Augmentation of domestic manufacturing capacity of power equipment.
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V)

(vi)

(vii)

(i)

)

®

Coordinated operation and maintenance of hydro, thermal, nuclear and
gas based power stations to optimally utilize the existing generation
capacity

Thrust to import of coaby the power utilities to meet the shortfall in
coal supplies to thermal power stations from domestic sources.
Renovation, modernization and life extension of old and inefficient
generation units.

Strengthening of inter-State and inter-regional transmission capacity for
optimum utilization of available power

Strengthening of sub-transmission and distribution network as a major
step towards loss reduction.

Thrust to rural electrification through Rajiv Gandhi Gram¥fyutikaran
Yojana.



Month-wise region-wise details of shortages (both energy and peak) from April, 2009to February, 2012

Statement

Month Northern Region Western Region Southern Region
Energy Peak Energy Peak Energy Peak

MU) (%) MW) (%) MU) (%) Mw) (%) MU) (%) MwW) (%)
1 2 3 4 5 6 7 8 9 10 u 12 13
Apr., 2009 2074 111 3979 124 3359 149 5,284 15.0 1,682 9.0 2,847 97
May., 2009 2267 106 4432 138 2570 119 5,455 16.0 838 48 1,976 7.1
Jun., 2009 3,168 137 4,291 121 2,809 135 5,469 16.5 971 5.6 3,621 126
Jul., 2009 2,651 110 4011 113 1567 8.8 4826 156 1053 58 3052 10.6
Aug., 2009 3,635 147 5009 159 2647 126 6947 19.6 1187 6.3 2921 101
Sep., 2009 2872 130 4191 121 2458 116 6274 16.9 914 5.2 2157 75
Oct., 2009 2454 117 4487 128 2354 110 5906 159 1318 6.9 2837 9.8
Nov., 2009 1,889 10.2 3547 115 2594 12.7 6918 184 798 49 2101 1.7
Dec., 2009 2130 105 4187 126 3646  16.0 6478 174 1052 59 2522 89
Jan., 2010 2295 112 4254 130 3795 164 6662 18.0 993 53 2028 7.0
Feb., 2010 1,698 9.3 3543 109 3572 16.8 6805 182 1160 6.2 3119 104
Mar., 2010 2,436 114 3853 11.8 4030 164 7023 17.7 2066 94 3129 9.7
2009-10 29570 116 5720 154 35401 137 7023 17.7 14032 6.4 3129 9.7
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1 2 3 4 5 6 7 8 9 10 11 12 13
Apr., 2010 3437 16.3 4714 144 4501 183 7418 188 2195 106 3160 9.8
May., 2010 2492 109 2735 81 4193 17.2 6787 180 1332 7.1 3547 11.3
Jun., 2010 1823 79 2079 59 3227 154 7034 195 1219 6.7 4420 143
Jul., 2010 1972 83 3751 104 2392 125 5924 18.0 1158 6.3 3158 10.7
Aug., 2010 1664 7.3 3719 100 2018 106 4782 147 1087 57 2883 9.6
Sep., 2010 1149 55 3330 89 1495 7.8 3842 111 687 3.7 1961 6.6
Oct., 2010 1218 56 2518 75 2837 120 5839 151 673 35 1304 43
Nov., 2010 1152 6.2 870 2.7 2277 11.0 5946 156 388 24 1028 3.7
Dec., 2010 1658 7.8 2714 81 3404 142 6910 174 421 23 1723 58
Jan., 2011 1897 85 2791 81 3110 126 6654 16.7 583 29 2015 6.3
Feb., 2011 1132 6.1 3054 91 3048 133 6808 16.8 788 4.0 1555 49
Mar., 2011 1201 56 3054 9.1 3115 12.2 5979 147 1392 6.0 2135 6.4
2010-11 20795 8.0 3330 8.9 35617  13.3 5979 14.7 11923 52 2135 6.4
Apr., 2011 1,260 6.3 3,054 9.1 2,786 113 5,861 14.8 1,486 6.9 2,448 7.2
May., 201 924 40 2113 6.0 2750 109 5158 134 996 4.8 2309 7.1
Jun., 2011 921 39 2361 6.4 1777 81 4670 125 900 4.6 2371 75
Jul,, 2011 677 26 2315 59 1798 8.6 5248 142 900 4.3 1550 4.9
Aug., 2011 1268 51 3547 8.8 1495 7.2 3899 115 613 29 1652 53
Sep., 2011 1559 6.6 3477 9.0 1658 8.2 6454 16.3 1183 5.6 3397 10.2
Oct., 2011 2661 114 3811 10.7 3539 139 6035 144 2471 11.0 4263 12.8

0T
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Nov., 2011 1986 94 2832 85 4128 155 7200 170 2402 11.7 5197 153
Dec., 2011 2035 9.1 3516 99 4272 149 7476 178 2480 114 4668 142
Jan., 2012 1644 7.2 3187 8.8 3274 124 6192 154 2031 9.3 4500 133
Feb., 2012 1730 7.7 3517 9.6 3275 134 5742 139 2985 133 5361 152
2011-12* 16665 6.6 3131 7.8 30752 11.6 6400 15.1 18456 7.9 3854 10.9
Month Eastern Region North-Eastern Region All India
Energy Peak Energy Peak Energy Peak
MU) (%) MW) (%) MU) (%) Mw) (%) MU) (%) Mw) (%)
1 14 15 16 17 18 19 20 21 2 23 24 25

Apr., 2009 408 55 1,303 101 92 131 190 130 7,615 112 13603 123
May., 2009 209 29 797 6.5 110 14.7 227 145 5,994 8.8 12887 119
Jun., 2009 335 4.5 1,170 9.3 9 128 240 148 7,382 10.6 14,791 132
Jul., 2009 300 40 1117 8.8 105 129 265 159 5,676 83 13271 121
Aug., 2009 400 52 836 6.5 117 138 391 222 7,986 109 17,004 146
Sep., 2009 301 40 596 46 109 125 289 173 6,654 9.6 13507 117
Oct., 2009 318 42 474 38 0 10.6 164 10.2 6,534 94 13868 120
Nov., 2009 248 37 1158 9.3 65 8.6 214 132 5,594 8.9 13938 127
Dec., 2009 277 40 1224 10.2 57 7.3 245 146 7,163 104 14656 130
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1 14 15 16 17 18 19 20 21 22 23 24 25
Jan., 2010 404 56 953 78 53 6.9 170 10.6 7540 107 14,067 125
Feb., 2010 198 29 834 6.6 60 8.8 239 144 6,687  10.2 14540 127
Mar., 2010 512 6.3 945 71 9 10.8 207 132 9123 119 15157 127
2009-10 3910 4.4 836 6.3 1036 111 315 17.9 83950 10.1 15157 12.7
Apr., 2010 711 8.7 1516 114 109 158 219 139 10953 146 17027 143
May., 2010 441 5.7 843 24.7 9% 12.7 256 16.2 8553 115 14168 121
Jun., 2010 369 47 755 281 0 11.3 269 156 6728 95 14557 125
Jul., 2010 405 4.8 1140 232 81 9.0 280 16.0 6008 85 14253 125
Aug., 2010 302 3.6 678 116 88 94 289 16.5 5159 73 12351 108
Sep., 2010 257 31 682 242 A 101 335 18.2 3682 54 10150 8.7
Oct., 2010 199 25 179 28.7 78 8.7 353 185 5005 6.8 10193 8.7
Nov., 2010 170 23 389 238 a7 59 238 132 4034 6.3 8471 75
Dec., 2010 253 34 1070 150 46 5.7 147 8.8 5782 81 12564 10.7
Jan., 2011 321 42 783 4.7 46 5.8 120 72 5957 79 12363 10.3
Feb., 2011 277 39 1039 24 42 5.6 114 6.8 5287 1.7 12570 104
Mar., 2011 327 4.0 748 154 53 6.5 115 6.9 6088 7.7 12031 9.8
2010-11 4032 4.3 682 5.0 869 8.8 353 18.5 73236 8.5 12031 9.8
Apr., 2011 399 50 1222 144 77 9.3 181 10.3 6008 8.0 12766 104

A
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May., 2011
Jun., 2011
Jul., 2011

Aug., 2011
Sep., 2011
Oct., 2011
Nov., 2011
Dec., 2011
Jan., 2012
Feb., 2012
2011-12*

g 8

312
309

382
359
467
493
553
4366

41
39
36
3.6
52
4.6
47
59
6.0
6.8
4.8

1121
736
890
532

650
647
753
615
783
534

33
56
6.0

44
73
25
54
40
58
3.7

100

961

11.2
9.7
8.6
94
8.6
95
74
9.9
9.6

11.2
9.5

178
194
260
207
186
127

119

79
191
138

10.3
11.0
135
109
9.9
6.7
32
6.7
4.6
105
7.2

5100
3997
3774
3783
4940
9145
8939
9349
7528
8637
71200

6.5
54
4.9
5.0
6.6
11.3
116
115
94
111
8.3

10879
10332
10263

9837
14048
14886
15932
16532
14573
15594

14447

8.9
85
8.2
81
11.0
117
12.8
131
117
121
11.2

*upto Feb, 2012
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Mission mode programme for disposal of cases

1*164. SHRI SHREEGORL VYAS: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@) the progress made in the mission mode programme for early disposal of
cases;

(b) whether there is any action plan for maximum use of Hindi and regional
languages for success of Gram Nyayalayas; and

(c) if so, the details thereof?

THE MINISTER OF LAV AND JUSTICE (SHRI SALMAN KHURSHEED):
(a) Huge backlog of cases and high pendency in courts is one of the major problem
affecting both the judicial administration and justice delivery in India. Several
measures are taken by the Government in close cooperation with the State Hight
Courts for expeditious disposal of casés. a part of that Government of India
undertook a pendency reduction drive from July 2011 to Dec 2011. The Chief
Justices of the High Courts were requested to initiate in a campaign mode clearance
of petty cases and long pending cases and utilization of 13th Finance Commission
grant for pendency reductioAll the High Courts participated in the campaign and
went on to set their own targets for reduction of pendency and pursued them with
vigour. The High Courts adopted a variety of methods, which are summerised in
Statement $ee below). The result has been an improvement in disposal of cases and
reduction in sizeable number of under trials.

(b) and (c) GenerallyHindi and regional languages are used in the
proceedings of the lower courts in the States. Under Section 29 of the Gram
NyayalayasAct, 2008, the proceedings before the Gram Nyayalayas and its
judgement shall as far as practicable be in one of the official languages of the State
other than the English languages.

Statement
Mission Mode Programme for reduction of pendency in courts
Bombay

e All cases pending for more than 10 years to be disposed of. Special
courts appointed to tackle pendency of cases under section 138 of
Negotiable Instrumenfct.

e Special Courts to be established for dealing with cases involving
atrocities against women and persons belonging to SCs and ST

e An amendment proposal to Section 258 of BC. has been moved by
the High Courts in order to reduce the pendency

TOriginal notice of the question was received in Hindi.
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Calcutta

Constituted a Special Committee for reduction/elimination of barriers and
ensuring speedy trial of cases.

e All criminal cases numbering 9,29,193 as on 31.12.2010 which are
compoundable in nature, instead of being decided by the regular court,
would be sent to Lolddalat for disposal under the provisions of Legal
ServicesAuthorities Act, 1987.

e Special measures to be taken for dealing with old cases for all Courts
including High Court.

e Lok Adalats to be held on every working day at least for one hour either
before or after courts hours on regular basis and on every non working
Saturday and Sunday in every month for whole of the day

e High Court of Calcutta has fixed at least 2 days in a week for disposal
of old cases, giving priority hearing of old cases involving senior
citizens, women, backward class people.

Delhi

e Delhi High Court has fixed the target of atleast 20% in reduction of
pendency of cases as on 01.072®Y December2011.

e Amended Delhi High Court (original side) Rules, 1967 by notification
dated 18.08.2009 and conferred additional powers on the Regidiear
said powers can be delegated to Joint Registrardi@gistrars by the
Court.

e Introduction of case Flow Management System in Delhi High Court.

e  Chief Justice earmarked every 'Thursday' as an "Old Matters Day".

e Delhi High Court emphasized on petty and long pending cases (more
than 5 years) in subordinate Courts, cases pertaining to senior citizens,
minors, disabled and other marginalised groups and under trials (atleast
2/3rd of numbers released on bail/discharged).

Gujarat

e All pending civil suits and appeals upto the year 2005 to be disposed of.

e Under "operation justice - 2011 initiated by Gujarat High Court, Public

Notices through news papers have been issued to draw attention of
litigants and advocates to speed up the process in pending cases.

Himachal Pradesh

Targets set for disposal of cases upto the year 2005 in High Court and
upto the year 2008 fopetty cases and upto 2005 in Subordinate Courts.
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Karnataka

e Tamets set for 3240 ces and 45863 cases which are more than 7 years
old in the High Court and subordinate courts respectivetyr petty
cases the target set for 11728 cases in the subordinate courts.

Kerala
e Case flow management Rules framed for Subordinate Courts for reducing
pendency

e High court is also taking the initiative to incorporate a new rule as 97A
in the rules of the Hight Court of Kerala providing for faster service of
process, hearing on day to day basis, automatic termination of stay after
the expiry of 2 months in cases seeking to challenge/stay/transfer the
lower court proceedings.

Odisha

e Tamet has been fixed for disposal of cases upto the year 1995. For petty
case a target has been fixed for disposal of atleast 2/3rd of pending
cases by the end of Decemb201l

Madhya Pradesh

e High Court of MP kept a constant vigil over the pendency of
Subordinate Courts and issues directions from time to time.

» Directed Subordinate Courts to decide cases pending for four years
or more by 31st Decemhe2011

» Fresh directions issued to all the subordinate courts to take up
cases pending over five to fifteen years in a mission mode and
decide maximum number of cases in a period of 6 month beginning
from July 2011.

» Specific directions issued with regards to cases related to women,
senior citizens, untrials, juveniles, corruption and narcotic drugs.

e Periodical Megadalats are being held at High Court level at Main Seat
and its two Benches, Indore and Gwalior to reduce pendency
substantially

Punjab and Haryana

e Addional District and Session Judges declared as Special courts under
NDPSAct.

Madras

e High Court motivated Judicial Officers towards concentrating on long
pending cases for 15 to 20 years through awarding triple norms (internal
assessment) method.
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Shortage of judges and pending cases
1*165. SHRIMATI HEMA MALINI : Will the Minister of LAW AND JUSTICE
be pleased to state:

(@) whether it is a fact that a large number of posts of judges at all levels
of judiciary are lying vacant in the country;

(b) if so, the details thereof;

(c) the reasons therefor and the manner in which these vacancies would be
filled up and by when;

(d) whether it is also a fact that a large number of cases are pending in
various courts of the country;

(e) if so, the details thereof and the reasons therefor; and
() Government's action plan to dispose of these cases?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED):
(@) and (b) There were 269 vacancies of Judges in the State High Courts as on
20.03.2012 and 3634 of Judges in the district and subordinate Courts as on
30.06.2011. High Court-wise and State-wise details are given in the Statements-I and
Il respectively (See below)

(c) Under the existing procedure for appointment of Judges of the Supreme
Court and State High Courts, the Government processes appointments upon receipt
of proposals from the Chief Justice of India for Supreme Court and High Court upon
reciept of proposals from the respective Chief Justice of the High Court. The
Government periodically reminds the Chief Justices of High Courts to send
proposals for filling the vacancies in High Courts as per the timelines prescribed in
the Memorandum showing the Procedure Agpointment andTransfer of Chief
Justices and Judges of High CouAsdditionally, the Government had written to the
Chief Justices of High Courts #pril and June 201 to fill the vacancies in the High
Courts and subordinate courts in a campaign mode from 01st July 2011 onwards for
six monthsAs a result of this, 85 vacancies of High Courts have been filled in the
calendar year 2011 against 43 vacancies filled in the calendar year 2010.

UnderAtrticle 235 of the Constitution of India, administrative control over the
members of subordinate judiciary in the States vests with the respective High Court
and the State Government. Therefore, the responsibility for filling the vacancies also
vests with them. The Supreme Court in its judgment dated 3.4.2006 in C.A. No. 1867
of 2006 (Arising out of SLP (C) No. 22523 of 2005) — in the matter of Malik Mazhar
Sultan and Anr. Vs U.P. Public Service Commission and Ors. has directed all the
States/UB to strictly adhere to time schedule for ensuring timely filling of
vacancies. The Supreme Court has also given instruction to all the State
governments/U3 and High Courts to provide the schedule so that vacancies are
filled timely every yearSince then, filling up of vacancies in subordinate courts is
monitored by the Supreme Court or a quarterly basis

TOriginal notice of the question was received in Hindi.
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(d) to (f) The data on institution, disposal and pendency of cases is
maintained by the Supreme Court and High Cous$sper the information received
from the Supreme Court, 59368 matters are pending in the Supreme Court as on
14.03.2012. Out of them, 17680 matters are less then one year old and are not in
arrears.

As per the information published by the Supreme Court in the Court News
(Vol. VI, issue No.1), 42,49,344 cases in High Courts and 2,77,51,181 cases in the
subordinate court were pending as on 31.12.2010.

Huge backlog of cases and high pendency courts is one of the major problem
affecting both the judicial administration and justice delivery in India. The Ministry
of Law and Justice had held a National Consultation for strengthening the judiciary
towards reducing the pendency and delays in Octob@®9. The consultation
considered and deliberated upon tfision Document which was endorsed by a
Resolution at the end of the Consultation. to realize the objectives set out in the
Vision Document, a National Mission for Justice Delivery and Legal Reforms has
been set up with the objective of pursuing several strategic initiatives which will
include (i) policy and Legislative changes (ii) re-engineering of procedures
(i) measures for human resource development (iv) leveraging of information and
communication technology for better justice deliv@rige Mission will pursue a co-
ordinated approach for phased liquidation of arrears and pendency in the judicial
administration.

Several other steps have also been taken by the Government to reduce the
pendency whichnter-alia include measures for strengthening the judicial system by
reviewing the strength of the judges in High Courts, expeditious filling up of
vacancies as per laid down procedure, setting up of part time/special courts,
improving infrastructure in the courts and increasing use of ICT for court
management as well as for providing citizen centric services. The Thirteenth Finance
Commission has allocated a grant of Rs. 2500 crore to the States for morning/
evening/shift courts. These courts will try petty cases so as to clear backlog of
cases and relieve pressure on judicial time. These courts may either utlize the
services of retired judicial officers or of regular judicial officers on payment of
additional compensation. Rs. 681.66 crore have been released to the State
Government for morning/evening/shift courts. So, {4637 morning/evening/shift
courts have been established.

Statement-|

Number of vacancies of Judges in Sate High Courts

SILNo. Name of the Court Vacancy of Judges
as on 20.03.2012

1 2 3

A Supreme Court of India 6
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1 2 3

B. High Court
1. Allahabad 85
2. Andhra Pradesh 17
3. Bombay 14
4. Calcutta 21
5. Chhattisgarh 06
6. Delhi 1
7. Guwabhati 01
8. Gujarat 14
9. Himachal Pradesh 0
10. Jammu and Kashmir 07
11. Jharkhand 08
12. Karnataka 10
13. Kerala 04
14. Madhya Pradesh 09
15. Madras 06
16. Odisha 07
17. Patna 07
18. Punjab and Haryana 26
19. Rajasthan 13
20. Sikkim 01
21. Uttarakhand 01
TotAL 269

Satement-11

Sate-wise number of vacancies of judges in district and subordinate Courts

SILNo. State/UnionTerritory Vacancies as
on 30.06.2011

1 2 3
1. Uttar Pradesh 207
2. Andhra Pradesh 114

3. Maharashtra 194
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1 2 3
4. Goa 7
5. Diu Daman and Dadra and Nagar Haveli 2
6. West Bengal 146
7. Chhattisgarh 21
8. Delhi 153
9. Gujarat 816
10. Assam A
11. Meghalaya 30
12. Tripura 29
13. Manipur 7
14. Nagaland 5
15. Mizoram A
16. Arunachal Pradesh 0
17. Himachal Pradesh 13
18. Jammu and Kashmir 20
19. Jharkhand 79
20. Karnataka 155
21. Kerala 36
22. Lakshadweep 1
23. Tamil Nadu 74
24. Puducherry 7
25. Madhya Pradesh 149
26. Odisha 103
27. Bihar 681
28. Punjab 46
29. Haryana 112
30. Chandigarh 0
31. Rajasthan 169
32.  Sikkim 4
33. Uttarakhand 126

ToTAL 3634

Procurement and storage of foodgrains
*166. SHRI DILIPBHAI PANDYA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ the carry over and buffer stock of foodgrains from the previous year
along with the quantum of foodgrains procured during the current year;
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(b) the targets set for procurement during the ensuing season;

() whether Government proposes to streamline the storage system and add
more capacity to ensure proper preservation of the foodgrains;

(d) if so, the details thereof and the action taken thereon; and

(e) the manner in which government proposes to utilize the surplus stock
which cannot be preserved safely due to various constraints?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,

FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a)As on 1.1.2012,
256.76 lakh tonnes of wheat and 297.18 lakh tonnes of rice were the carryover stocks
in the central pool against the combined buffer and strategic reserve norm of 112
lakh tones and 138 lakh tonnes respectivBlyring Kharif Marketing Season (KMS)
2011-12, upto 20.03.2012, 280.41 lakh tonnes of rice has been procured for central
pool. During Rabi Marketing Season (RMS) 2011-12, 283.35 lakh tonnes of wheat has
been procured for the central pool.

(b) As per the existing procurement polidhe Central Government extends
price support for paddywheat and coarsegrains through the Food Corporation of
India (FCI) and State Governments/State agencies. Procurement is an open ended
process and no specific ¢mts are fixed for procuremengll the foodgrains
conforming to the prescribed specifications offered for sale by farmers at specified
procurement centres are bought by the procurement agencies at Minimum Support
Price (MSP). Howeveras informed by the Food Secretaries ofedént $ates in the
review meeting for ensuing RMS 2012-13, procurement of wheat is estimated to be
318 lakh tonnes in RMS 2012-13. Similarly for the current KMS 2011-12, based on
estimates given by State food secretaries, rice procurement is estimated to be 353.15
lakh tonnes against which 280.41 lakh tones of rice was procured upto 20-3-2012.

(c) and (d)Yes, Sir To increase the covered storage capacity for central pool
stocks of foodgrains, the Government has launched the Private Entrepreneur
Guarantee FEG schemeA capacity of about 151 lakh tonnes is to be created in
19 states under the scheme through private entrepreneurs and Central and State
Warehousing Corporations as per details given tategent-l ee below). Out of
this, tenders have been finalized for creation of storage capacity of about 89 lakh
tonnes as on 29.02.2012 by the private entrepreneurs. CaiNasthousing
Corporation (CWC) and t&te Warehousing Corporation are constructing 5.4 and
14.75 lakh tonnes respectively under the Scheme, out of which a capacity of about
5 lakh tonnes has already been completed by CWC/SWCs. The Government has also
finalized a plan for construction of additional storage capacity of 5.4 lakh tonnes in
the North Eastern States under the plan scheme. The details are given in
Statement-Il, $ee below)

(e) Stocks available in the central pool are used for making allocation for
Targeted Public Distribution System (TPDS), Oth#elfare Schemes (OWS) and
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Open Market Sale Scheme (OMSS). During the year 2011-12, 292.91 lakh tonnes of
wheat and 356.7 lakh tonnes of rice have been allocated for TPDS, OWS and OMSS.
For the year 2012-13, and advance allocation of 499 lakh tonnes for TPDS and 27
lakh tonnes for OWS has already been made while another quantity of about 250
lakh tonnes is proposed to be allocated as additional allocation under TPDS during
2012-13. Government is taking all the required measures to safely store and preserve
the foodgrains stocks available in the Central Pool. Details of the measure taken by
Government to safely store and preserve foodgrains stocks are given in

Statement-ll

Statement-|

Sate-wise capacity allotted under PEG scheme as on 15.02.2012

Agency Total capacity approved
Andhra Pradesh 451,000
Bihar 300,000
Chhattisgarh (DCP) 222,000
Guijarat 80,000
Haryana 3,880,000
Himachal Pradesh 142,550
Jammu and Kashmir 361,690
Jharkhand 175,000
Karnataka 416,500
Madhya Pradesh (DCP) 360,000
Kerala 15,000
Maharashtra 655,500
Odisha (DCP) 300,000
Punjab 5,125,000
Rajasthan 250,000
Tamil Nadu 345,000
Uttarakhand 25,000
Uttar Pradesh 1,860,000
West Bengal (DCP) 156,600

ToTaL 15,120,840
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Satement-1 |

Total additional storage capacity to be created in North Eastern Sates

Name of State Capacity (in M.T)
Assam 3,45,000
Manipur 45,000
Nagaland 15,000
Meghalaya 35,000
Sikkim 15,000
Arunachal Pradesh 20,280
Tripura 45,000
Mizoram 20,000
GRAND TOTAL 5,40,280
Satement-111

Seps taken to preserve the quality of procured foodgrains during storage

Before the commencement of Rabi and Kharif Marketing Seasons, Department
of Food and Public Distribution, Govt. of India issues uniform specifications for

procuremen

t of foodgrains for the Central Pool. These uniform specifications are

circulated to FC.l. and all ate Govts./Agencies with instructions to ensure that
foodgrains are procured strictly in accordance with the uniform specifications.

Foodgrains procured by.El. and $ae Governments/Agencies are stored in
covered godowns as well as in CAP (cover and plinth).

Durin

g storage, the following steps are taken for safe storage and

preservations of foodgrains:-
COVERED GODOWNS

@)

(b)

©

(d)

©)

®

Godowns are constructed on scientific lines making it rodent proof by
having proper height and damp proof by providing pucca .floor

Before the stocks are stored, the godown in properly cleaned and
cobwebs etc., if anyare removed.

Floor and walls are treated with chemicals such as air charging with
Malathion and DDVP (insecticide) to make them pest free.

Markings are provided for stacks and the dunnage material is used on
which foodgrains bags are agganged as per the stack plan.

Prophylactic (spraying of insecticides) and curative measures
(fumigation) are carried out regularly for the control of insects/pests.

Effective rodent control measures are also undertaken.
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Following checks/super checks are conducted in the godowns to ensure
proper preservation of foodgrains in storage.

(@)

(b)

©

Fortnightly inspection of stocks on 100% basisTeghnicalAssistants

for declaring categorization and classification.

Monthly inspection by Manager (QC) — 33% of stocks (1/3rd of stocks)
in a month. Monthly inspection reports (MIR) of Manager (QC) are

scrutinized at Zonal level. Suggestions made therein are to be
implemented and monitored through action taken reporiR]A

Quarterly inspection bAGM (QC).

The following inspection schedule is prescribed A&M (Quality Control):-

(@)

(b)

©
(d)

1/3rd of depots in a month so as to cover all the depots in the district
in three months.

5% of stocks are to be checked in a depot having capacity of more
than 25000 MS.

10% of stocks in respect of depot having less then 25008. MT
Squad Inspection Reports (SIR) AGM (QC) are scrutinized in Hgrs.

CAP (COVER AND PLINTH)

(@)

(b)

©
(d)

©

(®

(9)

The site selected for CAP is above the adjoining ground and away from
nallahs and drainage to prevent any flooding of CAP storage during
rainy season.

CAP storage site is cleared of all plants/shrubs growth and disinfested
with DDVP,

Anti-termite measures are taken in CAP/Open storage

Adequate dunnage is provided for all stacks in CAP/open storage,
Wooden Crates are preferred. Howevament blocks, wooden rafters,
causurina poles, granite blocks, according to local availgbtiyve
also been used successfulljhe dunnage material is cleaned and
disinfected either by fumigation or by treating with contact insecticides
such as DDVP

The top of the stacks is built to form a dome, in the shape of an
inverted 'U' to facilitate easy flow of rain water and prevent
accumulation of water on the top.

To protect the stocks from rain, sun, déirds, rodents etc. each stack

is covered with a polythene cover especially made for this purpose.
The polythene cover mounted on the stack is properly lashed by nylon
ropes vertically to prevent damage to the covers due to high velocity
winds, rains, dusts, storms etc.

Regular prophylactic and curative measures are carried out for the
control of stored grain insect pests in CAP storage. Rodent control
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measures are also taken by fumigating the rat burrows with alluminium
phosphide or by poisoning the rodents with Zinc Phosphide.

(h) Moisture is the major factor responsible for adversely affecting the
quality of foodgrains and is controlled by regular aeration of stocks
during clear weather days.

()  Technical Assistant concerned checks the stocks on fortnightly basis
followed by Super checks by Senior Officers.

() Wheat stock stored in CAP by the State Govts/Agencies is subjected
to joint inspection on a regular basis by officers of FCI and the
concerned &te Govts'Agencies. 100% inspection oftabe Agencies
stocks kept in CAP in Punjab and Haryana have been cunducted.

(k)  Stocks are generally issued/moved on the principle of "First in First
Out" (FIFO).

Revision of transportation charges

*167. DR. VIJAY MALLYA: Will the Minister of CONSUMER AFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has received any proposal for revision of
transporatation charges in respect of releasing Sugar Price Equalisation Fund;

(b) if so, the details thereof;

() whether necessary compliance has been reported by Karnataka
Government; and

(d) by when, Government proposes to give clearance?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b)Yes, Sir
Proposals for revision of margins, including transportation charges for distribution
of levy sugar in the tates, have been received from lt&t&sviz.,, Andhra Pradesh,
Bihar, Chhattisgarh, Gujarat, Himachal Pradesh, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Odisha, Punjab, Rajasthan, Sikkim, Uttar Pradesh, Uttarakhand and
West Bengal.

(c) and (d) The proposals for revision of the margins for the years
2003-04 to 2008-09 have been recieved from the Karnataka Government and are under
process. In the meanwhile, the payments, on provisional basis, are being released
to the State Government on the basis of pre-revised rates.

Srengthening of cor porate gover nance standards

*168. SHRI PIYUSH GOMWL : Will the Minister of CORPORAE AFFAIRS be
pleased to state:

(@ whether Government is taking steps to strengthepocate governance
standards in firms;
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(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether it is a fact that the majority of scams in private firms have taken
place as a consequence of corporate governance failure; and

(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF CORPORAE AFFAIRS (SHRIM. VEERAPRA MOILY):
(@) to (e) The Government has taken steps to strengthen corporate governance
standards in the country by way of includig a number of policy measures in the
Companies Bill, 2011 introduced in the Parliament on 14.12.2011. The more salient
among them are code for Independent Directors, Corporate Social Responsibility
rotation of auditors, enhanced disclosure norms and e-Governance initiatives. These
policy measures are based on global best practices as well as lessons learned from
some of the scams in the private sector in the recent past. Government has also set
up the Serious Fraud Investigation Office to investigate into serious frauds in which
public interest is involved. Beside¥pluntary Guidelines on Corporate Governance
have been issued in 2009 to provide a well defined framework of good corporate
governanceTo further firm up the framework a Committee has also been recently
appointed to formulate a policy on corporate governance which will embrace
elements not forming part of the legislation. Furthidinistry's e-Governance
programme (MCA 21) ensures compliance and transparency which promote corporate
governance.

Promotion of rainwater harvesting

*169. SHRI NATUJI HALAJI THAKOR: Will the Minister of WATER
RESOURCEShe pleased to state:

(@) the actions taken/are being taken by the Ministry to promote rainwater
harvesting in buildings/institutions, etc. for which rainwater harvesting is mandatory
under any rule of building new premises in any part of the country;

(b) whether there is any mechanism or system to keep an eye on rainwater
harvesting structures being actually made after such building has been
constructed; and

(c) if so, the details thereof and if not, the reasons for ignoring such an
important issue?

THE MINISTER OF WATER RESOURCES (SHRIAWAN KUMAR
BANSAL): (a) The following actions have been taken by the Ministry\Witer
Resources/Central Grouniater Board for promotion of rain water harvesting on
buildings in the country:

e  Ministry of Water Resources has circulated the 'Model Bill to Regulate
and Control the Development of Grounlater' to the ftes/Union
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Territories, which provides for making roof top rain water harvesting
mandatory So far 1 Sates/UnionTerritories namelyAndhra Pradesh,
Bihar, Goa, Himachal Pradesh, Keraldamil Nadu, West Bengal,
Chandigarh, Dadra and Nagar Haveli, Lakshadweep and Puducherry
have enacted ground water legislation. Fotates namelyArunachal
Pradesh, ManipumMNagaland andripura have stated that in view of the
ground water development being quite |dtvis not necessary to enact
such legislation. The State of Sikkim is of the view that requirement of
drinking water supply for the people is being done by exploiting various
streams/rivers. Therefore, enactment of legislation to control the
extraction of ground water in thaafe of Sikkim is not felt necessary
Rest of the &tes/UnionTerritories have taken initiatives for enactment
of the Model Bill.

e Central GroundWater Authority (CGWA) under Ministry of Water
Resources has issued directions vide letter dated 08-Aug-2006 to Chief
Secretaries in 12t&es andAdministrators in 2 UniorTerritories having
Over-exploited blocks to take all necessary measures to promote/adopt
artificial recharge to ground water/rain water harvesting.

e Directions have been issued by the Central GroWater Authority
(CGWA) vide Public Notice dated 08-Oct-2009 to all the Residential
Group Housing Societies/Institutions/Schools/Hotels/Industrial
Establishments falling in the over-exploited and critical areas (except in
the water logged areas) in the country to adopt Rap Rain Water
harvesting systems in their premises

e Directions have been issued by C@&Wo Chief Secretaries/
Administrators of all the tates/UnionTerritories and Ministry of Urban
Development vide letter dated 06 Sept. 2011 to take necessary action to
adopt rain water harvesting/artificial recharge on all the Government
buildings.

e Central GroundVater Board regularly undertakes IEC activities like mass
awarness and training programmes, painting competitions, displaying
models in exhibitions and fairs, printing of Meghdoot cards, display of
hoardings at prominent public places etc.

(b) and (c)Water and Building Regulations ardat subjects; steps for
mointoring installation of rainwater harvesting system in buildings are undertaken by
the State Governments. Building plans with provision for rain water harvesting
system are approved by the concerned Municipal/State development authorities as
per notifications of the respective State Governments. The State-wise details of
mechanism to ensure that rainwater harvesting system is in place in every building
are given in Statement.
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Statement

Sate-wise details of existing mechanism in various States to ensure installation of
rain water harvesting system in buildings

SI.No.

State

Monitoring Mechanism in place

1

Chandigarh

Guijarat

Haryana

Himachal Pradesh

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Occupancy certificate is given to owners of only those
buildings, where rain water harvesting system Ihesn
installed.

Completion/occupancy certificate is granted only after
installation of rain water harvesting structure.

Instructions have been issued to Aliministrators/
Estate offices of Haryana Urban Development
Authority to ensure that no occupation certificate is
issued unless implementation of roof top rain water
harvesting is made.

The Himachal Pradesh Groundater Act' 2005
provides for construction of rain water harvesting
structures by théuthority in the event of failure to
comply with its directions and recovery of cost thereof
along with penalty as may be prescribed.

There is a system to monitor to ensure provision of
rain water Harvesting sturctures in Bangalore City
through BangaloréVater Supply and Sewerage (Rain
Water harvesting) Regulations, 2010.

Rain water harvesting has been made mandatory by
incorporating suitable provisions in Rule 101 of Kerala
Panchayath Building Rules and Rule 109A of Kerala
Municipality Building Rules.As per these rules,
concerned authorities shall approve plans and give
completion certificates only if the building is in
conformity with the provisions of the rules.

Urban Local Bodies have been instructed to get a
desposit from the person who is seeking building
permission, for carrying out rainwater harvesting
system in the buildingAfter the construction is
complete, an inspection is carried out to ensure that
rain water harvesting system has been installed and
the deposit is returned.

In Maharashtra, there is provision in the building bye
laws, for the Authority to impose a levy of not
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SI.No. State

Monitoring Mechanism in place

9. Punjab

10. Rajasthan

11. Tamil Nadu

12. Uttar Pradesh

13. Andhra Pradesh

exceeding Rs. 1000/- per annum for every 100 sqg.m. of
built area for the failure of owner to provide or to
maintain RainWater Harvesting structures as required
under the byelaws.

Estate officers have been authorized to monitor to
ensure that rain water harvesting system is in place.

Every owner of the building for which rainwater
harvesting is compulsoryis required to obtain a
completion certificate, without which building cannot
be occupiedAny person, who violates any provision
of rain water harvesting is punishable with
imprisonment which may extend to seven days or with
fine not less than Rs. twenty five thousand but which
may extend to Rs. one lakh or with both.

The Tamil Nadu Municipal Laws Ordinance, 2003,
provide for issuing of notice by the Commissioner or
any person authorized by him in this behalf to the
owner or occupier of the building and cause rain water
harvesting structure to be provided in such building
and recover the cost of such provision along with the
incidental expense thereof in the same manner as
property tax. In Chennai, new water and sewer
connections are provided only after the installation of
rainwater harvesting systems. Furthéne technical
staf of Chennai MetropolitanWater Supply and
Sewerage Board are checking during every pre-
monsoon period, whether the rain water harvesting
structures are properly installed and maintained.

Completion certificates are not issued until rainwater
harvesting structures have been installed in the
premises.

The Govt. has issued orders directing all the
Commissioners of Urban Local Bodies in the State to
open a "Rain water Harvesting Cell" to motivate
existing building owners to implement the scheme and
take up area-wise interactive programme at regular
intervals to educate the people on the importance of
ground water recharging and rain water harvesting/
water conservation.
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Sl.No. State Monitoring Mechanism in place
14. Puducherry While issuing building permits, owners are insisted for
installation of rain water harvesting structures.
15. Jharkhand For Ranchi Regional DevelopmenAuthority,
monitoring is carried out through different Govt.
agencies.

Safety of Mullaperiyar Dam

*170. SHRI P RAJEEVE Will the Minister of WATER RESOURCE®e pleased
to state:

(@ whether there has been a propsal to reconstruct the Mullaperiyar dam;
(b) if so, the status thereof; and

() what steps have been taken to ensure safety at the Mullaperiyar dam,
until such construction begins?

THE MINISTER OF WATER RESOURCES (SHRI AVAN KUMAR
BANSAL): (a) No proposal for reconstruction of Mulla-Periyar Dam has been
recieved in CentraWater Commission an attachedfioé of Ministry of Water
Resources for techo-economic appraisal.

(b) Do not arise in view of (a) above.

(c) An Empowered Committee for Mullaperiyar Dam constituted on the
directions of the Supreme Court, to look into issues raised before it, is examining
the issue of safety of Mullaperiyar dam (including seismic cafety) through expert
agencies and the matter is subjudice.

Removal of sugar from PDS

*171. SHRI M.V. MYSURA REDDY: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that sugar mill owners are putting pressures for
removing sugar from the Public Distribution System (PDS);

(b) if so, the details thereof;

() whether sugar mill owners are giving the actual prices of sugarcane to
the farmers;

(d) if so, how much money has been paid to the farmers by sugar mill
owners in UP Karnataka, Maharashtra, etc. during the last three seasons;

() whether Government is planning to remove sugar from PDS; and

(H if so, the reasons therefor?
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THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) No, Sir

(b) Does not arise.

(c) and (d)The Sugarcane (Control) Orgder966 provides for payment of an
‘agreed price' by the sugar mill to the farsjewvhich necessarily has to be equal or
higher than Fair and Remunerative Price (FRP) determined by the Central
Government and can be fixed as mutually consented to between the farmers and the
mills. State Governments of many sugar producing States are announcing State
Advised Price (SAP), which is higher than FRP fixed by the Government of India.
The Sugarcane (Control) Order966, also contains necessary provisions for timely
payment of cane price to sugarcane farmers for sugarcane supplied by them to sugar
mills, and the powers for enforcing the provisions of the said Order relating to
payment of cane price dues are delegated and vested with the State Governments
who have the necessary field formations. No complaints have been recieved
regarding sugar mill owners not giving the actual price of sugarcane to the farmers.
There have been arrears from time to time, howevatatement showingt&e-wise
cane price payable and due for 2009-10 and earlier sugar seasons, 2010-11 sugar
season and 2011-12 sugar season is given in StateSeenbglow).

(e) No, Sir

(f) Does not arise.
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Statement
Sate-wise cane price payable and due for 2009-10and earlier Sugar seasons, 2010-11Sugar season and 2011-12Sugar season
(Figure in lakh Rs.)
State/Zone 2009-10 and earlier 2010-11 sugar season 2011-12 sugar season
sugar season Total price Balance cane Total price Balance cane
balance cane payable for price payable payable for price payable
price payable cane as on cane purchased as on
as on purchased 29-02-2012 as on 29-02-2012
29-02-2012 29-02-2012
Punjab 0.00 73384.87 86.52 83989.56 14353.90
Haryana 0.00 92952.46 0.00 85364.80 18028.45
Rajasthan 0.00 880.07 0.00 598.81 206.74
West Uttar Pradesh 39533.72 414563.52 233.86 429717.94 127616.00
Central Uttar Pradesh 45075.23 533753.30 428.71 568965.96 181681.45
East Uttar Pradesh 38552.97 346296.88 67.92 400110.39 120009.92
TotaL Uttar Pradesh 123161.92 1294613.70 730.49 1398794.29 429307.37
Uttarakhand 629.73 65577.13 1797.03 74039.78 27289.02
Madhya Pradesh 1151.25 11437.61 205.19 9848.04 362.90
Chattisgarh 0.00 0.00 0.00 0.00 0.00
South Gujarat 1340.80 212217.65 28.33 103686.81 33903.52
Saurashtra 0.00 7991.42 0.00 6053.30 1991.08
ToTaL Gujarat 1340.80 220209.07 28.33 109740.11 35894.60
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South Maharashtra 0.96 529673.99 1824.33 324790.45 11147.96
North Maharashtra 1639.52 288002.73 108.84 187085.73 18534.71
Central Maharashtra 96.53 606712.78 1335.00 334627.69 16659.68
ToraL Maharashtra 1737.01 1424389.50 3268.17 846503.87 46342.35
North Bihar 3207.52 83130.25 194.79 80086.24 28731.80
South Bihar 0.00 0.00 0.00 0.00 0.00
TotaL Bihar 3207.52 83130.25 194.79 80086.24 28731.80
Assam 0.00 0.00 0.00 0.00 0.00
Andhra Pradesh 3309.32 199575.55 0.00 182417.86 57980.50
Karnataka 5907.00 627513.00 0.00 487949.00 136421.00
Tamil Nadu 21523 389808.49 1770.77 199710.31 42395.85
Kerala 0.00 0.00 0.00 0.00 0.00
Odisha 0.00 5695.63 0.00 3913.81 760.39
West Bengal 0.00 1387.09 0.00 1059.25 300.00
Nagaland 0.00 0.00 0.00 0.00 1912.74
Puducherry 0.00 10564.06 339.58 4641.44 0.00
Goa 0.00 24271.27 0.00 1532.56 674.56
Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00
ALL INDIA ToTAL 140659.78 4503545.75 8420.87 3570189.73 840962.17
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Water leakage in Farakka Dam

T*172. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of WATER
RESOURCEShe pleased to state:

(@ whether thousands of cusecs of water has flown down into Bangladesh
due to leakage in Farakka Dam;

(b) whether Government has set up any inquiry in this matter;

(©) by when, the inquiry report is likely to be received;

(d) whether Government has found any nexus between officers and
Government of Bangladesh; and

(e) if so, the details of the action being taken against guilty persons found
involved in the incident?

THE MINISTER OF WATER RESOURCES (SHRI AWAN KUMAR
BANSAL): (a) Farakka Barrage is a barrage meant for diversion of maximum 1130
cumec (40000 cusec) of water from the river Ganga to the Feeder canal at a Pond
level of 72.00 feet. Excess water after meeting the requirement of feeder canal has
to be released downstream in the river Ganga, which flows down into Bangladesh.
Due to the failure of two under-sluice gates of Farakka Barrage on 29-06-2011 and
9-12-2011 additional water was discharged down-stream till the bays were plugged
on 29-02-2012 and 12-03-2012.

(b) Yes, Sir

(c) The enquiry report was recieved on 22nd March, 2012.

(d) No, Sir

(e) Does not arise.

Revival of sick coal companies

*173. DR. T. SUBBARAMI REDDY: Will the Minister of COAL be pleased to
state:

(@ whether the Coal India Limited (CIL) has revived its sick coal companies
during the Eleventh Fiv&ear Plan;

(b) if so, the details thereof, company-wise;

() the amount allocated and spent, so, flar their revival during the
Plan; and

(d) the amount spent for the welfare of labourers during that period?

THE MINISTER OF COAL(SHRI SHRIPRAKASH JAISWL): (a) and (b) Out
of 8 subsidiaries of Coal India Limited (CIL), only two subsidiariézs Eastern

Coalfields Limited (ECL), and Bharat Coking Coal Limited (BCCL) have been
incurring significant accounting as well as cash losses from the inception. ECL was

TOriginal notice of the question was received in Hindi.
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registered as sick company on 17.11.1999 and BCCL on 04.05.2001. Both the
companies have been referred to Board of Industrial and Financial Reconstruction
(BIFR) and consequently their revival pakages, as approved by the Government, are
under implementation. Hence, ECL and BCCL are still under the purview of BIFR as
per the provisions of Sick Industrial Companies (Special Provisicts)1985.

(c) In case of ECL Capital outlay allocated is Rs. 2281.39 crore and Capital
Expenditure incurred so far is Rs. 1196.17 crore. In case of BCCL, CIL Board has
allocated Rs. 1350 Crore, which has been entirely spent on revival.

(d) The amount for the welfare of labourers from 2007-08 to 2011-12
(upto Dec.) in respect of ECL and BCCL is given below:

Year Amount spent (Rs. in crores)
ECL BCCL
2007-08 69.2728 263.30
2008-09 75.3841 309.04
2009-10 85.8615 349.14
2010-11 89.8938 351.19
2011-12 (upto Dec.) 60.4282 190.57

Sale of sugar in the open market

t*174. SHRI RAM JETHMALANI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that Government decides every month the quota of
sugar to be released for sale in the open market for common consumers of the
country;

(b) if so, the criterion fixed by Government to decide the monthly quota of
sugar; and

() the quota of sugar released during Octpl01l to March, 2012;
month-wise?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEFK.V. THOMAS): (a) Yes, Sir

(b) The monthly non-levy sugar quota for internal consumption is decided
based on various factors like anticipated demand, sugar stocks, price trends in the
domestic and international markets, the festivals falling in the particular month etc.

(c) The quota of sugar released during Octpl#01l to March, 2012,
month-wise in the open market is as under:-

TOriginal notice of the question was received in Hindi.
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(Quantity in lac tons)

Month Total non-levy quota

released for the month.

October 2011 17.50
November 2011 17.01
December2011 17.006
January 2012 14.00
February 2012 1250
March, 2012 12.50

Affordable and easy justice to common man

*175. SHRI ISHWAR SINGH: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether Government proposes to make affordable and easy justice
available to common man in the country;

(b) if so, the details thereof;
() whether the Government has evolved any scheme in this regard; and
(d) if so, the details thereof?

THE MINISTER OF LAN AND JUSTICE (SHRI SALMAN KHURSHEED):

(a) to (d) The Government has been taking several initiatives from time to time to
improve the justice delivery system and for making it affordable and accessible to
the common man. These initiativeger-alia include measures for strengthening the
judicial system, reviewing the strength of the judges from time to time and setting
up of part time/special courts, undertaking special drives for speedier disposal of
cases, improving infrastructure in the courts and increasing use of ICT for court
management as well as for providing citizen centric services at all levels starting
from Supreme Court/High Courts to the district and subordinate courts. Some of
these intiatives are as under:-

() Increasing access by reducing delays and arrears in the system has been
the constant endeavor of the Government. For this, several steps have
been taken both for making structural changes as well as for monitoring
the performance of the courts in so far as their disposal are concerned.
the disposal has been accelerated by undertaking a special drive from 1st
July, 2011 to 31st DecembgeR01l. At the same time, the Government has
recently set up a National Mission for Justice Delivery and Legal
Reforms which will be addressing the issues of delays and arrears in the
judicial system as well enforcingpetter accountability at all levels
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(i

(i)

(iv)

through a varist of strategic initiatives which will include setting and
monitoring of perfomance standards for courts and judges, judicial
accountability enhancement of capacity through training at various
levels etc.

The 11th Finance Commission had recommended setting up of fast track
courts for which a provision of Rs. 502.90 crores was made for 2000-05.
This was extended later till 2010-1As per the reports receivedl P fast

track courts were functional in the country as on 31.03.2011. Nearly 33
lakh cases were disposed of by the fast track courts over a period of 11
years of central assistance from 2000-01 to 2010-11.

The 13th Finance Commission has recommended a grant of Rs. 5000
crores for the states over a period of 5 years between 2010-2015. The
amount is being provided as grant to the States for various initiatives
such as (i) Increasing the number of court working hours using the
existing infrastructure by holding morning/evening/shift courts;
(i) Enhancing support to LoRdalats to reduce the pressure on regular
courts; (iii) Providing additional funds tatee Legal ServiceAuthorities

to enable them to enhance legal aid to the marginalized and empower
them to access justice; (iv) Promoting thkernate Dispute Resolution
(ADR) mechanism to resolve part of the disputes outside the court
system; (v) Enhancing capacity of judicial officers and public prosecutors
through training programmes; (vi) Supporting creation or strengthening
of a judicial academy in each State to facilitate such training;
(vii) Creation of the post of Court Managers in every judicial district and
High Court to assist the judiciary in their administrative functions and
(viii) Maintenance of heritage court buildings.

An amount of Rs. 1353.62 crores has already been released to the States
on this account.

Under the central sector scheme for computerization of the District and
Subordinate Courts (e-Courts project) in the country and for upgradation
of the ICT infrastructure of the Supreme Court and the High Courts, a
9434 courts out of 14,229 courts have been computerized in the country
as on 29.02.2012. The balance courts are targeted to be computerized by
31.03.2014.

The Gram Nyayalaya8ct, 2008 has been enacted for establishment of
Gram Nyayalayas at the grass roots level for providing access to justice
to citizens at their doorstep. The Central Government is providing
assistance to States towards non-recurring expenses for setting up of
Gram Nyayalayas subject to a ceiling of Rs. 18.00 lakh per Gram
Nyayalaya. 153 Gram Nyayalayas have been notified satiarof which

151 Garm Nyayalayas have started functioning.
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An amount of Rs. 25.39 crores has been released to the State
Governments for establishment of Gram Nyayalayas during last three
years.

(v) A Centrally Sponsored Scheme for development of infrastructure facilities
for the judiciary is being implemented since 1993-94 under which central
assistance for construction of court buildings and residential quarters for
judicial officers is released to augment the resources of the State
GovernmentsThe expenditure on the scheme is shaved. 2011-12, by
the Centre and the State Governments on 75:25 basis, except for States
in North East Region, which is on 90:10 basis.

Rs 1812.01 crores have been released under this scheme to the States/
UTs of which Rs. 566.65 crores are released during-2@1

(viy For legal empowerment of the marginalized people in India an externally
aided project 'Access to Justice for Marginalized people in India' is being
implemented, in the selected 07 States.

(viy Legal Services are being provided by National Legal SenAcgisority
(NALSA) to the common man through a sheme of trained Para-Legal
Volunteers (PYs) selected from the communityhe PLVs act as bridge
between the legal services institution and the common man. In case of
need the assistance of professional lawyers is also provided to weaker
and maginalised sections of society

Consumption and cost of power

*176. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of POWERbe
pleased to state:

(@ whether there are enough possibilities for immense growth with just 700
unit per capita consumption of power;

(b) if so, the perspective planning for tAgvelfth Five Year Plan;

(c) the cost difference between generation of power by public sector as
compared to private sector; and

(d) whether with economies of scale tilting towards public sector
Government would launch cost cutting measures so as to bring the PSU per unit
cost of generation equal or even lower than that of private sector?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE): (a) and (b)
Capacity addition programme is planned keeping in view the overall growth of the
economy and the demand for power from various sectorg/orking Group on
Power constituted by the Planning Commission to formulatelwelfth Five Year
Plan for the Power sector has submitted its report to the Planning Commission.
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per the report ofMorking Group on Power for th&welfth Plan, capacity addition
requirement during th&welfth Plan is 75,785 MWon all India basis, based on the
Mid Term Appraisal (MTA) capacity addition tayet of 62,374 MWduring the
Eleventh Plan.

(c) The cost of power generation varies from project to project irrespective
of sectors, and depends upon the type of power plant, type of fuel used, its
transportation cost and project's financial pakage etc. Therefore, it would not be
appropriate to infer that cost of generation of power of private sector power plants
is either lower/higher than that of the public sector power plants.

(d) The Tarriff Policy notified by the Central Governmeimter-alia, provides
that tariff of all new generation projects should be decided on the basis of
competitive bidding, with some exemptions in hydro sec@ampetition will lead to
significant benefits to consumers through reduction in capital costs and improved
efficiency of operations.

Procurement policy for M SMEs sector

*177. SHRI N. BALAGANGA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISESbe pleased to state:

(@) whether Government has finalized any procurement pohegking it
compulsory for all Government Departments and Central PSUs to procure 20 per cent
from micro, small and medium enterprises;

(b) if so, the details thereof indicating its salient features;

() whether there is any penalty clause for not complying with the
policy; and
(d) if so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI VIRBHADRA SINGH): (a) and (b)Yes, Sir Details indicating the salient
features of the Public Procurement Policy for Micro and Small Enterprises (MSES)
are as under:

() Public Procurement Policy shall apply to Micro and Small Enterprises
registered with District Industries Centres or Khadi &filthge Industries
Commission or Khadi anillage Industries Board or Coir Board or
National Small Industries Corporation or Directorate of Handicrafts and
Handloom or any other body specified by Ministry of Micro, Small and
Medium Enterprises.

(i) Every Central Ministry/Department/PSU shall set an annual goal for
procurement from the MSE sector at the beginning of the yatr the
objective of achieving an overall procurement goal of minimum 20 per
cent of the total annual purchases of the products or services produced
or rendered by MSEs from the latten a period of three years.
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(i)

(iv)

V)

(vi)

(vii)

(i)

()

®

Out of 20% target of annual procurement from MSEs, a sub-target of 4%
(i.e. 20% out of 20%) will be earmarked for procurement from MSEs
owned by SC/STentrepreneurs. Howeven the event of failure of such
MSEs to participate in the tender process or meet the tender
requirements and the L1 price, the 4% sub-target for procurement
earmarked for MSEs owned by SC/ST entrepreneurs will be met from
other MSEs.

At the end of 3 years, the overall procurement goal of minimum 20% will
be made mandatarjNon-conforming Departments are required to provide
reasons for the same to the Review Committee set up under the. Policy

The participating MSEs in a tender quoting price within the band of

L1+15% may also be allowed to supply a portion of the requirement by
bringing down their price to the L1 price, in a situataion where L1 price

is from someone other than an MSE. Such MSEs may be allowed to
supply up to 20% of the total tendered value. In case of more than one
such MSE, the supply will be shared equally

Every Central Government Ministry/Department/PSU will report the goals
set with respect to procurement to be met from MSEs and the
achievement made thereto in their respecivmual Reports.

The Central Ministry/Department/Public Sector Undertaking will continue
to procure 358 items from MSEs, which have been reserved for exclusive
purchase from them.

For enhancing the participation of SCssSTn the Government
procurement, the Central Government Ministry/Department/PSUs will take
necessary steps including ganizing specialVendor Development
Programmes, Buyer-Seller Meets etc.

Given their unique nature, defence armament imports will not be included
in computing the 20% goal for M/o Defence. In addition, Defence

Equipments like weapon systems, missiles, etc. will remain out of purview
of such policy of reservation.

A Committee has been constituted under the chairmanship of Secretary
(MSME), inter alia, to review the list of 358 items reserved for exclusive
purchase from MSEs on a continuous basis and for monitoring and
review of the Public Procurement Policy for MSEs. In addition, a
‘Grievance Cell' would be set up in the Ministry of MSME for redressing
the grievances of MSEs in Government procurement.

The policy will help to promote MSEs by improving their market access
and competitiveness through increased participation by MSEs in
Government purchases and encouraging linkages between MSEs and
large enterprises.
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(c) and (d)To ensure déctive implementation of the Public Procurement
Policy for MSEs, every Central Ministry/Department/PSU are to report goals set with
respect to procurement to be met from MSEs and achievement made thereto in their
respectiveAnnual Reports and also upload the same on théaialfwebsite so that
MSEs may get advance information about requirement of procurement agencies.

Allocation of coal to Gujarat

*178. SHRI KANJIBHAI PATEL: Will the Minister of COAL be pleased to
state:

(@ why Gujarat is allocated coal from the Eastern Coal Belts;

(b) what is the criteria for allocation of coal from théestern Coalfields
Limited (WCL);

() what action has been taken by Government to allocate coal to the State
from WCL; and

(d) whether Government is considering to give fuel subsidy to the State to
compensate additional financial implications on account of import of additional coal
for power generation?

THE MINISTER OF COAL(SHRI SHRIPRAKASH JAISVAL): (a) The power
plants located in Gujarat are predominantly supplied coal from the coalfields of
South Eastern Coalfields Limited (SECL) located in the State of Chhattisgarh, in
Central and East Central IndiA. small quantity of coal is also supplied from the
coalfields ofWestern Coalfields Limited (WCL), located in th&at® of Maharashtra
in Central India.

(b) and (c) The decision on source of allocation of coal is taken on the basis
of long-term availability of coal in the source, potential for incremental production,
transport logistics etc. Coal available at WCL, where there are no growth prospects
is already linked to various power stations and other industries, so much so that
even the power stations of Maharashtra are being supplied about 35% of coal from
the State of Odisha and Chhattisgarh.

(d) No, Sir
Poor quality of coal

t*179. SHRI MOTILAL VORA: Will the Minister of COAL be pleased to
state:

(@ whether it is a fact that Kahalgaon unit of NTPC had made a complaint
to Eastern Coalfields Limited (ECL) regarding nine bogies found full of soil instead
of coal, supplied by ECL;

TOriginal notice of the question was received in Hindi.



42  \Written Answers to [RAJYA SABHA] Sarred Questions

(b) if so, the details thereof;
(¢) the number of persons arrested so far in this regard,

(d) whether any such episode has come to Government's notice earlier
also; and

(e) if so, the details thereof?

THE MINISTER OF COAL(SHRI SHRIPRAKASHJAISWAL): (a) and (b)
One rake consisting of 59 wagons was loaded with coal at Bahula siding, Kenda
Area, Eastern Coalfields Limited (ECL) for Kahalgaon unit of NTRG:omplaint
from NTPC was recieved by ECL that nine wagons in the rake contained earth/
overburden. On receipt of the complaint from NTPC, a team of executives from ECL
was sent to Kahalgaon Super Thermal Power Station on 13.12.2011. It was observed
jointly that there was a thin layer of morum like materials spread over on the top
of 3 wagons. The matter was discussed between Directors of both the companies
and after taking joint samples from the said wagons, top layer of the wagons was
removed and weighment was done. The total weight of earth/overburden (actually
morum like materials) came to 1.7 tonnes.

(c) When the matter was investigated, it was apprehended that some
miscreants might have spread a thin layer of morum like material on the top of the
coal in the wagons, en-route from Bahula siding to Kahalgaon Super Thermal Power
Station. ECL has no authority to check/control any such activities outside the siding
limits.

(d) No, Sir

(e) Does not arise, in view of reply given to part (d) of the question.

Optimum use of irrigation facilities

*180. SHRI SYEDAZEEZ FASHA: Will the Minister of WATER RESOURCES
be pleased to state:

(@ whether it is a fact that poor knowledge of irrigation and excessive use
of water has led to salination of fields all over the country;

(b) whether there is any system to caution water users that water should
be used carefully and not excessively;

() which is the body which educates the public on this aspect;

(d) what steps Government is taking to ensure that water-logging and
salination by irrigated water do not destroy arable land all over the country; and

(e) the measures proposed to stop such wastage due to poor use of
irrigation facilities?

THE MINISTER OF WATER RESOURCES (SHRI AVAN KUMAR
BANSAL): (a) Waterlogging and consequent salination result from excessive
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irrigation and other reasons like flat topograpbyistence of hard pan at shallow
depth, compulsion of development like constructions of road, railway and flood
protection embankments leading to reduction or blockage of watgrhigh intense
rainfall with deficient drainage and seepage through unlined canals.

(b) and (c) Under Commandrea Development andVater Management
(CAD andWM) Programme, which is under implementation by the MinistryVater
Resources, water users are imparted training on scientific and efficient management
of water visit to important project sites and demonstrations of tested technology
The institutions involved in undertaking this activity avgater and Land
Management Institutes @LMIs), Indian Council andAgricultural Research (ICAR)
institutes and other reputed States and Central institutes.

(d) and (e)The Ministry of Water Resources (MoWR) launched a Command
Area Development (CAD) Programme in the year 1974-75. The main objective of the
programme is to enhance utilization of irrigation potential created and improve
agricultural productivity and production on a sustainable basis through intergrated
and coordinated approach involving multidisciplinary team. Under the programme,
financial assistance is provided by the Central Government to the state governments
in the form of grant. The programme was restructured and renamed as Command
Area Development antVater Management (CAD and/M) Programmew.e.f. 1st
April 2004. Now the scheme is being implemented agaeSSector Scheme during
the Eleventh Fiverear Plan (2008-09 to 20412). The important components under
the CAD and WM Programme related to preventive and remedial measures of
water logging include (i) construction of field drains, inter-mediate and linked drains
for letting out surplus water due to over irrigation; (ii) Reclamation of waterlogged
areas in irrigated commands through construction of surface and including bio-
drainage and sub-surface drainage, included sinceAfdst, 1996; (iii) Software
components such as training to farmers and field functionaries and officials,
adaptive trials and demonstrations, seminars/conferences/workshops. Central
assistance to States is being provided for the above three components under CAD
and WM Programme. The financing pattern for components (i) and (ii) is 50:50 and
for (i) 75:25 between the Centre antat@/farmers in the Eleventh Plan So, 23
schemes of nine States have been approved for reclamation of 122.532 th ha
waterlogged areas at an estimated cost of Rs. 19538.90 lakh. Out of this, an area of
about 60.87 th ha has been reported to be reclaimed by these States till March, 2011.

The Ministry of Water Resources, Government of India is also implementing
Farmers' Participatorjction Research Programme @RP) throughout the country
on farmers' field with the help &gricultural Universities, ICAR Research Institutes,
ICRISAT and WALMIs etc. for conducting demonstrations. AHP involves field
demonstration of technologies developed by the institutes which will increase
agriculture productivity and profitability or in other words will enhance yield and
income per drop of wateAs per information furnished by CWC, in the first phase



44 \Written Answers to [RAJYA SABHA] Unstarred Questions

of the Programme started in Rabi season 2007-08, 4892 demonstrations were carried
out and Rs. 21.59 crore were released by the Government of India. During
Phase-Il of the programme, total fund of Rs. 1431 lakh has been released to carryout
2921 demonstrations out of which D®ave been completed.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Clearances to coal projects

1241.SHRI T.M. SELVAGANAPATHI: Will the Minister of COAL be pleased
to state:

(@ whether it is a fact that many coal projects in the country were set to
get clearances from various authorities;

(b) if so, the details thereof;

() whether it is also a fact that due to delay in clearing the coal projects,
the coal production in the country has suffered a lot; and

(d) if so, the details thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)At present, 180 forestry proposals offelient
subsidiary companies of Coal India Limited (CIL) involving an area of 28484.49 Ha
forest land are awaiting clearances at various levels. Out of 180 proposals, 131
proposals are awaiting approvals fota&e Il. Furthur 70 applications for
environmental clearances are awaiting approvals at vaious levels.

(c) and (d) For CIL the initially projected production in the terminal year
2011-12 of theEleventh Plan was 520 Mt. Howevethe production t@gret was
revised downwards to 486 Mt during the Midrih Review ofEleventhPlan mainly
due to considerable delay in obtaining forestry clearances, tenancy land acquisition
and associated Resettlement and Rehabilitation (R and R) issues as well as delay
in obtaining environmental clearances in number of projects which were envisaged
to contribute during thé&leventh Plan period.

For theAnnual Plan 201-12, CIL's production tget was set at 447 Mt but
because of further delay caused due to imposition of a moratorium on new and
expansion projects in areas having Comprehensive Environmental Pollution Index
above 70 which included 7 coalfields of CIL.

Pilferage of coal

1242.SHRI BALVANT ALIAS BAL APTE:
SHRIANIL MADHAV DAVE:

Will the Minister of COAL be pleased to state:

(@ whether instances of pilferage and theft of coal from Government owned
mining areas have been registered;
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(b) whether similar theft ah pilferage have been noticed during the
transportation and if so, whether the matter has been taken up with transportation
authorities to improve securities;

(c) if so, how many cases have been registered during the last two years
and the details of loss incurred during that period;

(d) what steps have been taken to handle such instances; and

(e) whether there is any plan to upgrade the infrastructure to check
pilferage?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (c) Theft/pilferage of coal are carried out stealthily
and clandestinelyAs such, it is not possible to specify the exact quantum of coal
stolen and losses incurred on account of theft/pilferage and illegal mining of coal.
Coal companies are selling coal on "FOR" basis at railway sidings and road-side
points and the choice of mode of transport as well responsibility for coal
transportation is that of the purchasPilferage/theft of coal enroute while being
transported by consumers to their destinations is outside the control of the coal
company

First Information Reports (FIR) are lodged by the company/CISF officials
whenever cases of theft come to their notice. 346 and 169 FIRs have been lodged
during the year 2009-10 and 2010-11 respectively by the subsidiaries of Coal India
Ltd.

(d) and (e) The following measures are taken to prevent pilferage/theft of coal
by the coal companies:

() Check Posts have been established at the vulnerable points.

@i  Wwall fencing, lighting arrangements and deployment of armed guards
round-the-clock has been done around the coal dumping yards.

(iiy  Regular patrolling is conducted in and around the mine including Over
Burden dumps.

(iv) Armed Guards have been deployed at Railway sidings.

(v) Interaction and liaison with District Officials at regular intervals and
holding meetings with District Collector and Distristiministration every
month.

(vi) Challans for coal transportation by trucks outside the district are being
issued after fixing hologram and putting signatures of authorized officials
of Central Industrial Security Force (CISF) to check theft.

(vl  Regular FIRs are lodged by the Management of the collieries and CISF
with local police stations against the theft of cdalclose watch on the
activities of criminals is being maintained by CISF



46  Written Answers to [RAJYA SABHA] Unstarred Questions

(vii)  Global Positioning System (&P has introduced to track the coal
transportation from mine to unloading place.

(¥)  Electronic weighbridge for weighment of coal has been introduced.

(® Management has been taking action for filling/dozing/scaling/blasting of
the old/abandoned exposed coalfaces in passed manner

Coal production

t1243. SHRI KAPTAN SINGH SOLANKI: Will the Minister of COAL be
pleased to state:

(@ whether it is a fact that the coal production is declining owing to
monopoly of the Coal India Ltd.;

(b) if so, the details thereof;

() whether Government is formulating any policy to augment the coal
production; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FRATIL): (a) and (b) No, SiAll India coal production has increased
from 430.832 million tonnes during 2006-07 to 532.694 million tonnes during 2010-11.
The coal production by CIL has also increased from 360.91 million tonnes to
431.32 million tonnes during this period.

(c) and (d) In order to augment production of coal, Government has been
taking a series of measures including steps to expedite Environment and Forestry
clearances, pursue with Ministry of Railways for enhancing availability of rail rakes
and approach State Government for necessary assistance in land acquisition and in
problems relating to law and orden addition, a number of steps have been taken
by Coal India Ltd. and its subsidiaries for augmenting coal production which include
(i) increasing the efficiency of the equipments, regular monitoring, mechanization as
programmed and strict supervision of the existing mines and ongoing projects
(i) Capacity addition from new and future projects (iii) Consistent efforts for
resolving issues of environmental and forestry clearanaces, land acquisition and law
and order problems.

Meeting of Group of Ministers

1t1244.SHRI SHREEGORL VYAS: Will the Minister of COAL be pleased to
state:

(@ whether the held-up projects relating to coal have been reconsidered in
the meeting of Group of Ministers; and;

(b) if so, the details of projects that have beeregiapproval, State-wise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU RATIL): (a) and (b)The issue of Forestry/Environmental clearance
of coal projects came up for discussion in the 6th Meeting of Group of Ministers
held on 01.03.2012, Howeveno approval was given to any project.

Irregularitiesin awarding coal contractsin Jharkhand

1245. SHRI PRABHAT JHA:

SHRIMATI KUSUM RAI:

Will the Minister of COAL be pleased to state:

(@ whether CBI has raided Bharat Coking Coal Limited (BCCL) officials with
regard to irregularities in award of coal contracts in Jharkhand;

(b) If so, the details thereof; and

(¢) the details of action taken by Government to bring transparency in
award of contracts, in view of large scale corruption prevalent therein?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) and (b)Yes, Sir Central Bureau of Investigation (CBI)
has raided 13 officers of Bharat Coking Coal Limited (BCCL) with regard to
irregularities in award of contracts of repairing of various equipments. The CBI has
registered a regular case RC No. 6(A)/2012-D.

(c) The company has taken several steps to bring transparency in the process
of tendering which include:

() "e" tendering to finalize the contract in almost all the cases except for
the procurement of spares.

(i) Around 90% of the tenders are covered through "Integrity Pact"
monitored by Independent External Monitor (IEM).

(iiy  Pre-bid meeting with prospective bidders is conducted for all the
purchase cases where estimated value is Rs. 5 crore and more.

(iv) Payment to the vendors/contractors are made through Real Time Gross
Settlement (RGS).

(v) Disposal of scrap materials is also done by e-auction.
(vi) 10% of coal production is being offered by e-Auction.
Shortage of coal in power generation

1246.SHRI RAJIV PRATAP RUDY: Will the Minister of COAL be pleased to
state:

(@ whether there have been several instances of coal shortage for power
generation in the country over the last six months;

(b) if so, the details and the reasons thereof;
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(¢) the details of the reserve stocks of coal and lignite in the country;
(d) whether Government is planning to increase the import of coal; and
(e) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)The power stations in the country were
carrying comfortable coal stocks tilugust 201. Howevey heavy rains in the
coalfields severely dislocated coal transportation and wagon loading, particularly in
August and September 2011, so much so that despatch to power utilities from CIL
sources which was having a growth of 5% durkywil-July 2011 over the same
period of the previous year suffered a relative decline of about 1.1% during
April-October 2011. Coal despatches to power utilities were aldecééd due to
frequent law and order problems, particularly in Jharkhand and Odisha affecting
despatches in Bharat Coking Coal Limited (BCCL), Central Coalfields Limited (CCL)
and Mahanadi Coalfields Limited (MCL). Despatch was also affected due to
constraints of wagon availability in comparison to indents in certain coalfields.

Coal despatches have, howevenproved from November 2Q1onwards.
During April 2011 to February 2012, total despatches to power utilities have been
281.395 Million Tonnes, indicating growth of 2.2% over the corresponding period of
the previous yeaihe coal stocks with the power stations have also improved from
8.125 Million Tonnes, equivalent to 7 days requirement as on 31.1D.2012.798
Million Tonnes, equivalent to 10 days requirement as on 15.03.2012.

(c) As on 31st January 2012, the pit-head stocks with coal companies was
57.209 Million Tonnes. Since lignite is prone to spontaneous combustion, normally
only 7 days lignite production is kept each at the mines, bunker storage and at
Thermal Power Station storage yards.

(d) Government does not import coal and the consumers themselves import
coal, which is under Open General Licence (OGL), to meet their requirements.

(e) Does not arise, in view of the reply given to part (d) of the question.
Shortage of coal in power plants
1247.SHRI R.C. SINGH Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the Coal India Limited (CIL) was supposed to
supply about 306 MTS of coal to various power plants in the country during
2011-12;

(b) if so, the details thereof;

() whether it is also a fact that due to shortage of lifting of coal, there had
been acute shortage of coal in various power plants during that period; and

(d) if so, the measures adopted by the Ministry to meet the shortfall so that
the power generation continues?
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THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)The supply taget of 327.54 MillionTonnes of
coal and coal products was fixed in tAanual Action Plan for supply to power
utilities from CIL sources for 2011-12.

(c) As per Central ElectricityAuthority (CEA)'s report, the coal stock with
power utilities as on 20.03.2012 was 12.73 Millidbonnes equivalent to 10 days
requirement. DuringApril 2011-February 2012, against tipeo-rata supply taget of
296.462 Million Tonnes for Power Utilities from Clisources, supply was 281.395
Million Tonnes (Provisional), with 95% materialization ofget; which indicates
growth of 2.2% over despatches of 275.236 Millibonnes in the corresponding
period of previous year

(d) An interministerial sub-group under the Chairmanship of Joint Secretary
Ministry of Coal meets regularly to take stock of the coal stock position at power
plants andinter-alia, suggests measures for augmentation of coal supplies to the
power plants having less than 7 days coal stock.

Coal requirements of power plants
1248.SHRI R.C. SINGH Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the Prime Minister's Office (PMQO) has given
directive to the Coal India Limited (CIL) that the company must meet at least 80 per
cent of the coal requirements of power plants or get ready to pay a penalty;

(b) if so, the details thereof; and
(¢) how CIL proposes to honour this directive?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)The Government has decided after consultation
with the concerned Ministries that Coal India Limited (CIL) will sign Fuel Supply
Agreements (FSAs) with power plants that have entered into long term Power
PurchaseAgreements (P&S) with Distribution Companies (DISCOMS) and have
been commissioned/would get commissioned on or before 31st March, 2015. It has
been estimated that about 477 million tonnes of coal will be required in the terminal
year of theTwelfth Plan (2016-17) for meeting the rquirement of linkages to power
sector by CIL, if 100% Power Purcha&greements (P&s) are in placeThe actual
coal commitment would depend upon the percentage A& RBRyned.

(c) The estimated coal production by Coal India Limited by the end of
terminal year offwelfth Plan period (2016-17) is estimated at 615 Milliannes,
which will be adequate to meet the demand of the said k&@ders. Howeverin
case of any shortfall in fulfilling its commitments under the FSAs from its own
production, CIL may arrange for supply of coal through imports or through
arrangements for obtaining coal from State/Central Public Sector Undertakings
(PSUs) who have been allotted coal blocks and have started production of coal but
have not commissioned their end use plants.
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Capacity of coal blocks
1249. SHRI TARIQ ANWAR: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that Government is flooded with application for more
coal mines;

(b) if so, the details thereof;

() whether it is a fact that existing capacity of coal blocks is not fully used
by the companies; and

(d) if so, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)The requests are received from time to time
from various Governments and companies for allocation of coal blocks. Howleser
Government has not invited applications for allocation of coal blocks.

(c) and (d) So far 218 coal blocks with geological reserves of about 50 billion
tonnes have been allocated to eligible public and private companies under the Coal
Mines (Nationalisation)Act, 1973. Out of that, 25 coal blocks have been de-
allocated. Out of de-allocated coal blocks, two coal blocks were re-allocated to
eligible companies under the sadt. Hence, the net allocated coal blocks are 195
with geological reserves of about 44.23 billion tonnes. Out of the 195 coal blocks,
production has started in 29 blocks. The remaining coal blocks which have not
started production so faare in various stages of obtaining statutory clearances and
mining lease, preparing mining plan, acquisition of land, procuring machinery and
equipment etc. for both mining as well as end-use project.

Coal supply to state power generation centres
11250.SHRI MEGHRAJ JAIN Will the Minister of COAL be pleased to state:

(@ whether the Central Government provides coal to run power generation
centres in States;

(b) if so, the criteria thereof and the quantity of coal being provided to the
States according to it, State-wise;

() whether it is a fact that power generation has been affected due to
improper coal supply to some States in the country; and

(d) if so, the name of States registering such complaints and the step taken
by Government with a view to redress?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) Coal is supplied by the subsidiary companies of Coal

India Limited to the power plants, commissioned in different States, which have been
authorized long term coal linkage/Letter A§surance.

TOriginal notice of the question was received in Hindi.
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(b) The Sanding Linkage Committee (LonBerm) considers the applications
for the grant of long term coal linkage/Letter Adsurance for the power projects
located in various tates based on the recommendations of Ministry of Povecesd
availability, movement logistics and other relevant factdise quantity of coal to
be allotted to the power generation units is decided by the coal conmantrwise
and not $ate-wise on the basis of the norms fixed by the Ministry of Pother
generation capacity of the unit authorized linkage/LetteAssfurance and the grade
of coal.

(c) and (d) Short term production constraints at a coal compangading
constraints at power plants, movement constraints of Railways. transportation
constraints of coal companies etc. are some of the major factors which affect coal
supply to the power utilities of various States. Representations have been received,
from time to time, from Madhya Pradesh, Uttar Pradesh, Karnatakira Pradesh,
etc. seeking enhancement of coal quantity for the power plants located in their
States.An interministerial sub-group under the Chairmanship of Joint Secretary
Ministry of Coal meets regularly to take stock of the coal stock position at power
plants andinter-alia, suggests measures for augmentation of coal supplies of the
power plants having less coal stock, with a view to maintain the level of power
generation, on the basis of overall contracted quantity for such plants, coal
availability, movement logistics etc.

Illegal mining and theft of coal

1251. SHRI UPENDRAKUSHWAHA: Will the Minister of COAL be pleased
to state:

(@ whether Government is aware of the fact that illegal mining and theft of
coal is costing national economy heavily;

(b) if so, the details of the action taken to put an end of this mence;

(c) the number of cases of illegal mining and theft of coal detected during
the last five years and how many persons were convicted in the matter;

(d) whether coal companies have utterly failed in pursuing the FIRs and
have left the matter of the mercy of prosecution authorities of the States; and

(e) the measures taken of initiate disciplinary proceedings against such
officials for derelication of duties?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) to (e)Theft/pilferage and illegal mining of coal are
carried out stealthily and clandestinePs such, it is not possible to specify the
exact quantum of coal stolen and losses incurred on account of theft/pilferage and
illegal mining of coal. Whenever cases of theft/pilferage and illegal mining of coal
detected, First Infornation Reports (FIR) are lodged by the Company/CISF officials.
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The steps taken by coal companies to prevent illegal mining/theft/piloferage
include:

0] Rat holes created by illegal mining are dozed off and filled up with stone
and debris whenever possible.

(i) Concrete walls have been eracted on the mouth of the abandoned mines
to prevent access and illegal activities in these areas.

(iii) Regular raids/checks being conducted by security personnel and static
security pickets including armed guards during the night hours are
being deployed at pithead depots.

(iv) Surprise raids/checks are conducted jointly by security personnel and
law and order authorites or the concerned State Government.

(V) Fencing is being constructed at the various illegal mining sites along
with displaying signboards mentioning "Dangerous and Prohibited
Place"..

(vi) Dumping the over burden is done on the outcrop zones, which are not
required to be mined.

(vii) Collection of intelligence reports about illegal coal depots and illegal
movement of coal and informing District authorities of the same for
taking preventive action.

(vii) Installation of check posts at vulnerable points to check transport
documents.

() Training of existing security presonnel, refresher training to CISF
personnel and basic training of new recruits in security discipline for
strengthening the security set up.

()  The coal companies maintain close liaison with the State Government.

() Committee/task force has been constituted at different level (block level,
sub-divisional level, district and state level) at some subsidiaries of CIL
to monitor different aspects of illegal mining.

As per information received from CIL, the details of the FIRs lodged and
conviction status in connection with theft/pilferage of coal in the subsidiaries of
Coal India Limited are given in thet&dement-l and Il respectively
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Statement-|
The number of FIRs lodged in connection with illegal mining of coal
in different subsidiaries of CIL during 2006-07, 2007-08, 2008-09, 2009-10
and 2010-11are given below

(Provisional)

Year Coal India Limited Subsidiary Companies Outcome
ECL BCCL CCL NCL WCL SECL MCL NEC (charge sheet
issued/Trial
Court/
Investigation,
etc.
2006-07 61 1 3 0 5 1 0 3 19
2007-08 19 6 15 0 3 0 0 0 33
2008-09 43 5 2 0 1 0 0 0 22
2009-10 68 3 2 0 0 0 0 2 23
2010-11 11 3 5 0 0 0 0 2 19
Note:-

ECL Eastern Coalfields Limited

BCCL Bharat Coking Coal Limited
CCL Central Coalfields Limited

NCL Northern Coalfields Limited

WCL Western Coalfields Limited

SECL South Eastern Coalfields Limited
MCL Mahanadi Coalfields Limited
NEC North Eastern Coalfields

Satement-11
The number of FIRs lodged in connection with illegal mining of coal
in different subsidiaries of CIL during 2006-07, 2007-08, 2008-09,
2009-10and 2010-11are given below:

(Provisional)
Year Coal India Limited Subsidiary Companies Outcome
ECL BCCL CCL NCL WCL SECL MCL NEC (Conviction/
Trial/
Investigation)
1 2 3 4 5 6 7 8 9 10
2006-07 334 50 8 0 13 6 16 28 125

2007-08 333 4 5 0 38 12 8 6 110
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1 2 3 4 5 6 7 8 9 10

200809 210 71 9 2 41 3 10 17 166
2009-10 194 53 8 1 42 6 25 18 268
201011 65 21 2 0 25 4 1 51 168

Production of coal

11252.SHRI BALVANT ALIAS BAL APTE: Will the Minister of COAL be
pleased to state:

(@) the quantity of coal produced in the country between Decen2ifdt
and February2012;

(b) whether a decrease has been registered in coal production during the
said period;

(c) if so, the volume of this decrease and the reasons therefor;

(d) whether the thermal power plants have been supplied less coal during
the said period; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) Production of coal between Decemb20ll and

February 2012 is given below:-

Period Production (in MT)
December201L 52.781
January 2012 54.197
February 2012 55.937

(b) The coal produced in the country has increased from 52.781 million tonnes
on December201l to 55.937 million tonnes in Feburar3012.

(c) Does not arise in view of part (a) and (b).

(d) and (e) The coal supplies made by CIL and SCCL to power utilities have
increased from 92.32 million tonnes during DecemBei0 to Februan?201l to 99.35
Million tonnes during DecembgeR011 to Febraury2012.

Sale of coal
1253. SHRI BALWINDER SINGH BHUNDER Will the Minister of COAL be

pleased to state:
(@ whether Government's attention has been drawn towards the sale of coal

in the market meant for captive plants;

TOriginal notice of the question was received in Hindi.



Written Answers to [26 MAR. 2012] Unstarred Questions 55

(b) if so, the reaction of Government thereto;
(c) the action taken by Government against those responsible; and
(d) the steps taken to prevent recurrence of such incidence?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (c) In case ofakli Jena Bellora (South Part) coal
block allocated to M/s Central Collieries Company Ltd. (a private company) for
captive use, the sale of coal in open market was reported to the Government. The
Government after following the due procedure has since declared the mining lease
of the said block as void. No other incident of sale of coal from the allocated blocks
for captive use has been reported to the Government.

(d) In the Coal Mines (NationalisatioAct, 1973, there is no provision of sale
of coal from the coal blocks allotted for captive use. In case of violation, the
Government takes appropriate action against the allocattee company including
de-allocation of the block.

Curbing illegal coal mining

1254. SHRI UPENDRAKUSHWAHA: Will the Minister of COAL be pleased
to state:

(@ whether it is fact that natural resources of the country are being
plundered at the cost of national economy and destruction of environment and the
business of illegal coal mining has been thriving for decades in various States with
the connivance of police, mafias, middlemen and administrative officials;

(b) whether it is also a fact that officials responsible to curb illegal coal
mining are either indifferent or too scared to stop the meance; and

(¢) if so, the quantum of coal looted during the decade and the measures
taken to check illegal coal mining?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (c) Law and Order is da® subject, hence primarily
it is the responsibility of the State/District administration to take necessary
deterrent action to stop/curb illegal mining. Illegal mining of coal is carried out
clandestinely and stealthily and as such it is not possible to specify the exact
quantum of coal stolen losses incurred on this account.

The steps taken by coal companies to prevent illegal mining are:
(0] Rat holes created by illegal mining are dozed off and filled up with stone
and debris whenever possible.

(ii) Concrete walls have been eracted on the mouth of the abandoned mines
to prevent access and illegal activities in these areas.

(iit) Regular raids/checks being conducted by security personnel and static
security pickets including armed guards during the night hours are
being deployed at pithead depots.
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(iv) Surprise raids/checks bring conducted jointly by security personnel and
law and order authorities or the concerned State Government.

(V) Fencing is being constructed at the various illegal mining sites along
with displaying signboards mentioning "Dangerous and Prohibited
Place".

(vi) Dumping the over burden is done on the outcrop zones, which are not
required to be mined.

(vii) Collection of intelligence reports about illegal coal depots and illegal
movement of coal and informing District authorities of the same for
taking preventive action.

(viii) Installation of check posts at vulnerable points to check transport
documents.

() Training of existing security personnel, refresher training to CISF
personnel and basic training of new recruits in security discipline for
strengthening the security set up.

(®  The coal companies maintain close liaison with the State Government.

() Committee/task force has been constituted at different level (block level,
sub-divisional level, district and state level) at some subsidiaries of CIL
to monitor different aspects of illegal mining.

(xii) In order to check the menace of illegal mining of coal the Central
Government has constituted a Committee consisting of Minister of State
for Coal and others to look into the various aspects of illegal mining of
coal.

Patch work in CIL

1255. SHRI SHYAMAL CHAKRABORTY: Will the Minister of COAL be
pleased to state:

(@) the details of patch work done through contractor in the Coal India
Limited (CIL) during the last three years, subsidiary-wise;

(b) whether the simultaneous reclamation was done;
(¢) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (d) The information is being collected and will be
laid on theTable of the House.

Coal production
1256.SHRIY.S. CHOWDAR : Will the Minister of COAL be pleased to state:

(@ whether there is acute shortage for coal in the country;
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(b) if so, the details thereof;

(¢) whether Government has fixed any target for 2011-12 for coal
production; and

(d) the details of achievement of target till date?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU RATIL): (a) and (b)As perAnnual Plan 201-12 of Ministry of Coal
there is a gap of 137.03 million tonnes betweenAhlelndia Coal Demand and
domestic availability

(c) As perAnnual Plan 201-12 of Ministry of coal the coal production get
for 2011-12 has been fixed at 554 million tonnes.

(d) As against prorata tget of 445.51 million tonnes for January 2012, actual
achievement is 413.914 million tonnes.

Corruption in CIL
1257.SHRI SANJAY RAUT: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the Coal India Ltd. (CIL) is beset with corruption
and scandals; and

(b) the details of steps the Ministry has taken so far to crack down on it?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) Some complaints alleging irregularities/corruption have
been received in Coal India Limited (CIL). These complaints are dealt in accordance
with laid down rules/procedures.

(b) The steps taken to curb irregularities/corruption include:-

)} Recommending punitive action against employees, who are found to
have committed misconduct as defined in CDA Rules/certified standing
orders or who have been convicted on criminal charges by a judicial
trial.

if) Undertaking System Improvement studies and recommending system
improvement measures for implementation including rationalization of
existing manuals/service Rules of the company

iif) Reviewing and overseeing the implementation of Integrity pact and
sensitizing the management for adopting the Standard Operating
Procedure circulated by the Centxagilance Commission (CVC).

iv) Improving vigilance administration by leveraging technology

V) Curbing malpractices by increasing transparency through effictive use of
Website and bringing about accountability in the disghaof duties
and in public dealings.

Vi) Identifying sensitive posts for effective compliance of directives of CVC
on rotation/transfer of personnel working in sensitive posts.
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Vii) Preparéion of Agreed list as well as list of @¢ials with Doubtful
Integrity (ODI).

Collapse of coal minesin West Bengal

1258. SHRI P BHATTACHARYA: Will the Minister of COAL be pleased to
state:

(@ whether Government is aware thasansol-Barakar and surrounding
colliery areas inWest Bengal are subsiding day by day and coal mines often
collapse in the area;

(b) if so, the details thereof;

() whether Government would carry out any survey on the cause of
subsiding and chalk out preventive measures to save the people and the land of
the area;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) and (b)Yes, Sir During pre nationalized period, due
to unscientific mining and indiscriminate reduction of coal pillars with improper sand
filling of the decoaled viods in UG mining, many of the areas caved in causing
serious problem of subsidence. In total, 139 locations have been identified as
unstable in the lease hold area of ECL. Later on High Powered Central Committee
(HPCC) included two more locations on the recommendations of directorate-General
of Mines Safety (DGMS).

(c) and (d) In December 1996, Government of India constituted a High Power
Committee under the chairmanship of Secretary (Coal) with members from Govt of
Bihar, West Bengal, Planning Commission, DGMS, Ministry of Lab@hairman CIL,
CMDs of BCCL, ECL, CMPDIL etc, Subsequently Ministry of Coal suggested
CMPDIL to study in depth problems of subsidence and fire in BCCL and ECL. The
study was conducted by CMPDIL and subsequently the Master Plan was prepared
which includes rehabilitation pakages for affected people and steps for stabilizing
the subsidences.

The approved Master Plan has provision for rehabilitation of all affected
people in the leasehold of EGLith specific R and R pakag&he Asansol-Dugapur
DevelopmentAuthority (ADDA), a Sate Government agenclias been identified as
the implementing agency on behalf of the Governmerwedst BengalAccordingly,
ADDA has started the job of demographic survewluation of structures,
preparation of photo identity cards, (PIC) etc.

(e) In view of above, does not arise.
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NCL as symboal of development and growth

1259. SHRIMATI T. RATNA BAI: Will the Minister of COAL be pleased to
state:

(@ whether Government had visualized the industries as symbols of
development and catalysts for growth and the Neyveli Lignite Corporation (NLC)
had made the vision a reality;

(b) if so, the details thereof during the Eleventh FiXear Plan; and

(¢) the comments of Government thereupon?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) Yes, MadamThe Neyveli Lignite Corporation (NLC) is

engaged in generating power from lignite mined by them, which goes towards
meeting partly the power requirement of some of the States.

(b) During the Eleventh Fiv&ear plan period, yeawise lignite production
and power generated by the NLC is as under:-

Year Lignite Production Power Generation
(Eleventh Plan) (in Million Tonnes) (in Million units)
2007-08 21.586 17457
2008-09 21.307 15768
2009-10 22.338 17656
2010-11 23.144 17881
2011-12 22.065 16885

(upto Feb. 2012)

Besides, during the Eleventh FiYear plan period, NLC had completed two
major lignite mines/Power Projece. 2x 125 MW Barsingsar Mine cum Power Project
in Rajasthan and 2x 250 MW Mine-Il Expansion Project, Linked to TPS-II Mine
Expansion inTamil Nadu.

(c) Neyveli Lignite Corporation is able to meet the target set for them and
hence, has been conferred with a Navratna Company Status from 11.04.2011.
Coal production

1260.SHRI M.V. MYSURA REDDY: Will the Minister of COAL be pleased to
state:

(@ whether the Ministry is planning to pool the resources to the extent of
Rs. 35,000 crores which the Coal India Ltd. (CIL) is planning to invest during the
next five years to double its coal production;

(b) how many projects are going to be operationalized by CIL to double its
coal production;
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(¢) the details of cash reserves with CIL.

(d) whether it is a fact that CIL is in consultation with US for acquiring
latest technology for mining; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU RATIL): (a) As per the draft Report of th&/orking Group on Coal
and Lignite set up for formulation ofwelfth Five Year Plan, the indigenous
availability of coal is projected to increase from 554 million tonnes in 2011-12 (BE)
to 795 million tonnes in 2016-17 provided requisite land is available for coal mining
and all other clearancess are obtained in time. The contribution from CIL may
increase from 440 million tonnes in 2011-12 (RE) to 615.00 million tonnes in
2016-17.The total plan outlay proposed for Ministry of Coal favelfth plan as per
the draft Report of th&/orking Group is Rs. 74,824.02 crores. Besides this ad-hoc
provision of Rs. 25,000 crores has been made for acquisition of coal assests abroad
by CIL and Rs. 10,000 crore for development of coal blocks in Mozambique.

(b) At present 149 coal projects, with an ultimate capacity of 452.96 &gy
under various stages of implementatidm. output of 224.89 Mt. is envisaged from
92 projects during 2dt12. By the end offwelfth Plan i.e. 2016-17 104 nos. of
projects are envisaged to contribute to the tune of about 327.39 Mt. of coal.
Further 29 coal projects, which are at present are under various stages of
formulation and approval, are envisaged to contribute additional 81.49 Mt. by the
end of Twelfth Plan.

(c) Fixed deposits laying with Banks as on 31.12.2011 is Rs. 54347.99 crores.
(d) and (e)At present there is no proposal in Clar deployment of latest
technology for mining coal in collaboration with US.
Coal scam in North East

1261. SHRI BAISHNAB FARIDA: Will the Minister of COAL be pleased to
state:

(@ whether it is a fact that CBI has busted a coal scam in the North-East;
(b) if so, the details thereof;

() whether it is also a fact that pilferage of subsidized coal allocated to
Assam and Nagaland was incurring a huge loss to Government exchequer; and

(d) what effective steps Government is taking to plug the loopholes and
bring the guilty to book?

THE MINISTER OF SRTE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASH BAPU RATIL): (a) to (c) Government is not aware of any coal scam in the North

East. The Sate Government oAssam and Nagaland were supplied coal through their
nominated agencies at notified price under Fueplsupgreement (FSA).
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During an investigation, in a complaint of diversion of coal, it has been found
that the coal meant for the State of Nagaland booked through rail was eventually
diverted to destinations in the State of Punjab. So far as officials of North Eastern
Coalfields are concerned, no procedural lapses could be detected from the
documents verified.

(d) The steps taken to curb irregularities include:-

)  Recommending punitive action against employees, who are found to have
committed misconduct as defined in CDA Rules/certified standing orders or
who have been convicted on criminal charges by a judicial trial.

i)  Undertaking System Imporvement studies and recommending system
improvement measures for implementation including rationalization of existing
manuals/service Rules of the company

i) Reviewing and overseeing the implementation of Intergrity Pact and
sensitizing the management for adopting the Standard Operating Procedure
circulated by the Centrdfigilance Commission (CVC).

iv)  Improving vigilance administration by leveraging technology:

v)  Curbing malpractices by increasing transparency through effective use of
Website and bringing about accountability in the disphaf duties and in
public dealings.

vi)  Identifying sensitive posts for effective compliance of directives of CVC on
rotation/transfer of personnel working in sensitive posts.

vil)  Preparation ofAgreed list as well as list of @fials with Doubtful Integrity
(ODI).

Srike by coal personnel in Telangana region

t1262.SHRI MOTI LAL VORA: Will the Minister of COAL be pleased to
state:

(@) whether Government is aware that power generation capacity of 4,000
megawatt of NTPC was fatted due to strike by coal personnelTelangana region
in October 2011;

(b) whether the attention of Government has been drawn towards a
Statement made by CMD of NTPC according to which generation capacity can be
increased by 10 to 15 per cent if coal is available in adequate quantity;

() whether NTPC requires 1,640 lac tonne of coal during 2011-12; and

(d) if so, the steps being taken by Government to make unabated supply
of coal to NTPC?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU RATIL): (a) NTPC has reported that they have the total coal based

TOriginal notice of the question was received in Hindi.
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installed capacity of 4100 megawatt under operatiohrdhra Pradesh and the
power generation was partly affected due to less coal supply at their Ramagundam
Power Plant.

(b) NTPC has reported that at the company level, due to less coal availability
generation loss was 3.71% of the capacity duApgl 2011 to February 2012.

(c) and (d) Coal supplies are regulated by Fuel Supgheeements (FSASs)/
Memorandum of Understanding (MoU) between the plants of NTPC and concerned
coal companies. NTPC has concluded Fuel Supgliseements for 14.70 million
tonnes of coal with the subsidiary companies of CIL in respect of plants
commissioned as on 31.3.2009. In respect of plants commissioned after 1.4.2009, the
plants are getting coal under the Shoetm MoU as per allocation made by the
Central ElectricityAuthority (CEA). DuringApril 2011 to February 2012, against
107.35 million tonnes of coal allotted under FSA/MoU to the plants of NTPC from
Coal India Limited (CIL) sources, the actual supplies was 104.107 million tonnes,
which is about 97% of the contracted quathy interministerial sub-group under
the Chairmanship of Joint SecretaMinistry of Coal meets regularly to take stock
of the coal stock position at power plants of the couritrgluding NTPC plants
and inter-alia, suggests measures for augmentation of coal supplies to the power
plants having less than 7 days coal stock.

Illegal coal mining

11263.SHRI OM PRAKASH MATHUR: Will the Minister of COAL be pleased
to state:

(@) the details and number of incidents of illegal coal mining that has come
to the light during the last three years, State-wise;

(b) the number of persons killed in coal mafia's gang war during that period;
and

(c) the action taken against those mafia by police?

THE MINISTER OF SRTE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) lllegal mining of coal are carried out stealthily and
clandestinely As such, it is not possible to specify the exact number of incident,
guantum of coal stolen and losses incurred on account of illegal mining of coal.
However as per raids conducted by security personnel as well as joint raids with
the law and order authorities of the concerned State Government, the quantity of
coal recovered and its approximate value during the last threge Sata-wise are
as under:-

TOriginal notice of the question was received in Hindi.



Company State 2008-09 2009-10 2010-11
Qty. App. Qty. App. Qty. App.
recovered Value recovered Value recovered Value
(te) (Rs. lakh) (te) (Rs. lakh) (te) (Rs. lakh)
Eastern Coalfields West Bengal 4203.00 42.030 5763.00 67.880 5650.00 113.000
Limited Jharkhand 2326.00 23.260 2398.00 28.42 1401.00 26.02
TotaL 6529.00 65.290 8161.00 96.300 7051.00 139.020
Bharat Coking Coal Jharkhand 1986.15 34.630 2127.18 35.932 1309.39 25.031
Limited West Bengal 64.81 1.290 4.00 0.080 10.97 0.219
TotaL 2050.96 35.920 2131.18 36.012 1320.36 25.250
Central Coalfields Ltd. Jharkhand 93.00 0.855 30.00 0.300 15.00 0.150
Northern Coalfields Ltd.  UP/MP 0.00 0.000 0.00 0.000 0.00 0.000
Western Coalfields Ltd. Maharashtra 0.00 0.000 0.00 0.000 0.00 0.000
Madhya Pradesh 11.00 0.110 0.00 0.000 0.00 0.000
TotaL 11.00 0.110 0.00 0.000 0.00 0.000
SECL MP/CG 0.00 0.000 0.00 0.000 0.00 0.000
Mahanadi Coalfields Ltd. Orissa 0.00 0.000 0.00 0.000 0.00 0.000
North-Eastern Coalfields Assam 0.00 0.000 0.00 0.000 0.00 0.000
Coal India Limited TotaL 8683.96 102.175 10322.18 132.612 8386.36 164.420
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(b) and (c) Law and ordebeing a &te subject, it is the responsibility of the
concerned State Government/District administration to take necessary deterrent action
against such illegal activities.

Fuel supply pact of CIL
1264.SHRI P RAJEEVE Will the Minister of COAL be pleased to state:

(@ whether the Coal Inida Ltd. (CIL) shall, before March 31, 2012 be signing
20 years' fuel supply pacts with power plants that have been commissioned or
would be commissioned on or before March 31, 2015;

(b) whether an assessment has been made of the coal required for the
above;

(c) if so, the details thereof and if not, the reasons therefor;

(d) what has been the domestic production of CIL during the last three
years; and

(e) whether there has been a drop in output and if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU FATIL): (a) The Government has decided that Coal India Limited
(CIL) will sign Fuel SupplyAgreements (FSAs) with power plants that have entered
into long term Power Purchas&greements (P®s with Electricity Distribution
Companies (DISCOMS) and have been commissioned/would get commissioned after
31.3.2009 but before 31.3.2015. Out of these plants, CIL will sign FSAs with the
plants that have been commissioned upto 31.12.2011 by 31.3.2012. The FSAs shall
be for full quantity of coal mentioned in the Letters ASsurance (LoAs) for a
period of 20 years, to be reviewed after every five years, with trigger level of 80%
for levy of disincentive and 90% for levy of incentive.

(b) and (c) It has been estimated that about 477 million tonnes of coal will
be required in the terminal year of tAevelfth Plan (2016-17) for meeting the
requirement of linkages to power utilities by CIL, if 100% Power Purchase
Agreements (PA&s) are in placeThe actual coal commitment would depend upon
the percentage of PB signed.

(d) The raw coal prodcution figures of CIL during the last three years are as

below:-
Year Raw coal production (in MillioriTonnes)
2008-09 403.73
2009-10 431.26
2010-11 431.32

(e) The above figures indicate that there has been no drop in the raw coal
production during the last three years.
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Setting up of medical college and hospital in Talcher

t1265. SHRI RUDRA NARAYAN PANY: Will the Minister of COAL be
pleased to state:

(@ whether the Mahanadi Coalfields Limited (MCL) has signed a
memorandum of understanding with the State Government for providing land for
setting up of medical college and hospitalTialcher Odisha;

(b) if so, the details thereof;
(¢) if not, the reasons for the delay; and

(d) by when the proposed medical college and hospital would start
functioning?

THE MINISTER OF SKTE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU RTIL): (a) No, Sir

(b) In view of reply to part (a) above, question does not arise.

(c) and (d) The land identified for setting up of the medical college includes
forest land, which requires clearances from the Ministry of Environment and Forests
and the Government of Odisha. The construction of the college and other
infrastructure can only be started after the clearances are obtained and possession
of land is taken. Hence, the timelines for starting of the college cannot be given at
this stage.

Permission for private mining of coal

1266.SHRI P BHATTACHARYA: Will the Minister of COAL be pleased to
state:

(a8 whether Government is seeking to introduce legislative changes allowing
private mining of coal,

(b) if so, the details thereof;

() whether Government is also contemplating allocation of captive blocks
for setting up washeries in the private sector and allowing them to sell their coal
in the open market;

(d) if so, the details thereof; and
(e) the implication of this change on public sector?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) and (b)The Central Government decided to amend the
Coal Mines (Nationalisatiomct, 1973 to allow Indian companies both in the public
and private sectors to mine coal in the country without the existing restriction of
captive mining and to be engaged in exploration of coal in the codurprdingly
a Bill, namely the Coal Mines (NationalisatiorAmendment Bill, 2000, was
introduced in the Rajya Sabha on 24.04.2000. Due to stiff resistance from the trade

TOriginal notice of the question was received in Hindi.
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Unions, the Bill could not be processed further after the report of the Standing
Committee.

(c) No, Sir
(d) and (e) Do not arise in view of answer given of part (c) of the question.

I dentification of priority households

1267.DR. T.N. SEEMA Will the Minister of CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the methodology to be used to identify the priority households in the
National Food Security Bill, 2010;

(b) whether Government has addressed the concerns about the proposed
methodology

() whether BPL data from the sources like Registrar General and Census
Commissioner of India would be used; and

(d) the mechanism to ensure that all BPL families receive the specified
amount of foodgrains every month?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,

FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (c)The National

Food Security Bill, 201, introduced in the Lok Sabha on 22nd Decemb@tl, seeks

to cover upto 75% of the rural population (with at least 46% belonging to the
priority households) and upto 50% of the urban population (with at least 28%
belonging to the priority households) for receiving subsidized foodgrains under
Tamgeted Public Distribution System (TPDS3he Bill provides that within thet&te-

wise number of persons belonging to the priority households and general
households, determined by the Central Government, identification of households
shall be done by thet&@e Governments or such other agerinyaccordance with

the guidelines prescribed by the Central Government.

The Ministry of Rural Development is coordinating the on-going Socio
Economic and Caste Census (SECC), 2011 which is a door to door census or rural
and urban households in the country carried out by State Governments and Union
Territory Administrations to collect information on a number of socio-economic
indicators to determine the eligibility and entitlements of rural households for
different Central Government Programmes and Schemes. Office of Registrar General
and Census Commissiondndia is providing technical suppoithe methodology
for identification of people under poverty line has not been arrived at.

(d) Under TPDS, foodgrains at subsidized prices are allocated for about 6.52
crore BPLhouseholds (including 2.43 crofstyodayaAnna Yojana households) @
35kg per household per month. Implementation of TPDS is joint responsibility of
Central Government andtgde/UnionTerritory (UT) GovernmentsWhile allocation
of foodgrains for above mentioned BPL households is made by Central Government,
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its actual distribution to targeted beneficiaries is the reponsibility of State
Governments. HoweverGovernment of India has requested atht&s/Union
Territories to take up end-to-end computerizationrBDS in a time-bound manner

to improve the efficiency and effectiveness of the TPDS. Government has regularly
reviewed and has also issued instructions tateBJnion Territories to strenthen
functioning of TPDS by improving monitoring mechanism and vigilance, increased
transparency in functioning ofPDS, adoption of revised Model Citizen's Charter
use of information and communication technology (ICT) tools and improving the
efficiency of Fair Price Shop operations.

Allocation to Kerala under BPL/APL Quota

1268.DR. T.N. SEEMA Will the Minister of CONSUMERAFFAIRS, FOODAND
PUBLIC DISTRIBUTION be pleased to state:

(@  whether Government would increase the allocation or rice, wheat, kerosene
and sugar to Kerala under BRIndAPL quota; and

(b)  whether Government would reduce the price to rice allocated éirler
quota to Rs. 8.90/kg. as requested by the State Government?

THE MINISTER OF SATE OFTHE MINISTRY OF CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b) UndeTargeted
Public Distribution System (TPDS), Government of India is making allocation of
foodgrains (wheat and rice) @ 35 kg per family per month for 15.54 lakh accpeted
number of Below Poverty Line (BPL) families includiAgtyodayaAnna Yojana (AAY)
families in KeralaAllocation of foodgrains (wheat and rice) is being made to 45.56
lakh Above Poverty Line (APL) families in Kerala @ 15 kg per family per monite
APL allocation to the State was increased from 10.5 kg to 15 kg per family in June
2011 atAPL issue price of Rs. 8.30 per kg of rice and Rs. 6.10 per kg of wheat which
are lower than Rs. 8.90/kg. This increase has been continued in 2012-13 also.

In addition, keeping in view the demand/request of the State Government, adhoc
additional allocations have been made from time to tAnquantity of 3.72 lakh tons
and 2.07 lakh tones of foodgrains have been made to different categories of
beneficiaries of thet8te during 201041 and 201-12 respectivelyThe above allocations
include adhoc additional allocation of 1.80 lakh tons of rice and wheat to Kerala in
January 201 for APL families at the price of Rs. 8.45 per kg of wheat and R851
per kg of rice. The validity of the above allocations have already expired.

Further as per directions of the Hon'ble Supreme Court, during-221a quantity
of 3648 tons of rice and wheat for BPL families at BPL prices and 1420 tons or rice for
AAY families atAAY prices was allocated for two poorest districts, narifédyanad
and Palakad which were at prices lower than Rs. 8.90 per kg.

There is no proposal to increase the allocation of PDS kerosene and levy sugar
to Kerala.
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Food inflation due to low production

t1269. SHRI RAM JETHMALANI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the report of decline in production of certain
crops in the country is bound to intensify food inflation;

(b) if so, Government's reaction thereto; and

(c) the foodgrains which are estimated to register decline in availability and
the percentage thereof against requirement?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b) No, Sir
There are no such reports. Details of foodgrain, pulses and sugracane production
in the country during the last three years are given in StaterSeatbélow).

Foodgrain and sugarcane production in the country has steadily increase in
the country over last three years. Howewbere has been a ngaral decline in the
production of pulses.

(c) There is no estimated daw in foodgrain prodcution.
Statement
Production of important food crops during last three years

(in million tonnes)

2009-10 2010-11 2011-12*
Rice 89.09 95.98 102.75
Wheat 80.68 80.8 88.31
TotaL FoobpGRrAINS 218.11 244,78 250.42
Tur 2.46 2.86 272
Gram 7.48 8.22 7.66
Urad 1.23 1.76 1.73
TotaL PuLses 14.66 18.24 17.28
Sugarcane 292.3 342.38 347.86

*As per second advance estimates
Source: DAC

Increase in storage capacity of foodgrains

1270.SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that storage capacity of foodgraiesds to be

TOriginal notice of the question was received in Hindi.
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increased to 62 million tonnes, from the existing 60 million tonnes to sustain and
support implementation of the Food Security Bill;

(b) if so, by when this storage capacity would be created in order to avoid
decomposition/rottening of foodgrains as it happened last ydsn the Supreme
Court had to intervene to suggest free distribution of such foodgrains; and

(¢) whether any realistic financial estimate has been arrived at, keeping in
view the constant and uncontrollable rise in foodgrain prices?

THE MINISTER OF SATE OFTHE MINISTRY OF CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b)As per provisions
of National Food Security Bill and using Census population, the requirement of
foodgrains forTamgeted Public Distribution System (TPDS) and Otedfare Scheme
(OWS) is estimated at 60.74 million tonn&e shortage capacitZovered and Cover
and Plinth (CAP) available with the Food Corporation of India as on 01.03.2012 was
about 33.5 million tonnes, both owned and hired. The storage capacity with state
agencies for storage fo Central stock of foodgrains as on 31-03-2011 was 29 million
tonnes including both covered and CA&pacity Thus, a total quantity of about 62.5
million tonnes of storage capacity was available for storage of Central stock of
foodgrains. However due to the increased procurement of foodgrains and to reduce to
storage under Cover and plinth (CAP), the Government formulated the Private
Entrepreneur Gurantee (PEG) Scheme for construction of storage godowns through
private entrepreneurs, Centk&brehousing Corporation (CWC) anth® Warehousing
Corporations (SWCs). Under the scheme, a capacity of about 151 lakh tonnes is to be
created in 19 tates.As per the scheme guidelines, the time schedule for completion
of godowns is one yeain case of non-railway siding godowns and two years for
railway siding godowns. The Government has also finalised a plan for construction of
an additional total storage capacity of 5.4 lakh tonnes in the North Eastern States.

(c) The rentals to be paid for the godowns constructed under the scheme is
decided through a transparent two-bid tendering process. Thus the rentals can vary
from one location to the other

Pricerisein food items

t1271.SHRI KAPTAN SINGH SOLANKI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that there is a rise in the prices of food items in the
country due to inadequate logistic and storage capacity;

(b) if so, the details thereof;

TOriginal notice of the question was received in Hindi.
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() whether Government has framed any policy to provide imported food
items at reasonable prices; and

(d) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b) Rise in the
prices of food items are caused by several factors such as shortfall in domestic
supplies relative to demand, hardening of international prices, changes in
consumption pattern, adverse weather conditions, and improvement in income and
living standards as well as changes in dietary habits.

(c) and (d) The steps taken by the Governmeénigr alia, to provide
imported food items at reasonable prices are enclosed in Statement.

Statement
Seps taken by the Government to provide imported food items
at reasonable prices

1. Fiscal Measures

() Reduced import duties to zero — for rice, wheat and onion, pulses, edible
oils (crude) and to 7.5% for refined and hydrogenated oils and vegetable
oils.

(i) NDDB has been allowed to import 50000 tonnes of skimmed Milk Powder
andWhole milk powder and 15000 Maf Butter Butter Oil andAnhydrous
Milk Fat at zero duty underariff Rate Quota.

(iiy  Permitted Sugar mills to import duty-free raw sugar under Open General
Licence (O.@..). Later this facility was extended to private trade on job
basis.

(iv)  Permitted STC/MMTC/PEC and NAFED to import duty-free white/refined
sugar initially with a cap of 1 million tonnes. Later duty-free import was
also allowed by other Centraltie Governmenfgencies and private trade
without any cap on the quantity

2. Administrative Measures

() Removed levy obligation in respect of all imported raw sugar and white/
refined sugar

(i) Extended the scheme for distribution of subsidized imported pulses
through $ate Governments/WT with subsidy of Rs. 10/- kg for
distribution of BPL families @ 1 kg per month up to 31-3-2012.

(iiy  Extended the Scheme for distribution of subsidized imported edible oils
through $ate Governments/WsT with subsidy of Rs. 10/- kg for
distribution of ration card holders @ 1 litre per ration card per month up
to 30-9-2012.
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Improvement in functioning of PDS

1272.SHR S. THANGAVELU: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government had instructed the State Governments for
implementation of revised citizen charter order to improve the functioning of PDS
in the country;

(b) if so, the details thereof and whether some State Governments have
shown hesitation to implement the citizen charter; and

(c) if so, the details thereof and the follow up action taken by Government
in this regard?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (c)The Revised
Model Citizen's Charter fofargeted Public Distribution System (TPDS) was issued
in July, 2007 for adoption and implementation bgt8/UT Governments. linter-alia
contains information relating to TPDS such as authorities responsible for its
effective implementation, rights of citizens to get information regarding their
entitlements of foodgrains, quality and quantity of foodgrains supplied to the fair
price shops, issuance of ration cards, operation of fair price shops, inspection/
checking, etc.

So far 32 Sate/UT Governments have reported adoption and implementation
of the Revised Model Citizen's Chart&ate Governments of Jammu and Kashmir
Jharkhand and Manipur are yet to report the adoption/implementation of the Revised
Model Citizen's CharteiThese $ates are being requested on regular basis to report
the adoption/implementation of the Revised Model Citizen's Charter

De-regulation of sugar sector

1273. SHRI D. RAJA
SHRI R.C. SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether it is a fact that Government has set up a high level committee
to examine the possibility of de-regulation of the sugar sector; and

(b) if so, the details thereof and by when the report is expected to be
submitted?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b)Yes, Sir
A committee under the Chairmanship of. @. Rangarajan, Chairman, Economic
Advisory Council (EAC) to Prime Minister has been constituted on 20-01-2012 to
look into all issues connected with deregulation of sugar sedtmrtime limit has
been fixed for the Committee to submit its reports.
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Scientific storage for rice

1274.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that procurement of rice has suffered due to non-
availability of scientific storage in godowns; and

(b) if so, what measures are being taken by Government to overcome these
difficulties?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) No, Sir
Procurement of rice has not been affected due to lack of availability of storage
space.

(b) In view of (a) above does not arise. Howeuer increase the covered
storage capacity for central pool stocks of foodgrains, the Government has launched
the Private Entrepreneurs Guarantee (PEG) schAnmapacity of about 151 lakh
tonnes is to be created in 19 states under the scheme through private entrepreneurs
and Central and t&te Warehousing Corporations. Out of this, tenders have been
finalized for creation of storage capacity of about 89 lakh tonnes as on 29.02.2012
by the private entrepreneurs. Centkarehousing Corporation (CWC) andat
Warehousing Corporaton are Constructing 5.4 and 14.75 lakh tonnes respectively
under the Scheme, out of which a capacity of about 5 lakh tonnes has already been
completed by CWC/SWCs. The Government has also finalized a plan for
construction of additional storage capacity of 5.4 lakh tonnes in the North Eastern
States under the plan scheme.

Access to PDS

1275.SHRI S. THANGAVELU: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that foodgrains allocated under Public Distribution
System have reached to only 40 per cent of the beneficiaries; and

(b) if so, the details thereof and the details of steps taken by Government
to ensure that 100 per cent beneficiaries are able to access PDS?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b)As per the
Programme Evaluation Organisation (PEO) of Planning Commission's Report on
Performance Evaluation of TPDS submitted in March, 2005, about 42% of subsidised
foodgrains reached the targeted Below Poverty Line (BPL) beneficiaries. It pointed
out that implementation of the TPDS suffered due to targeting errors prevalence of
ghost cards, unidentified households and siphoning off of foodgrains from the
supply chain.
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However in the independent study conducted by a group of research
scholars and student volunteers, including. Mean Dreze, Reetika Khera and
others, it has been stated that there has been an impressive revival of Public
Distribution system across the country during the recent years. The group have
based their findings on a study made in 106 randomly-selected villages, spread over
two districts each in 9 States, covering a total of 1227 BPL/Antyodaya Households.
Based on the survey made, the researchers have also brought out that there have
been major initiatives in the recent past to improve PDS and these efforts are
showing results. It has also been pointed out the days when up to half of the PDS
grain was diverted to the open market are gone.

Government allocates foodgrains (rice and wheat) tateS/UE for
distribution to eligible beneficiaries under TPDS. During the year 2011-12, the
percentage of offtake of these foodgrains allocated for distribution to Below Poverty
Line (BPL) andAntyodayaAnna Yojana (AAY) categories was 100% and 96%
respectively

Further in order to maintain supplies and securing availability and
distribution of essential commodities, Public Distribution System (Control) QOrder
2001 has been notified on 31Atigust, 2001 which mandates thé¢éat® and UT
Governments to carry out all required action to ensure smooth functioning of TPDS.
An offence committed in violation of the provisions of this order is liable for penal
action under the Essential Commoditiest, 1955.

Strengthening and streamlining of thEPDS is a continuous proces§o
improve functioning of TPDS, Government has been regularly requesting State/UT
Governments for continuous review of lists of BRhd AAY Families, ensuring
timely availability of foodgrains at Fair Price Shops (FPSs), ensuring greater
transparency in functioning of TPDS, improved monitoring and vigilance at various
levels and introduction of new technologies such as Computerisation of TPDS
operations at various levels.

Damage of foodgrainsin transporation

1276.DR. JANARDHAN WAGHMARE: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether reports have been received regarding the damage of foodgrains
during the inter-State transportation by road and rail;

(b) if so, the details thereof and the number of cases reported and the
quantum and value of foodgrains involved therein; and

(c) the reasons for the delay in transportations along with the quantity of
wheat and other foodgrains transported during the last three years, year-wise?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b) No, Sir
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However Foal Corporation of India (FCI) has reported that duringl202, a meagre
quantity of foodgrains accured as damaged at various railheads during the inter-
state transportation by road and rail in the following regions:

Gujarat: 6Tons or rice (value Rs. 37350/-) accured after salvaging of rain
water affected bags at Railhead Siddhpur during June, 2011. The Handling and
Transport (H and T) contractor has been found responsible and an amount of
Rs. 3,75,815/- has been recovered from bills of contractor

Uttar Pradesh: 15ons of wheat (®lue Rs. 68625/-) was damaged during
unloading of a rake received €kapa (Punjab) due to rains at Railhead Naini, District
Allahabad in the month of JylR01l. The CWC contractor was found negligent in
handling and transportation of the stocks from Railhead to depot for which, an
amount of Rs. 2,54,830/- has been recovered from CWC contractor

Rajasthan: 1.31 Tons of wheat (value Rs. 51743/-) at Railhead Jalore was
damaged as the stocks of wheat got affected due to rains during unloading of rakes
in the month of July2011. The H andT contractor has been found responsible and
an amount of Rs. 22750/- has been recovered from bills of contractor

Bihar: Socks of raw rice GradA were water décted at Railhead, Saharsa due
to rains and remained unlifted at Railhead for considerable time. On salvaging 330
bags of damaged rice have accured at Railhead, Saharsa on 20.7.2011. Disciplinary
action had already been initiated against FGka Manager Saharsa.

Odisha: 6.0Tons of wheat accrued as damaged at SWC Dumerpani ex-Karnal
and 9.0 tons of wheat accrued as damaged at SWC Kantabanji ex-Malaut during
2011-12. Value of the damaged wheat is Rs. 8288Bhe reason is due to mission
of wagon, for which claim of Rs. 79090/- at SWC Dumerpani and Rs. 205717/- at
SWC Kantabanji have been lodged with Railways.

(c) FCI has reported that the reasons of delay in transportation has been due
to blockage en-route and natural factors like Disadteod etc.

The movement of wheat/total foodgrains on all India basis of the last three
years is as follows:

(fig in lakh tons)

Commodity 2009-10 2010-11 2011-12

Plan Dispatch  Plan Dispatch Plan Dispatch

Wheat 161.32 141.94 188.22 158.97 165.50 136.97

ToTAL 312.30 275.83 362.97 305.29 353.62 294.74
FoobGRrAINS
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Target of Custom Milled Rice (CMR)

1277.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether FCI has not taken any steps to achieve target and to receive
custom milled rice (CMR) from paddy procuring agencies although there is sufficient
godowns and technical man power with FCI; and

(b) whether it is a fact that wheat has occupied most of the food storage
depots of FCI in Odissa though there is less demand of wheat by consumers in the
State?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) No, Sir Food
Corporation of India (FCI) has taken all possible steps to achieve targets and to
accept the Custom Milled Rice from paddy procuring agencies by utilizing the
existing manpower and available godown space.

(b) No, Sir As on 19.3.2012, a storage capacity of 5,94,796 tonnes was
available in Odisha against which 1,22,962 tonnes of wheat was available occupying
only 20% of the available storage capachyerage of take of wheat in Odisha is
39,750 tonnes per month and wheat available in Odisha is sufficient to cover only
3 months public distribution system and other allocation requirements.

Revision of wholesale and retail transportation charges of sugar

1278. DR. VIJAY MALLYA: Will the Minister of CONSUMER AFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Karnataka Government had approached the Central
Government for revision of wholesale and retail transportation charges and for
release of Rs. 1,27,59,095/- representing 10 per cent sugar dificit amount withheld by
FCI in respect of sugar during the last severeal years;

(b) whether this request from the State Government has been considered by
the Central Government; and

(c) if so, by when the State Government could expect to get a positive
response in this regard?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) Yes, Sir

(b) and (c) The proposals for revision of the margins for the years 2003-04
to 2008-09 have been received from the Karnataka Government and are under
process. In the meanwhile, the payments, on provisional basis, are being released
to the State Government on the basis of pre-revised rates. The Food corporation of
India (FCI) has intimated that Rs. 1,27,59,095/- representing 10 per cent sugar deficit
amount withheld by them, has been paid by their Regional Office, Bangalore on
29.08.2011.
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Availablity of food stock and appropriate distribution

1279. SHRI RAMDAS AGARWAL: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether a Conference of Food aAdriculture Ministers of the tates
and UB on Tamgetted Public Distribution System (TPDS) and for providing for
storage facilities was held in New Delhi on February 8 and 9, 2012; and

(b) if so, what are the details of important decisions taken up at the
Conference on adequate availability of food stocks, appropriate distribution as well
as storage facility to be provided for foodgrains etc.?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (bA two day
Conference onTamgeted Public Distribution System andofage with Food and
Agriculture Ministers and Secretaries oftaf@s/UB was held on 8th and 9th
February 2012 at New Delhi.

Among the various issues discussed, in view of the likely increase in
requirement of foodgrains int&es for the purpose of ensuing Food Secukity,
it was deliberated that all the States, particularly the emerging non-traditional
procurement fates, should step up their procurement activity

As a measure to bring transparency in the functioning of PDS and reduce
the incidences of leakages/diversion, black-marketing, etc. during distribution of PDS
commodities, the Conference discussed regarding expenditious action to be taken by
States towards Computerisation of PDS.

The Conference also reviewed the progress relating to creation of storage
capacity and time-bound completion of ongoing projects with a view to enhance the
storage capacity and avoid damage to stored foodgrains. Fusthers were wed
to scale up construction of intermediate storage facilities — both at district and Fair
Price Shop level.

The proceedings and draft recommendations of the Conference are in the
process of finalization.
Condition of godowns

1280.DR. JANARDHAN WAGHMARE: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether some godowns owned by Government agencies are not in
working condition despite the country is facing shortage of storage capacity and
rotting of foodgrains;

(b) if so, the details thereof;
() whether any responsibilities have been fixed in this regard; and

(d) if so, the details thereof?
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THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROEFK.V. THOMAS): (a) and (b)A total
capacity of 3.67 lakh tonnes is not in working condition with the FCI, which is about
1% of the total capacity available with FCI. The details are given in the Statement
(See below).

(c) The storage capacities which are not in working condition are old and are
thus not in use. Therefore no responsibility has been fixed in this regard.

(d) Does not arise.
Statement

The details of capacity not in working condition

SILNo. Name of Centre Capacity Remarks
(in MT)
1. Borivil/Mumbai 15,000 Capacity not in use due to collapse
(Shell type roof) of roof structure which has outlived
its life.

2. Mayapuri/Delhi (Silos) 21,000 The silos were constructed during
the year 1973-74 and are not in use.

3. Khurja/Uttar Pradesh 20,000 The silos were constructed during

(Silos) the year 1978-79 and are not in use.
4. Chanderi (Kanpur)/ 72,000 The silos were constructed during
Uttar Pradesh (Silos) the year 1962-63 and are not in use.
5. Borivili/Mumbai 1,04,000 The silos were constructed during
(Silos) the year 1962-63 and are not in use
6. Manmad/Mumbai 84,000 The silos were constructed during
(Silos) the year 1962-63 and are not in use.
7. Gaya/Bihar (Silos) 32,000 The silos were constructed during
the year 1962-63 and are not in use.
8. Kolkata Port (Vést 19,000 The silos were constructed during
Bengal)/Silos the year 1962-63 and are not in use.
ToTtaL 3,67,000

Procurement of Samba rice

1281. SHRIMATI RENUBALA PRADHAN: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether FCI would procure Samba rice;
(b) if so, the details thereof during the Eleventh Fiear Plan;
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(¢) if not, the reasons therefor;
(d) the demands still pending with the Ministryo far; and
(e) by when the action would be taken thereon?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) to (c)As per the
existing procurement policy of Government, paddy procurement by Food
Corporation of India/tate Agencies is done on the basis of prescribed specification
(FAQ) on Minimum Support Price (MSP). Paddyeoéd for procurement is classified
as Grade 'A' or Common, based on length and breadth ratio and should conform to
Fair Average Quality (AQ) specificationsThere is no varietal dirence for paddy
procurement.

(d) There are no demands pending in the Ministry regarding procurement of
Samba rice.

(e) In view of (d) above, does not arise.

Poor delivery under PDS

1282.SHRI N. BALAGANGA: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has received complaints regarding corruption and
diversion under PDS leading to poor delivery of services;

(b) if so, the details thereof including the steps undertaken to modernize
and computerize PDS to make its functioning more efficient and transparent;

() whether Government intends to integrate the data of Unique ID project
with PDS; and

(d) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEFK.V. THOMAS): (a) and (bjThere have
been reports about irregularities in implementation of TPDS in certain regions/States
in the country As and when complaints are received by the Government from
individuals and organizations as well as through press reports, they have been sent
to the $ate/UT Governments concerned for inquiry and appropriate actio®tate-
wise Statement on complaints received in the last three years and the current year
is given in StatementSée below).

All States/UB have been requested to undertake end-to-end Computerization
of Public Distribution System (PDS) on priority basis which includes Fair Price Shop
(FPS) Automation, Computerisation of Supply-Chain, digitization of beneficiary
database and setting up of transparency and grievance redressal mechanism and to
prepare a time-bound\ction Plan for end-to-end Computerization of PDS.
Government has also regularly reviewed and has issued instructions to States/Union
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Territories to strenthen functioning @PDS by improving monitoring mechanism
and vigilance, increased transparency in functioning of TPDS, adoption of revised
Model Citizen's Charter and improving the efficiency of Fair Price Shop operations.

(c) and (d) Detailed guidelines have been issued to all State/UT Governments
advising them to include PDS related KnMour Resident+ (KYR+) fields in the
data collection exercise being undertaken by various UIDAI appointed Registrars
across the country as part of the UID (Aadhaar) enrolment. State/lUT Governments
have also been requested to link the computerization of operations at FPS with
Aadhaar registration with a view to help streamline the process of biometric
collection as well as authentication of beneficiary at the time to commaodity issuance
at FPS.

Statement
Complaints on TPDS received in the Department from individuals,
organisations and through media reports etc
from 2009to 2012 (upto January, 2012

SI.No. State/UT 2009 2010 2011 2012
1. Andhra Pradesh - 3 1 -
2. Arunachal Pradesh - 2 2 -
3. Assam 6 1 1 -
4. Bihar 16 13 6 -
5. Chhattisgarh 4 5 1 -
6. Delhi 29 37 16 4
7. Goa - 1 - -
8. Gujarat 4 3 2 -
9. Haryana 5 24 7 1
10. Himachal Pradesh - - 4 -
11. Jammu and Kashmir 1 3 - 1
12. Jharkhand 6 5 3 1
13. Karnataka 6 2 1 -
14. Kerala 1 3 1 -
15. Madhya Pradesh 9 13 9 1
16. Maharashtra 12 5 8 2
17. Manipur - - 1 -
18. Meghalaya - - 1 -
19. Nagaland 1 1 - -
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SI.No. State/UT 2009 2010 2011 2012

20. Orissa

21. Punjab

22. Rajasthan

23.  Sikkim

24. Tamil Nadu
25. Uttarakhand
26. Uttar Pradesh
27. West Bengal
28. Chandigarh
29. Puducherry

w

2 -
- 2

l-bgl—‘@&.)\ll—‘l—‘
I\)I\Jggl—‘l\)l\)@l\)

ToTaL 169 174 144 20

Lack of storage facility

11283. SHRI SHNANAND TIWARI:
SHRI RA/I SHANKAR PRASAD:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether it is a fact that there is lack of safe storage facility in the
country for keeping foodgrains procured in the Government sector;

(b) if so, the Government's reaction in this regard;

(c) the total quantity of foodgrains for which safe storage facility is
available at present; and

(d) the options contemplated for keeping the surplus foodgrains procured
safe?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEFK.V. THOMAS): (a) to (d)The storage
capacity Covered and Cover and Plinth (CAP) available with the Food Corporation
of India as on 01.03.2012 was about 335 lakhsMBoth owned and hiredhe
storage capacity with state agencies for storage of Central stock of foodgrains as
on 31.03.201 was 290 lakh tonnes including both covered and Cagacity Thus,

a total quantity of about 625 lakh tonnes of storage capacity was available for

storage of Central stock of foodgrains against the Central stock of 544 lakh tonnes
as on 1.03.2012. However due to the increased procurement of foodgrains and to
reduce the storage under Cover and Plinth (CAP), the Government formulated the
Private Entrepreneur Guarantee (PEG) Scheme for construction of storage godowns

TOriginal notice of the question was received in Hindi.
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through private entrepreneursei@ral Warehousing Corporation (CWC) andat
Warehousing Corporations (SWCs). Under the scheme, a capacity of about 151 lakh
tonnes is to be created in 19 states. Out of this tenders have been finalized for
creation of storage capacity of about 89 lakh tonnes as on 15-02-2012 by the private
entrepreneurs. CWC and SWCs are constructing 5.4 and 14.75 lakh tonnes
respectively out of which a capacity of about 5 lakh tonnes has already been
completed by CWC/SWCs. The Government has also finalised a plan for
construction of an additional total storage capacity of 5.4 lakh tonnes in the North
Eastern States. Further to keep any surplus foodgrains procured safe, and to meet
any increased storage requirements, Executive Directors (Zones) and General
Managers (Regions) of FCI have been given full powers for hiring of godowns for
short term usage, if the capacity available with FCI is not sufficient to store the
foodgrains.

Procurement of wheat and rice from commission agents

1284. SHRI K.E. ISMAIL:
SHRI R.C. SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether it is a fact that the Central Government agencies for food
procurement like FCI etc. are procuring wheat and rice from commission agents and
not directly from farmers in various North Indian States;

(b) if so, the details thereof;

() whether it is also a fact that these agents also play money lenders' role
in the beginning of harvest season and thus exploit the farmers both ways;

(d) if so, the details thereof;

(e) whether Government is actively considering to take steps against those
unscrupulous commission agents and make purchases directly from the farmers; and

( if so, the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b) Food
Corporation of India (FCI) and State Government agencies are procuring wheat and
paddy directly from the farmers in various North Indiaat&. Howeverin Punjab,
Haryana and Rajasthan, as per the mandatory provisions of the respective
Agricultural Produce Marketingcts of these fates, wheat and paddy is purchased
through commission agents, at specified Procurement Centres.

(c) and (d) No such reports have been received by the Government. However
it is for the State Governments concerned to regulate money lending within the
State.
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(e) and (f) Purchasemre made by Government Procurement agsnthrough
commission agents in the States of Punjab, Haryana and Rajasthan in accordance
with the mandatory provisions of the respecti&gricultural Produce Marketing
Acts of these States.

Setting up of silos

1285. SHRI A. ELAVARASAN: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has dicided to engage private sector to set up silos
of a total capacity of 2 million tonnes to augment grain storage with Planning
Commission's assistance;

(b) if so, the details thereof;

() whether Government has sought global assistance to build the state-of-
the-art silos and entered build-own-operate (BOO) model with private firms; and

(d) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b) The
Government has decided to create a storage capacity of two million tonne through
construction of silos. This capacity will be part of the overall storage capacity
requirements of Food Corporation of India (FCI). The silos will be constructed under
the Private Public Partnership (PPP) mode for which FCI will be the nodal agency
At locations identified for construction of storage capacity by the FCI, if land is
made available within three months by FCI, Cent¢rehousing Corporation
(CWC), Sate Warehousing Corporation (SWC),tafe Government or Central
Government/tate Governmenfgency the Viability Gap Founding (VFG) route may
be followed. If land is not made available, the silos will be constructed under the
PPPmode through FCI withouVGF. The concession period will be for 20 years,
which may be extended by 10 years.

(c) No, Sir
(d) Does not arise
Decline in procurement of foodgrains

1286. SHRI MAHENDRA MOHAN: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether there has been a decline in procurement of foodgrains by
Government agencies during the last three years;

(b) if so, the details thereof and the reasons therefor;
(c) the steps taken to increase procurement and their safe storage;

(d) whether there is any linkage between procurement, allocation and off-
take of foodgrains; and

(e) if so, the details thereof?
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THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) and (b) Details of
wheat and rice production and procurement during last three marketing season and
increase/decrease over previous season are as follows:

Wheat Production and Procurement

(in lakh tonnes)

Crop Year Production Procurement Increase/Decrease

Rabi Marketing  Procurement over previous

Season Seasion
2007-08 785.7 2008-09 226.82 -
2008-09 806.8 2009-10 253.81 11.9 (increase)
2009-10 808.0 2010-11 225.14 11.29 (decrease)
2010-11 868.74 2011-12 283.85 25.85 (increase)

Rice Production and Procurement

(in lakh tonnes)

Crop Year Production Procurement Increase/Decrease

over previous
Seasion

2007-08 966.9 287.36 -

2008-09 991.8 341.04 18.6 (increase)

2009-10 890.9 320.34 6.06 (decrease)

2010-11 959.8 341.98 6.75 (increase)

2011-12 1027.44 280.41**

*As on 20.3.2012

Rice procurement during Kharif Marketing Season (KMS) 2009-10 registered
a marginal decline as compared to procurement in KMS 2008-09 mainly because of
overall decrease in rice production in the country due to deficient rain fall in some
states. Wheat procurement during RMS 2010-11 also registered a decline as
compared procurement in RMS 2009-10.

(c) Steps taken by Government to increase procurement and safe storage of
foodgrains are given in Statement-I and 3 below).

(d) and (e) Procurement is an open ended process and no specific targets are
fixed for procurementAs per the existing procurement policthe Central
Government extends price support for paddyeat and coarsegrains through the
Food Corporation of India (FCI) andtag®e Governmentst&e agenciesAll the
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foodgrains conforming to the prescribed specifications offered for sale by farmers
at specified procurement centres are bought by the procurement agencies at
Minimum Support Price (MSP) for the Central Pool. Out of the foodgrains so
procured, allocations are made for distribution un@i@mgeted Public Distribution
System (TPDS), OtheWelfare Schemes (OWS) and Open Market Sale Scheme
(OMSS). If surplus foodgrains are available in the central pool, additional ad-hoc
allocations are also made from time to time. Offtake of foodgrains is dependent upon
the extent of utilisation of allotted quantities by State Governments under Public
Distribution system and Othaielfare Schemes.

Statement-|
Seps taken to increase procurement of wheat and rice

1. Sufficient number of procurement centres are opened by FCl/State
Government agencies in mutual consultation before onset of procurement
season, keeping in view the procurement potential and geographical
spread of the State concerned. Review is made from time to time on the
need for additional procurement centres, if,athyring the procurement
season and required additional procurement centres are also opened.

2. Before the start of every marketing season, Department of Food and
Public Distribution convenes a meeting of State food secretaries, Food
Corporation of India and other stake holders to prepare a detailed action
plan for making the agreements of procurement in the coming marketing
season. Details of number of procurement centres to be opened and
arrangements like purchase of packaging material and storage space are
discussed in the meeting.

3. The Commission charges for procurement by cooperative societies and
self help groups has been increased to 2.5% of Minimum Support Price
(MSP) since 2009-10 to encourage procurement from small and marginal
farmers especially in States where marketing infrastructure is not well
developed. This measure will increase the reach of MSP to farmers
particularly for small and marginal farmers.

4. State Governments are encouraged to adopt Decentralised Procurement
(DCP) system of Procurement so as to maximise procurement and
increase the reach of MSP operations. Under this system, State
governments undertake procurement and distribution of food grains by
themselves. Procured quantities in excess of State's requirement is taken
in the Central Pool for distribution elsewhere, while shorfall is met from
the Central Pool. The DCP system was introduced in the year 1997.
Chhattisgarh, OdishaWest Bengal,Tamil Nadu, Uttarakhand, Kerala,
Karnataka Andaman and Nicobar Islands and Madhya Pradesh are DCP
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States for paddy/Rice and Madhya Pradesh, Uttarakhand, Gujarat,
Chhattisgarh andVest Bengal are DC®tate for Wheat.

5. Instruction have been issued to FCl and states to open procurement
centres at locations convenient to farmers where they could bring their
produce for government procurement.

6. The MSP for wheat in RMS 2009-10 was fixed at Rs. 1080 per quintal,
which resulted in a record procurement of 253.82 lakh tonnes in RMS
2009-10. The MSP of wheat was fixed at Rs. 1100 per quintal and the
procurement of wheat in RMS 2010-11 was 225.14 lakh tonnes. In RMS
2011-12, the Government had announced the MSP of wheat as Rs. 1120
per quintal. In addition, a bonus of Rs. 50 was also approved, which
resulted in procurement of 283.35 lakh tonnes of wheat, which is a record
procurement. The MSP of wheat of RMS 2012-13 has been further
enhanced to Rs. 1285 per quintal.

7. In KMS 2009-10, the MSP of Rs. 950 and Rs. 980 per quintal was fixed
for Comon and Grade 'A' variety of paddgspectively In addition, the
Government had also allowed a bonus of Rs. 50 per quintal on both
varieties of paddy during KMS 2009-1A.total of 320.34 lakh tonnes
of rice was procured during KMS 2009-10. For KMS 2010-11, MSP of
Rs. 1000 and 1030 per quintal for Common and Grade 'A' variety of paddy
was fixed. The procurement of rice in KMS 2010-11 is 341.80 lakh tonnes.
The MSP of Paddy for common and Grade 'A' variety of Paddy was
further enhanced to Rs. 1080 and Rs. 1110 per quintal respectively for
KMS 2011-12. The estimated procurement of rice in KMS 2011-12 is 353
lakh tonnes.

8. The State Governments have been requested to issue instructions for
recording correct market arrivals and ensuring imposition of at least 50%
compulsory levy on rice millers.

Statement-11
Seps taken to preserve the quality of procured foodgrains
during storage

Before the commencement of Rabi and Kharif Marketing Seasons, Department
of Food and Public Distribution, Government of India issue uniform specifications
for procurement of foodgrains for the Central Pool. These uniform specifications are
circulated to FC.l. and all §ate Governments/Agencies with instructions to ensure
that foodgrains are procured strictly in accordance with the uniform specifications.

Foodgrains procured by.@&Il. and $ate Governments/Agencies are stored in
covered godowns as well as in CAP (cover and plinth).

During storage, the following steps are taken for safe storage and
preservations of foodgrains:-
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(@)

(b)

©

(d)

©)

(M

Godowns are constructed on scientific lines making it rodent proof by
having proper height and damp proof by providing pucca .floor

Before the stocks are stored, the godown is properly cleaned and
cobwebs etc., if anyare removed.

Floor and walls are treated with chemicals such as air charging with
Malathion and DDVP (insecticide) to make them pest free.

Markings are provided for stacks and the dunnage material is used on
which foodgrains bags are arranged as per the stack plan.

Prophylactic (spraying of insecticides) and curative measures
(fumigation) are carried out regularly for the control of insects/pests.

Effective rodent control measures are also undertaken.

Following checks/super checks are conducted in the godowns to ensure
proper preservation of foodgrains in storage.

(@)

(b)

©

Fortnightly inspection of stocks on 100% basisT@®chnicalAssistants
for declaring categorization and classification.

Monthly inspection by Manager (QC) - 33% of stocks (1/3rd of stocks)

in a month. Monthly inspection reports (MIR) of Manager (QC) are

scrutinized at Zonal level. Suggestions made therein are to be
implemented and monitored throudtttion Taken Reports (AR)

Quarterly inspection bAGM (QC)

The following inspection schedule is prescribed A&M (Quality Control):-

(@)

(b)

©
(d)

1/3rd of depots in a month so as to cover all the depots in the District
in three months.

5% of stocks are to be checked in a depot having capacity of more than
25000 M.

10% of stocks in respect of depot having less then 25000 MT
Squad Inspection Reports (SIR) AGM (QC) are scrutinized in Hars.,

Revamping of PDS

1287. SHRI SANJA’ RAUT:

SHRI GOVINDRAOADIK:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether Bill Gates article "Make the right choice" in the Hindustan
Times dated 31st Januarg012 is an eye-opener;

(b) whether it is a fact that Government has not taken any concrete
measures to tackle an impending food crisis;



Written Answers to [26 MAR. 2012] Unstarred Questions 87

() whether it is also a fact that every day millions of Indians go to bed
hungry and hundreds of children suffer from malnutrition even though the foodgrain
production of the country exceeds the consumption; and

(d) if so, what appropriate action the Ministry is taking to revamp the Public
Distribution System and to create enough silos to store surplus foodgrains?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b) For
making the country self-reliant in production of foodgrains, various Crop
Development Schemes and Programmes like National food Security Mission (NFSM),
Intergrated Scheme of Oilseed, Pulses, Maize and Oil palm (ISOPOM), Mini
Mission-Il of Technology Mission on Cotton, Integrated Cereals Development
Programme for Rice/Wheat/Coarse Careals under Macro Managemégtiaflture
and Rashtriya KrishiVikash Yojana (RKVY) are being implemented by the
Department ofAgriculture and Corporation throughta®e Governments.

As per Secondddvance estimate (Directorate of Economics anatiSics)
2011-12, the overall foodgrains production in the country is estimated at 250.42
million tones, which is 5.64 million tones higher than the last year's record
production of 244.78 million tones.

(c) and (d) For tackling the problem of hungstarvation and malnutrition in
the country and to ensure that people living below poverty line get adequate food
grains, the Government has been providing food garins at highly subsidezed prices
to the tageted population through thdaf® Governemtns/URdministrations under
the Targeted Public Distribution System (TPDS) and Oté&ifare Schemes (OWS)
such as Mid-Day Meal Scheme, Wheat Based Nutrition Programme, Rajiv Gandhi
Scheme for Empowerment éfdolescent Girls (RGSEAGHAnnapurna, Emeency
Feeding Programme andllage Grain Bank Scheme.

Strengthening and streamlining of the TPDS is continuous process. In
consulatation with thet&te/UT Goverments, a Nine Poiwction Plan was evolved
in 2006, which,inter alia includes continuous review of Below Poverty Line (BPL)/
AntyodayaAnna Yojana (AAY) list and to eliminate bogus/ineligible ration cards
along with strict action to be taken against the guilty to ensure leakage free
distribution of foodgrainsTo improve functioning ofTPDS, $ate/UTs have also
been advised to ensure timely availability of foodgrains at Fair Price Shops, greater
transparency in functioning of TPDS, improved monitoring and vigilance at various
levels and introduction of new technologies such as Computerization of TPDS
operations at various levels.

The Government has decided to create a storage capacity of two million tones
trhough construction of silos, which will be constructed under the Private Public
Partnership (PPP) mode for which food Corporation of India will be the nodal
agency
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Storage of sugar

1288.SHRI SABIRALI : Will the Minister of CONSUMERAFFAIRS, FOODAND
PUBLIC DISTRIBUTION be pleased to state:

(@ the quantum of sugar produced during the last year;
(b) the quantum of sugar stacked in FCI godowns;

() the quantum of sugar lying in the open because of paucity of
godowns; and

(d) the steps proposed to be taken to protect the sugar laying in the open?

THE MINISTER OF SATE OFTHE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEFK.V. THOMAS): (a) Production of Sugar
during last sugar season 2010-11 (October-September) was 243.50 lac tons
(Provisional).

(b) A quantity of 0.261 lakh M§ of sugar was available with FCI as on
01.03.2012, out of which 0.08 lakh MDf sugar was under transit.

(c) Sugar is not stored in the open storage.
(d) Does not arise.
Black marketing in TPDS

1289. DR. K.P RAMALINGAM :
SHRI UPENDRAKUSHWAHA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether a Conference of Food Ministers &agliculture Ministers of the
States and U3 was held on 8th and 9th Febry&®12 in Delhi on th@argeted Public
Distribution System (TPDS) and Storage;

(b) the details of discussions held and the decision taken to check black
marketing of PDS items and the steps taken to create more storing space to check
damaging of foodgrains; and

() the quantum of foodgrains stored in the open by FCI and how much of
it was damaged during the last three years?

THE MINISTER OF SATE OFTHE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b)A two day
Conference onTargeted Public Distribution System andofge with Food and
Agriculture Ministers and Secretaries agat®s/UB was held on 8th and 9th Febryary
2012 at New Delhi.

The Conference discussed regarding expeditious action to be taken by States
towards Computerisation of PDS as a mean to bring transparency in the functioning
of PDS and reduce the incidences of leakages/diversion, black-marketing, etc. of PDS
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commodities.After detailed deliberations, timelines for accomplishing specific
milestones for Computerisation of PDS were recommended.

The Conference also reviewed the progress relating to creation of storage
capacity and time-bound completion of ongoing projects with a view to enhance the
storage capacity and avoid damage to stored foodgrains.

The proceeding and draft recommendations of the Conference are in the
process of finalazition

(c) The quantity of wheat stored in Cover and Plinth (CAP) storage during
last three years in Food Corporation of India (FCI) is given as below:

(Figures in LMTE)

Year Wheat
As on 1-03-2010 9.23
As on 1-03-2011 947
As on 1-03-2012 12.54

The details of foodgrains accrued damaged in CAP during last three years
are given in Statement.

Statement

Region-wise quantity of foodgrains damaged due to storing in CAP of FCI
during last thee years ve.f.2009-10to 2011-12

(Fig. in MTs)

SI.No. Region 2009-10 2010-11 2011-12
(upto Jan.' 2011)
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1 2 3 4 5
12. Punjab 0 0 0
13. Rajasthan 0 0 0
14. Uttar Pradesh 0 0 0
15. Uttarakhand 0 0 0
16. AP 0 0 0
17. Kerala 0 0 0
18. Karnataka 0 0 0
19. Tamil Nadu 0 0 0
20. Gujarat 671 137 195
21. Maharashtra 45 21 1346
22. Madhya Pradesh 0 0 0
23. Chhattisgarh 0 0 0

TotAaL 716 158 1541

Computerisation of ration system

1290. SHRIMATI KUSUM RAL:
SHRI PRABHAT JHA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether Government has started computerisation of ration system along
with ration cards;

(b) if so, the details thereof along with the details of funds allocated for this
purpose, State-wise;

() whether three crore fake ration cards have been detected during
computerisation;

(d) if so, the details thereof, State-wise; and

(e) the details of other steps taken to weed out bogus ration cards and to
streamline Public Distribution System?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEFK.V. THOMAS): (a) and (b)All States/
UTs have been requested to undertaked-to-end Computerization of Public
Distribution System (PDS) on priority basis and to prepare a time-bAatidn
Plan for Computerization of PDS.
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States/UTF like Andhra PradeshAndaman and Nicobar Islands, Daman and
Diu, Delhi, Karnataka, Kerala, Puducherifamil Nadu and Uttar Pradesh have
reported that they have completed the digitisation of ration cards. Fuatheyer
reports received, t8tes/UB such asArunachal Pradesh, Chandigarh, Chhattisgarh,
Dadra and Nagar Haveli, Gujarat, Haryana, Madhya Pradesh, MaMpghalaya,
Nagaland and Sikkim are in the process of digtization of beneficiary database.

A draft Scheme omend-to-endComputerization of Public Distribution System
in all Sates/UB for providing necessary infrastructure and financial supoort has
been prepared which is to be taken up on cost-sharing basis taits/8F. Sate-
wise allocations are yet to be finalized.

(c) to (e) In terms of the PDS (Control) Ord2001, $ate/UT Governments
are to review the lists of BPland AAY families every year for the purpose of
deletion of ineligible families and inclusion of eligible families. The exercise of
deletion of bogus/ineligible cards and inclusion of eligible families is a continuous
process and State/UT Governments are to periodically carry out the same.
Instructions have also been issued to all State/UT Governments to issue warning
to the bogus card holders, through advertisements in the newspapers, to surrender
the bogus cards. Deletion of bogus/ineligible ration cards is also to be undertaken
by Sates/UB subsequent to digitization of ration cards as part of Computerization
of PDS.As a result of these measuresat&/UT Governments have reported deletion
of 221.64 lakh bogus/ineligible ration cards in 26t&/UB. Sate-wise details are
given in Statement.

Statement
Number of bogus/ineligible ration cards deleted by the State/UT Governments
with effect fom July 2006 onwaids

(Updated on 31-12-2011)

SI.No. State/UT Nos. of bogus/ineligible
ration cards
deleted/eliminated

(in lakhs)
1 2 3
1. Andhra Pradesh 27.27
2. Arunachal Pradesh 0.05
3. Assam 0.56
4. Bihar 1.60
5. Chhattisgarh 5.62
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1 2 3
6. Delhi 16.32
7. Gujarat 8.64
8. Haryana 0.03
9. Himachal Pradesh 0.02
10. Jharkhand 0.65
11. Karnataka 18.55
12. Kerala 0.00 &&
13. Madhya Pradesh 24.97
14. Maharashtra 42.20
15. Meghalaya 0.00 *
16. Mizoram 0.02
17. Odisha 2.50
18. Rajasthan 0.03
19. Sikkim 0.01
20. Tamil Nadu 397
21. Uttar Pradesh 8.72
22. Uttarakhand 0.16
23. West Bengal 59.67
(individual cards)
24. Chandigarh 0.08
25. Lakshadweep 0.00 $
26. Puducherry 0.00**
TotAaL 221.64

Actual figures && 114, * 341, $ 300, ** 16

Restructuring of agri commaodity retail chains

1291.SHRIA.A. JINNAH: Will the Minister of CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the National Cooperative Consumer Federation of India Ltd. has
decided to restructure agri commodity retail chains in the country;
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(b) if so, the details thereof and the number of multi-commodity retail shops
functioning in various States and how many retail shops are dysfunctional, and

(c) the steps taken by Government to modernise the operational shops and
to bring dysfunctional shops to stream under restructured programme?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b) No, SiAll
kinds of produces of agriculture, horticulture, floriculture and services related threto,
are handled by NCCF on wholesale basis and NCCF does not have any retail outlets
for these products.

(c) No such proposal is peing before the Government.

Godowns and old storages in rural areas

1292. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether the Ministry has announced the financial assistance under
Central scheme for construction of godowns and cold storages in rural areas in
private capacity;

(b) if so, the details of financial assistance to be provided by the Ministry
and the details of criteria/eligibility for construction of godowns/cold storages in
those areas;

(¢) the rate at which private godowns would be hired by Government for
storage; and

(d) the other actions Government would take to save grains from rotting?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b) The
Government of India, Ministry ofgriculture has launched 'Grameen Bhandaran
Yojana'w.e.f. 01.04.2001 for creation of scientific storage capacity with allied facilities
in rural areas to meet out various requirements of farmers for storing farm produce,
processed farm produce, agricultural inputs etc., and prevention of distress sale by
creating the facility of pledge loan and marketing credit. Under the revised scheme
w.e.f. 26.06.2008, subsidy @ 25% is being given to all categories of farmers,
Agriculture graduates, cooperatives and CWC/SWEHK. other categories of
individuals companies and corporations are being given subsidy @ 15% of the
project cost. In case of NE States/hilly areas and SC/ST enterpreneurs and their
cooperatives andWomen Farmers, subsidy shall be 33.33%. Further the scheme has
been made more attractive by enhancement of maximum capacity to 30,000 MT with
maximum ceiling on subsidy of Rs. 3 crores for other than North Eastern States and
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for North Eastern States the maximum capacity is 25,000 MT with maximum ceiling
on subsidy of Rs. 3.333 crores.

(c) For godowns hired from the private parties by food Corporation of India
(FCI) for storage of food grains, General Manager (Regions) have powers to pay
rentals upto Rs. 4.16 per quintal per month. ED (Zones) have power upto Rs. 5.21
per quintal per month and if higher rates are recieved the proposals are then
finalized by the FCI, Headquarters.

(d) Various steps are taken by FCI to prevent damage to foodgrains.
Prophylactic and curative measure are carried out reguarly for the control of insects/
pests. Effective rodent control measures are also undertaken. Regular quality checks
are conducted to ensure proper preservation of foodgrains in stdkdgeate
dunnage is provided for the foodgrain stocks stored in.GAE dunnage matertial
is cleaned and disinfectedio protect the CARtocks from rain, sun etc. each stack
is covered with a polythene covdie polythene covers are tied with nylon ropes.
Wheat stocks stored in CAP by the State Government/Agencies are subjected to
joint inspection on a regular basis by officers of FCI and the concerned State
Government/Agencies. Stocks are generally issued on the principle of "First in First
out" (FIFO).

Introduction of technologies in PDS

1293.SHRI A.A JINNAH: Will the Minister of CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has introduced new technologies such as Global
Positioning System (GPS), bar coded coupons of PDS foodgrains to prevent
leakages of foodgrains under PDS;

(b) if so, whether this had been introduced on pilot basis in some States;

(c) if so, the details thereof and whether Government would introduce GPS
in other States to prevent leakages of foodgrains under PDS; and

(d) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) to (d) In order to
curb leakages and diversion of foodgrains meantTageted Public Distribution
System (TPDS), a scheme regarding installation of Global Positioning System (GPS)
sets on vehicles carrying TPDS commodities had been taken up in 2007-08 on pilot
basis. $ate Government of Chhattisgarh amdmil Nadu have implemented the
scheme.

Subsequentlyit has been decided to extend this scheme in all thtes®
Union Territories (UB) in the current financial year 2D12 and proposals have
been invited from @&tes/UB for sanctioning funds under the scheme.

No decision has been taken by the Government for introduction of bar coded
coupons for PDS foodgrains. Howeyeome $tes/UB have reported issuance of
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smart cards, food coupons, barcoded ration cards, etc. for the delivery of TPDS
commodities to the beneficiaries, which will help in checking leakages/diversion of
foodgrains. Bar-coding and boimetric identification of beneficiaries are expected to
ensure that food coupons are not misused and that food coupons are given to BPL
families after due varification.

Natonal Foodgrains Movement Scheme

1294. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has drafted or proposes to draft a National
Foodgrains Movement Scheme along with the National Food Seduoity

(b) if so, the details of the mechanism including the scheme developed for
monitoring this entire system;

() whether there is any policy for inter-State procurement of foodgrains;
(d) if so, the details thereof;

(e) whether any study has been made to find out this possibility as a
solution to the problem of procurement and storage; and

( if so, the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) and (b) The
Department of Food and Public Distribution is in the process of preparig a plan for
movement of foodgrains in consultation with Food Corporation of India (FCI) and
Railways. FCI and Railways have been asked to furnish relevant inputs for formation
of such a Plan. Once these inputs are recieved, the Department will finalize the
National Foodgrain Movement Plan.

(c) and (d) No, SirHowever as per the existing Procurement Pqlial}f the
foodgrains conforming to prescribed specifications offered by farmers at specified
Procurement centers are bought by FCl/State agencies at Minimum Support Price
(MSP). In order to increase the reach of MSP particularly to small and marginal
farmers and to encourage consumption of locally procured grains and to save on
transporation costs, the Government introduced the Decentralized Procurement
(DCP) System in  1997. The list of DCP States for rice and wheat is given in
Statement $eebelow). Under the DCP System, the procured quantity of foodgrains
is first utilized for $ate's own Public Distribution scheme and Othaifare Scheme
requirements and surplus, if arig handed over to Central Pool. Deficit is met from
Central pool by bringing stocks from surplugates whether DCB®r non-DCP

(e) No, Sir

(f) does not arise.
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Statement
List of DCP States
Wheat

Madhya Pradesh
Uttarakhand
Gujarat
Chhattisgarh

West Bengal
Rice
Chhattisgarh
Odisha

West Bengal
Tamil Nadu
Uttarakhand
Kerala

Karnataka
Madhya Pradesh
Andaman and Nicobar Islands

Economic viability of Fair Price Shops (FPS)

1295. SHRI PARIMAL NATHWANI: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the economic viability of Fair Price Shops (FPS) has been badly
affected by the exlusion oAPL population from PDS;

(b) if so, the details thereof;

() whether only 23 per cent FPS are viable in terms of earning a return of
12 per cent on capital;

(d) whether this has not encouraged instances to cheat by FPS owners; and
(e) the steps taken to make FPS economically viable?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (e) Under the
Tamgeted Public Distribution System (TPDS), Government provides foodgrains to
State/UT Government for distribution to Below Poverty Line (BPL) families including
AntyodayaAnna Yojana (AAY) families @ 35 kg. per family per month at highly
subsidized pricesAllocation to Above Poverty Line (APL) families is made on the
basis of availability of foodgrains in the Central Pool and the past off-take.
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Presently the allocation of foodgrains f@&PL category ranges between 15 kg. and
35 kg. per family per month at subsidized prices.

The TPDS functions through a network of Fair Price Shops (FPS). The
licences for the FPS are issued under the Public Distribution System (Control) Order
2001, which also lay down the duties and responsibilities of FPS ofimee 2001,
State/lUT Governments have been given the flexibility in the matter of fixing the
margin for the Fair Price Shops (FPSs). The rates of commission to FPS owners are,
therefore, to be determined by the respectiteteS/UE. In order to improve the
viability of the fair price shops through increased turno@avernment has advised
the State/UT Governments that FPS owners should be encouraged to enlarge the
basket of commodities by adding non-PDS items for sale through these outlets.

Wheat procurement

1296.SHRIMATI T. RATNA BAI: Will the Minister of CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether FCI projects a 3.5 per cent increase in wheat procurement at
262.62 lakh tonnes for 2010-knding SeptembeR011;

(b) if so, the details worked out, so far; and

() the present status thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOODAND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) to (c) No, SirThe
Rabi Marketing Season (RMS) for wheat procurement starts frolptstof every
year and terminates on 31st March. Details of wheat procured over last three RMSs
are as follows:

(in lakh tonnes)

Rabi Marketing Season Wheat procurement
2009-10 253.82
2010-11 225.14
2011-12 283.35

Wheat procurement during RMS 2011-12 was 283.35 lakh tonnes, which is
25.85% more than wheat procure during RMS 2010-11.

As per estimate given by State Food Secretaries in the Rabi Marketing
season Review Meeting, wheat procurement in RMS 2012-13 is estimated to be
318 lakh tonnes.

Low price of sugar

1297. SHRI M.V. MYSURA REDDY: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether ex-mill price of sugar in the domestic market is prevailing
below cost of production of sugar;
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(b) if so, whether sugar mills are making losses;
() whether losses are not affecting payment of cane price to farmers;

(d) the steps taken by Government this year to ensure that ex-mill sugar
price remains above the cost of production;

(e) the details of cane price payable, paid and arrears to farmers during
the last three years and the current year as on 31st Jad&dny February and
29th February; and

(H  how Government proposes to get cane price arrears of farmers cleared
especially when sugar mills are making losses?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI. K.V THOMAS): (a) to (d)The ex-mill
price of sugar depends on a number of factors domestic demand and supply
international prices of sugamarket sentiments, etéds regards, cost of production
of sugar it varies from mill-to-mill depending upon thefiefency of its plant and
machinery and technology used, size of the plant, facilities set up for production
of ethanol and co-generation of power and management practices, etc. Hdtvever
is the endeavor of the Central Government to maintain the price of sugar in the
open market, through the policy of regulated release mechanism, at reasonable level
which enables sugar mills to pay remunerative cane price to sugarcane farmers and
is also fair to consumers.

(e) Statements indicating the total cane price payable, paid and arrears to
farmers during the current season 24P (as on 31st January5th February and
28th/29th February respectively) and the last three years are given in Statement-
[, 1I'and Il (Seebelow)

(f) During the current sugar season 2011-12, the Central Government has
allowed export of 20 lac tons of sugar in two tranches of 10 lac tons each to
augment the liquidity of sugar mills so as to enable them to pay cane price in time.
In 2010-11 sugar season, the Central Government had allowed export of 26.18 lac
tons of sugar under various categories for the said purpose. FutteeCentral
Government under Sugarcane (Control) Ord&X66 has delegated powers tmt&
Government/UTAdministrations for enforcing the timely payment of cane price
arrears.
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Satement-|

Total cane price payable, total price paid andrears

during the last three years and the current year
as on3ist January (sugar season-wise)

(Rs. in crores)

Season Position Total Price Total Price Arrears % of arrears
as on payable paid on price
payable
2011-12 31.01.2012 25166.57 18618.17 6548.39 26.02
2010-11 31.01.2011 21098.73 16641.59 4457.13 21.13
2009-10 31.01.2010 18966.09 16430.14 2535.95 13.37
2008-09 31.01.2009 11921.38 9621.31 2300.07 19.29
Statement-| |
Total cane price payable, total price paid,rears
during the last three years and the current year
as on15th February (Sugar season-wise)
(Rs. in crores)
Season Position Total Price Total Price Arrears % of arrears
as on payable paid on price
payable
2011-12 15.02.2012 30688.15 22974.34 7713.81 25.14
2010-11 15.02.2011 25978.54 21116.57 4861.97 18.72
2009-10 15.02.2010 22879.50 20235.30 2644.20 11.56
2008-09 15.02.2009 13989.19 11955.41 2033.79 1454
Satement-111
Total cane price payable, total price paid,rears
during the last three years and the current year
as on28h/2%h February (Sugar season-wise)
(Rs. in crores)
Season Position Total Price Total Price Arrears % of arrears
as on payable paid on price
payable
2011-12 29.02.2012 35,701.90 27,292.28 8,409.62 23.56
2010-11 28.02.2011 28,962.44 24,290.39 4,672.06 16.13
2009-10 28.02.2010 26,402.12 23,734.82 2,667.30 10.10
2008-09 28.02.2009 15,179.31 13,355.64 1,823.67 12.01
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Procurement of wheat for central pool

1298. SHRI MOHD. ALl KHAN: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is proposing to buy 24 mt of wheat for central
pool in the rabi season;

(b) if so, the details thereof worked out, so far;
() the reasons for such buying; and
(d) how Government would use such wheat in the market in future?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROEK.V. THOMAS): (a) and (b)As per
the existing procurement policghe Central Government extends price support for
paddy wheat and coarsegrains through the Food Corporation of India (FCI) and
State Governmentt8te agenciesAll the foodgrains conforming to the prescribed
specifications offered for sale by farmers at specified procurement centres are
bought by the procurement agencies at Minimum Suport Price (MSP). Procurement
is an open ended process and no secific tragets are fixed for procurement. How-
ever as informed by the Food Secretaries ofedént Sates in the review meeting
for ensuing RMS 2012-13, procurement of wheat is estimated to be 318 lakh tonnes
in RMS 2012-13.

(c) and (d) Stocks available in the central pool are used for making
allocations forTameted Public Distribution System (TPDS), OthWgelfare Schemes
(OWS) and Open market Sale Scheme (OMSS). Duringydlae 201-12, 292.91 lakh
tonnes of wheat and 356.7 lakh tonnes of rice have been allocated for TPDS, OWS
and OMSS. For thérear 2012-13, an advance allocation of 499 lakh tonnes for
TPDS and 27 lakh tonnes for OWS has already been made.

Gearing up of PDS

1299. SHRI FARVEZ HASHMI: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the prices of the essential commodities are
on the rise;

(b) whether Government has failed to gear up the public Distribution
System to minimize the impact of unfavourable seasons; and

() the remedial measures taken by Government to check the prices?

THE MINISTER OF SARTE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFK.V. THOMAS): (a) Prices of essential
commodities have shown a mixed trend over the period of last onelyeaspect
of prices of wheat, atta, all the pulses except gram dal and onion, a declining trend
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has been noted, while prices of edible oils, gram dal, sug#, potato and tomato

have shown an increasing trend during this period. Howgwéces of some of

these items such as sugar and gram dal have shown a decline and milk prices have
remained more or less stable during last three months.

(b) With a view to specifically tgret poor sections of societthe Tamgeted
Public Distribution System (TPDS) was launched in 198¥ .control food inflation,
the Government has from time to time maddhoc additional allocation of
foodgrains undefPDS. Alongwith allocations of rice and wheat for Othéfelfare
Schemes, such allocations were also made for festivals and for natural calamities
reliefs to $ates/UB. Srengthening and streamlining ofPDS is a continuous
process which,inter alia, include improved monitoring and vigilance at various
levels and introduction of new technologies.

(c) Measures taken by the government to stabilize the prices of essential
commodities are given in statement.
Statement
Steps taken by the Government to contain price rise
in essential commodities:
A. Short term Measures:
1. Fiscal Measure

() Reduced import duties to zero — for rice, wheat and onion, pulses,
edible oils (crude) and to 7.5% for refind and hydrogenated oils and
vegetable oils.

(i) NDDB has been allowed to import 50000 tonnes of Skimmed Milk
Powder andWhole Milk Powder and 15000 M®f Butter Butter Oil and
Anhydrous Milk Fat at Zero duty undérariff Rate Quota.

@iy Permitted Sugar mills to improt duty-free raw sugar under Open General
Licence (O.@..). Later this facility was extended to private trade on job
basis.

(iv) Permitted STC/MMTC/PEC and NAFED to import duty-free white/refined
sugar initially with a cap of 1 million tonnes. Later duty-free import was
also allowed by other Centralffe GovernmentAgencies and private
trade without any cap on the quantity

2. Administrative Measures
() Removed levy obligation in respect of all imported raw sugar and white/
refined sugar

(i) Banned export of edible oils (except coconut oil and forest based oil)
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(i)

(iv)

V)

(vi)

(vii)

(i)

)

®

(i)

(i)

(xiil)

and pulses (except Kabuli chana and organic pulses up to a maximum
of 10000 tonnes per annum).

Imposed ban on export of non-basmati rice and wheat for short period
of time.

Permitted export of edible oils in branded consumer packs of up to 5 kgs
subject ot a limit of 10,000 tonnes.

Prohibited export of milk powders (including skimmed milk powdenole
milk powder dairy whitener and infant milk food), Casein and Casein
products.

Effected no change ifariff Rate Values of edible oils.

Imposed stock limits from time to time in the case of select essential
commodities such as pulses, edible oil, edible oilseeds, paddy and rice.

Ban on export of onion was imposed for short period of time whenever
required. Exports of Onion were calibrated through the mechanism of
Minimum Export Prices (MEP) of onion.

Maintained the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for
BPL and Rs 3 per kg foAAY) and wheat (at Rs 4.15 per kg for BPL
and Rs 2 per kg foAAY) since 2002.

Suspension of futures trading in rice, urad and Tur by the Forward
Market Commission continues.

Proportion of sugar production requisitioned as levy sugar was
decreased from 20 to 10% for 2011-12 sugar season.

A quantity of 10 lakh tonnes of wheat and 10 lakh tonnes of rice has
been approved for allocation to State/UT Governments for distribution to
retail consumers for the period of Octqgb201l to September2012 under
OMSS. Similary allocation of 50,000 MTof wheat and 50,000 M®f rice

were approved for cooperatives like NAFED, NCCF and Kendriya
Bhandar Allocation of 15 lakh tonnes of wheat was approved for sale
to bulk consumers/small private traders. Out of this approved quatity
6.75 lakh tonnes of wheat and 6.785 lakh tonnes of rice have been
allocated to gtes/UF for distribution to retail consumers for the period
of October 2011 to March, 2012 under OMSS. Simila§ lakh tonnes of
wheat has been allocated for tender sale to bulk consumers through FCI
and sale to small/private traders from FCI godowns under OMSS. 20,000
tonnes of rice has been allocated to NCCF for distribution to retail
consumers of NCT of Delhi.

In order to encourage more lifting under OMSS retail and bulk schemes,
it was decided to reduce prices under OMSS for both bulk sale and
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retail sale. For the year 2011-12 (October 2011 to September 2012) price
of wheat and rice for retail sale under OMSS scheme to State/UT Gov-
ernment were fixed uniformly at MSP for the previous year and no
freight chages have been levied. Similarjor sale of wheat through
tender to bulk consumers, price was fixed at MSP in wheat procuring
States, while in other States only 50% of freight charges have been
levied.

(xiv) An additional adhoc allocation of 123.68 lakh tonnes of rice and wheat
have been made so far comprising following allocations:

() 50 lakh tonnes of foodgrains to BPlamilies in May 2011 for
distribution upto March, 2012.

(i) 50 lakh tonnes tAPL families in June, 201 for distribution upto
March 2012, thereby increasing the montARL allocation to 15 kg-
35 kg per family per month.

(ify 23.68 lakh tonnes of foodgrains allocated during ,J@Q11 to
Feburary 2012 to 174 poorest/backward districts in 2&@t&s (as per
Supreme Courd’ orders).

(xv) Extended the scheme for distribution of subsidized imported pulses
through $ate Governments/WT with subsidy of Rs 10/- kg for
distribution to BPL families @ 1 kg per month up to 31.03.2012.

(xvi) Extended the scheme for distribution of subsidized imported edible oils
through $ate Governments/WT with subsidy of Rs. 15/- kg for
distribution to ration card holders @ 1 litre per ration card per month
up to 30.09.2012.

Allocations to Jammu and Kashmir
1300. SHRI GN. RATANPURI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) the quantity of rice, wheat and sugar allocated to Jammu and Kashmir
under the Public Distribution System (PDS) undé@l, BPL and AAY categories
separately;

(b) how much population is covered in the State under those categories;

() whether Government intends to cover the whole population as enumer-
ated in 2011 census under PDS and if so, by when; and

(d) if not, by when Government intends to increase the allocations under
PDS To Jammu and Kashmir and by how much quantity?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) to (d) The
commodity-wise details are as under-
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FOODGRAINS: Under theTameted Public Distribution System (TPDS),
allocation of foodgrains is made on the basis of 1993-94 proverty estimates of
Planning Commission and March 2000 population estimates of Registrar General of
India or the number of families actually identified and ration cards issued by the
States/UnionTerritories (UB) whichever is lowerJammu and Kashmir is being
made full allocation @ 35 kg. per family per month for all accepted number of 7.36
lakh Below Poverty Line (BPL) families, including 2.82 lakhtyodayaAnna Yojana
(AAY) families and 10.66 lakiibove Poverty Line (APL) Families in thetefe.

The details of the monthly allocation of rice and wheat being made for the
AAY, BPL and APL categories undefPDS (as for the month of March 2012) to
Jammu and Kashmir are as under:

(in tons)
Commodity AAY BPL APL Total
Rice 7,187 12,627 24,617 44,431
Wheat 1,762 4,181 12,693 18,636
GranD ToTAL 8,949 16,808 37,310 63,067

Also, to enable the State Government to meet the requirement for additional
BPL families in the State, Government of India has made an additional allocation
of 56,440 tons of foodgrains each for thiears 2010-1 and 201-12 for distribution
to BPL families at BPL issue prices.

In addition to above, allocation of 9705 tons for B&hd 2052 tons foAAY
families have also been made in 2011-12 for additional BPL families in poorest/
backward districts of Jammu and Kashmir in pursuance of the directions of Hon'ble
Supreme Court and recommendations of \fliedhwa Committee.

Provision for revision of allocation of food grains annually based on the
actual or estimated population, as the case may be, has been made in the draft
National Food Security Bill.

SUGAR: Details of the allocation of levy sugar during sugar season
(October-September) 2010-2011 and 2011-12 (upto January 2012) made to Jammu and
Kashmir as per total projected population as on 01.03.2000 are as under:

(Quantity in MT)

Sugar Season 2010-11 2011-12

Quantity 87833.6 28516.8

Goverment has not taken any decision to enhance the allocation of levy
sugar as per population of 2011.
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Food security to BPL category

1301. SHRI MOHD. ALI KHAN: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has assured food security to BPL category;
(b) if so, the details thereof during the last three years; and
() the views of the States involved in such proposals?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) to (c)The
Government is implementingargeted Public Distribution System (TPDS) to meet
the requirements of food securityarticularly for the poor and vulnerable sections
of the population, under which foodgrains at subsidised prices are allocated to 6.52
crore Below Poverty Line (BPL) families, including 2.43 crdxatyodaya Anna
Yojana (AAY) families, in the country @ 35kg per family per month. the Govern-
ment is also implementing Oth&velfare Schemes (OWS) such as Integrated Child
Development Services (ICDS), Mid Day Mea\nnapurna etc. to ensure food
security of especially vulnerable groups.

Details of foodgrains allocations for BPtategory (inculdingAAY) under
TPDS and under OWS during the last three years are as under:

(in lakh tons)

2008-09 2009-10 2010-11 2011-12
TPDS 276.01 276.09 276.78 276.78
ows 4141 42.11 50.10 49.06

In addition, based on demands received framteS/UnionTerritories (UB) for
higher allocation of foodgrains based on current population and the availability of
stocks in the Central Poohdhoc additional allocation of foodgrains have been
made during 2009-10 to 2011-12, as per details given below:

(in lakh tons)

Year Total
2009-10 36.08
2010-11 80.66
2011-12 73.69

The Above includes allocation of 23.69 lakh tons of foodgrains made to BPL
and AAY families to 174 poorest districts in 27%afs in pursuance of the orders
dated 14-05-2011 and 14-09-2011 of the Hon’ble Supreme Court and on the recom-
mendations of the High Powered committee headed by Justice (Retd\WdiRwa
made during July2011 to February2012 as well as 1473 tons of foodgrains to 6
districts in 4 States for running community kitchen to provide cooked food in
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places like city hospitals, bus stands and pockets inhabited by poor and vulnerable
people in collaboration with Corporations and PSUs.

Upward trend in the prices of essential commodities
11302. SHRI MEGHRAJ JAIN:
SHRI RAGHUNANDAN SHARMA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether the prices of the essential commodities have shown an
upward trend as compared to last year;

(b) whether the price monitroing cell studies and analyses the trends of
the prices of important commodities through various sources and the information
so collected and the status report is presented before the committee of secretaries
and the Cabinet Committee on Prices;

() whether inspite of these measures adopted by Government, the prices
of most of the essential commodities have not shown a declining trend; and

(d) if so, the measures adopted to control the prices of essential
commodities?

THE MINISTER OF SATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) to (d) Prices of
essential commodities have shown a mixed trend over the period of last one year
In respect of prices of wheat, atta, all the pulses except gram dal and onion, a
declining trend has been noted, while prices of edible oils, gram dal,, suijar
potato and tomato have shown an increasing trend during this period. However
prices of some of these items such as sugar and gram dal have shown a decline
and milk prices have remained more or less stable during last three months. The
price monitoring cell studies and analyses trends of the prices of important com-
modities and the information so collected and the status report in this regard is
presented before the committee of secretaries and the Cabinet Committee on Prices.
Measures taken by the government to stabilise the prices of essential commodities
are given in statement. [Refer to the Statement appended to the answer to USQ
No 1299 (part c)].

Establishment of new sugar mills in Gujarat

11303.SHRI RAGHUNANDAN SHARMA: Will the Minister of CONSUMER
AFFAIRS, FOODAND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Central Government has received any proposals from the
Gujarat Government for establishing new sugar mills in the State;

(b) if so, the details thereof; and

TOriginal notice of the question was received in Hindi.
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(c) the steps being taken by the Central Government for establishment of
new sugar mills in the State?

THE MINISTER OF SRTE OFTHE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF K.V. THOMAS): (a) The Central
Government has not received any proposal from the State Government of Gujarat to
set up new sugar mill in the State.

(b) Does not arise.

(c) The Central Government with a view to encourage setting up of new
sugar mills in the country has de-licensed the sugar industrg Entrepreneurs
are free to set upew sugar mills at their preferred locations subject to compliance
of rules ad regulations of the Central/State Governments.

Implementation of XBRL

1304. SHRI NAND KUMAR SAI: Will the Minister of CORPORAE AFFAIRS be
pleased to state:

(@) whether Government has formed a committee to develop the roadmap for
future implementation of eXtensible Business Reporting Language (XBRL);

(b) if so, the details thereof;
(c) the details of terms of references of the said committee;

(d) whether Government has invited suggestions from various
stakeholders; and

(e) if so, the details of suggestions/comments, sorémeived by Governmeriih
this regard?

THE MINISTER OF SATE IN THE MINISTRY OF CORPORAE AFFAIRS
(SHRI R.PN. SINGH): (a) to (c)Yes, Sir The Ministry has set up a committee in
November 2011 comprising of XBRL experts and representatives from the corporate
sector as well as the Institute of Chartefsctountants of India (ICAI) with the
following terms of references:

i. ldentification of class of companies and various reports to be filed
in XBRL in Phase-wise manner

i. Development of Taxonomies to be used by Corporates for their
regulatory filings to government agencies.

il. Extensions inTaxonomies and XBRIAssurance framework.
iv. Training, awareness and capacity building of stakeholders
v. Framework for consumption and dissemination of XBRL data.

(d) and (e)Yes, Sir Information regarding setting up of the committee and
its terms of reference has also been put on the Mirgswgbsite: wwwnca.goun
for information of the general public, and for their suggestions and comments.
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In response to this, a large number of suggestions have been received
regarding;

i. new accounting concepts (elements) in the taxonomy

i. approach that may be adopted in development of applicable taxonomies,

i. approach that may be adopted for resolving technical issues like
‘extensions’ in taxonomies and rendering of XBRL documents,

iv. phase wise coverage of new companies/filings in XBRL,
v. framework for consumption and dissemination of XBRL data, etc.

These suggestions have been shared with the Committee for examination
and possible incorporation in the roadmap for future implementation of XBRL by
the Ministry

Registration of companies

1305.DR. K.P RAMALINGAM: Will the Minister of CORPORAE AFFAIRS
be pleased to state:

(@ whether Government proposes to make enrolment of all foreign
companies, engaged in online business practice, with the Register of Companies
mandatory in a bid to make such companies engaged in online and direct to home
business practices accountable;

(b) if so, the details thereof and whether the need to have control over
such organisations was felt in the wake of increasing instances of online business
that cut across national boundaries; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF CORPORAE AFFAIRS
(SHRI R.EN. SINGH): (a) to (c) Under the Companiégt, 1956, there is no specific
provision for mandatory registration of foreign companies engaged in on-line
business practices. Howeydeeeping in view the present scenario which has been
witnessing a large number business transactions through electronic mode, the
Government has proposed to modify the definition of term ‘foreign company’ under
the Companies Bill, 2011 to provide for effective regulation of such entities. Clause
2(42) of the Bill, defines the term ‘foreign company’ to mean any company or body
corporate incorporated outside India which,-

(@ has a place of business in India whether by itself or through an
agent, physically or through electronic mode; and
(b) Conducts any business activity in India in any other manner

Requirements in respect of various disclosures and other compliances to be
made by foreign companies have been provided in Chapter 22 of the Companies
Bill, 2011 (Clauses 379-393).
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The Companies Bill, 2011 has been introduced in the Lok Sabha on 14th
December 2011 and the same has been referred to the Hon’ble Parliamentary
Standing Committee on Finance.

Regulation of foreign Chartered Accountant Firms

1306. SHRI RAM KRIPAL YADAV: Will the Minister of CORPORAE
AFFAIRS be pleased to state:

(@) whether it is a fact that Indian Charterédcountant (CA) Firms are
being regulated by the Institute of Chartersctountants of India but the foreign
CA firms parctising in India are not regulated by any regulatory body;

(b) if so, how Government is exercising control on those foreign CA firms;

(c) whether it is also a fact that few Indian CAs involved in Satyam case
were punished and debarred from practice, but not the foreign CA firms still
practising in India;

(d) if so, whether those foreign CA firms would be debarred from practising
in India; and

(e) if so, the details thereof and the action taken by Government, if any?

THE MINISTER OF SATE IN THE MINISTRY OF CORPORAE AFFAIRS
(SHRI R.EN. SINGH): (a) and (b)The Indian Charteredccountant (CA) firms are
regulated by the Institute of Charterédcountants of India (ICAIl) in terms of
provisions of the ChartereficcountantsAct, 1949 and the Rules and Regulations
framed thereunderFuther no CA firms, whether Indian or foreign, can operate in
the area of audit/assurance services in India without being registered with the
ICAI. 1t is, however possible that several “Multination&lccounting Firms” may
be operating in the country in the fields of audit/assurance services through Indian
Audit firms/Members who are registered with the ICAI.

(c) and (e)Yes Sir action has been initiated against the statuftuditors
of Satyam Computer Services Limited, namely Pléaterhouse, Bangalore and its
members. The names of CA. Pulavarthi Siva Prasad, CA. Chintapatla Ravindernath
and CA Srinivas Talluri have been removed from the Register of Members
permanently and also a fine of Rs. 5 lac each on all of them has been imposed.
The decision on awarding punishment to (A Gopalakrishnan, and CA.S.
Prabhakar Gupta is likely to be taken by the Disciplinary Committee of the ICAI
at its next meeting.

Area under Coal India limited

1307. SHRI SHYAMAL CHAKRABORTY: Will the Minister of COAL be
pleased to state:

(@ whether Coal India Limited (CIL) lays waste to large tracts running into
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thousands of hectares flouting environment guidelines of the Ministry of
Environment and Forests;

(b) the total area covered by open mines as on 31st March, 2011,
State-wise;

(c) the area reclaimed, State-wise;

(d) the names of Open Cast Projects (OCPs) closed between 1980 and
2000, State-wise;

(e) the area covered by these OCPs, State-wise; and
(H the quantum of land reclaimed, State-wise?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU PAIL): (a) Coal India Limited is not flouting the guidelines of
the Environment Ministry and not wasting large tracts of land.

(b) and (c) the estimated details of total area covered by opencast mines as
on March 2011 and the area reclaimed State wise are as under:

State Total Area of Opencast Mines Total Area
(excavated) as of March 2011 Reclaimed
in HA in HA
West Bengal 1345.79 1074.00
Jharkhand 8409.77 5170.92
Madhya Pradesh 4397.14 1708.38
Uttar Pradesh 1263.37 168.99
Chhattisgargh 4567.91 1693.59
Odisha 3458.03 1917.09
Maharastra 5170.00 532.13
Assam 119.62 19.80
28731.63 12284.90

(d) to (f) The information is being collected and will be laid on fable
of the House.
Monsoon predictions

1308. SHRI TARUN VIJAY: Will the Minister of EARTH SCIENCESbe
pleased to state:

(@ whether Government is aware of dismal monsoon forecasts by certain
foreign metcorological departments for 2012;

(b) whether the Indian Meteorological Department (IMD) is aware of the
same;
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(c) if so, the details of preparatory steps being taken and if not, by when
IMD’s monsoon projections are expected to be ready;

(d) the details of monsoon related projections of IMD during the last
three years and the corresponding actual figures;

(e) what is the statistically acceptable margin of error between the
projections and actual observation and whether such a difference lies between
those figures; and

(f) if not, whether Government plans to change the methodology of
monsoon forecasting?

THE MINISTER OF SATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI ASHWANI KUMAR): (a) Yes, Sir

(b) Yes, Sir

(c) Government is aware of deficit monsoon seasonal rainfall forecast, for
June-Septembger2012, by certain foreign institutions/departments based on the
simulations of dynamical model#As per the seasonal forecasts issued by the
Frontier Research Institute, Japan in February 2012, India is expected to experience
below normal rainfall during the coming monsoon season of 2012. However
forecasts from the United States National Centers for Environmental Prediction
(NCEP) and United Kingdom Meteorological Office (UKMO) suggest above normal
rainfall during the monsoon season of 2012. The present skill of these dynamical
models predicting Indian monsoon seasonal rainfall is not yet reached satisfactory
levels.

(d) Monsoon projections of IMD for the Last three years are given in
Statement. $eebelow)

(e) the present level of operational acceptability of error margin is of 5% for
the forecasts of all-India seasonal monsoon rainfall. The forecast verification of last
3-years suggests that only during 2009 the error margin was higher than 5% due
to persistence of warmer sea surface temperature anomaly over equatorial Pacific
Ocean (El Nino) beyond the expected duration as envisaged at the time (April 2009)
of finalizing Monsoon-2009 seasonal rainfalll forecast.

(f) Currently IMD uses a suite of statistical models for prediction of
seasonal monsoon rainfall over india. Such a mechanism is continued to be used
due to non-availability of a suitable coupled ocean-atmospheric model with a
proven performance of capturing the realistic monsoon rain fall variability over
India.

We are examining the performance of coupled ocean-atmospheric models of
NCER USA and UKMO for their suitability for seasonal monsson rainfall
predictions.
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Statement
Monsoon projections of IMD fo2009, 2010, 2011

Region period Issued on Forecast Actual
(% of LPA) (% of LR

All India June to 17 April, 2009 96 +5 78
September 24 June, 2009 93 +4

All India June to 23 April, 2010 98 +5 102
September

All India June to 25 June, 2010 102 +4
September

All India June to 19 April, 2011 98 +5 102
September

All India June to 21 June, 2011 95 +4
September

Freedom of press in Bihar
1309.SHRI GOVINDRAO ADIK: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether it is a fact that the Chairman of Press of India has stated that
there is violation of freedom of press in Bihar;

(b) if so, the details thereof;

() whether Government has constituted a three-member panel to proble
complaints of journalists in the State; and

(d) if so, by when the panel would submit its report?

THE MINISTER OF SATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHUR MOHAN JATUA): (a) and (b)The Chairman,
Press Council of India (PCI) during his recent visit to Patna, received complaints that
journalists in Bihar find it difficult to discharge their journalistic duties due to fear
of harassment and of losing their job as the authorities put pressure on the
proprietors to do so.

(c) and (d) The Press Council of India (PCI), an autonomous body has been
set up under the Press Coungit, 1978 with one of its objectives of preserving
the freedom of pressthe PCI has constituted a three-member Fact Findleam
from among the members of the Council, headed by Shri Rajeev Ranjan Nag, to
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investigate the mattelThe Team would submit its report to the Chairman, PCI after
its visit to Patna and main District Headquarters between 1st tépth

Broadcasting Services Regulation Bill

1310. SHRI N. BALAGANGA:Will the Minister OF INFORMAION AND
BROADCASTING be pleased to state:

(@) the present status of Broadcasting Services Regulation Bill, to regulate
broadcasting services like TV channels and FM Radio and by when it is likely to
be implemented;

(b) whether Government proposes to issue any guideline for controlling
broadcasting of content and frequency by FM radio at present;

(c) if so, the details thereof and by when these guidelines are likely to be
issued;

(d) whether Government has allayed the apprehensions expressed by
various associations about uplinking and down linking norms; and

(e) if so, the details of the apprehensions and the steps taken by
Government to allay their fears?

THE MINISTER OF SRATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHUR MOHAN JATUA): (a) The Ministry had
formulated a draft Broadcasting Service regulation Bill in 2007 for ensuring orderly
growth of Broadcasting Services and the same was placed on the website of the
Ministry inviting comments of stakeholders. Howegvéiere was stif opposition
from stakeholders on the proposed structure of the Broadcast Regulator as well as
on the issue of regulation of conte’t.Task Force was subsequently constituted
under the Chairmanship of the then Secretawnistry of Information and
Broadcasting on 27th Novemhe2009 to hold wide ranging consultations with
stakeholders to understand their perspective on the need, scope, jurisdiction,
organizational structure, powers and functions of an independent Broadcast
Regulator and the issue relating to regulation of content and furnish its
recommendations to the Governmehtnumber of diveging views emaged during
its consultations. Howevewithin the industry the preponderant view is that self-
regulation is the best way to regulate the media and no purpose would be served
by introducing any other measures to regulate content. Meanwhile, the industry has
set up a self regulatory mechanism for content regula#i@npart of their self
regulatory initiative, the Indian Broadcasting Foundation (IBF) has set up the
Broadcasting Content Complaint Council (BCCC) to regulate the content on general
entertainment channels. The News Broadcasters to consider the content related
complaints of news channeladvertisement &andard Council of India (ASCI) has
also developed a Code of conduct for self regulation in advertising and they have
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set up a Consumer Complaints Cell (CCC) to examine complaints relating to
advertisements.

(b) and (c) So far as Private FM radio broadcasters are concerned, loggers
have been installed by Broadcast Engineering Consultants India Limited (BECIL) at
each Common Transmission Infrastructure. Off air programmes broadcast by each
private FM channel are stored in these loggers for 3 months. This stored programme
is checked on monthly basis for any violation by BECIL.

(d) and (e) No such representations were received from Broadcasters/
Associations in this regard. The uplinking and downlinking guidelines have been
notified by the Ministry on the 5th of December 2011.

Unified licences for broadcasters and cable operators

1311. SHRIA. ELAVARASAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@) whether broadcasters and cable industry are upset Wathcom
Regulatory Authority of Indias stand on unified licences saying that the move
would open a backdoor for telecom companies and BroadWaralessAssociate
licence holders to enter into broadcasting services by-passing the mandate of the
Ministry; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHUR MOHAN JATUA): (a) and (b)TRAI had
issued “ Draft Guidelines for Unified Licensing Regime” on 16th January 2012 for
consultation with the stakeholders. Subsequentlyile framing the guidelines for
migration, the draft guidelines for Unified and Class Licence and issues raised
therein also underwent some modification. Therefore, TRAI released “draft
guidelines for Unified Licence/Class Licence and Migration of Existing Licences” on
10th February 2012 for comments of the stakeholders, which consisted of the draft
guidelines for Unified and Class Licence as well as draft guidelines for migration
of existing Licences to the Unified licensing Regime. It included the following clause
in the scope of Unified licence:

“The Licensee cannot provide broadcasting services, for which a separate
licence/registration is required as per Cablé Act 1995 and guidelines for DTH
Licence issued by Ministry of Information and Broadcasting.” (Clause 5.1 f).

In response to “Draft Guidelines for Unified Licensing Regime” issued on
16th January 2012, one stakeholder has commented that “this appears to be an
attempt to give the telecom players a back door entry and access to expensive
broadcast spectrum”, while another stakeholder commented tratdhot believe
that Content and Media (Channel Licenses and the licenses to uplink and downlink)
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can in any manner be brought under unified licensing as these relate to content and
media and subject to exclusive Regulatory Control by the Ministry of | and B.”
However after the issuance of “draft guidelines for Unified Licence/Class Licence
and Migration of Existing Licences”on 10th February 2012 for consultation, no such
comment from any stakeholder has been received by TRAI. Ministry of Information
and Broadcasting has also not received any comment from any stakeholder

Regulation of news-items and programmes

t1312. DR. PRABHATHAKUR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government has any rules to regulate the content of news-items
and programmes telecast by news channels;

(b) if so, the details thereof;

() whether there is a need to maintain freedom of press and control the
misuse of this freedom simultaneously;

(d) whether electronic media falls under the jurisdiction of Press Council of
India;

(e) whether telecasting/broadcasting of anti-social programmes based on
the crimes like sensation, murderape do not tantamount to a soft of social
pollution;

() the details of measures taken by Government to regulate such
programmes on news channels; and

(9) if no measures have been taken, the reasons therefore?

THE MINISTER OF SRATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHUR MOHAN JATUA): (a), (b) and (e) to (gJhe
telecast of programmes including news-based programmes on private satellite TV
channels is regulated as per the Cald&evision Networks (Regulatioct, 1995
and Rules framed thereund®vhile theAct does not provide for any pre-censorship
of the programmes telecast on such TV channels, it prescribes that all programmes
should be inconformity with the prescribed Programme Code, which contains a
whole range of principles to be followed by these TV channels.

Further as part of self-regulation of newsV channels, the News
Broadcaster#\ssociation (NBA), which represents the private television news and
current affairs broadcasters, has also formulated Code Of Ethics and Broadcasting
Standards to self-regulate based on the principles of (i) Impartiality and objectivity
in reporting, (i) Ensuring neutrality(iii) Reporting on crime and safeguards to
ensure crime and violence are not glorified (iv) Depiction of violence or intimidation
against women and children,(v) Sex and nydi%y) Privacy etc. The Government

TOriginal notice of the question was received in Hindi.
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has been promoting self-regulation so that healthy content generation takes place
at the level of news channels themselves.

Government has also set up an Electronic Media Monitoring Centre (EMMC)
to monitor the content of private television channels with reference to the violation
of Programme anddvertising CodesAn Inter Ministerial Committee (IMC) has also
been set up to look into the specific complaints or suo motu take cognizance against
the violation of Programme arftvertising Codes and appropriate action is taken
as per the CableTelevision Networks (Regulationict, if any violation is
established.

(c) The freedom of press is enshrined in the ConstitutioArtisle 19(1)(a)
guarantees right to freedom of speech and expression and freedom of press is a
corollary of this fundamental right. Howeyeahere are reasonable restrictions to the
right on certain grounds which are laid down under 19(2) of the constitution.

In pursuance of the policy to uphold the freedom of the press the Government does
not interfere in its functioning. Howevethe Press Council of India, a statutory
autonomous bodyhas been set up under the Press Codwatjl 1978 with the twin
objective to preserve the freedom of Press and to maintain and improve the
standards of newspapers and news agencies in India and also to inculcate the
principles of self-regulation.

(d) The electronic media does not fall under the jurisdiction of the Press
Council of India.
Recruitment in broadcasting services

1313. SHRIANIL MADHAV DAVE: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ how many persons have been recruited in broadcasting services as
officers during the ten years by the Union Public Service Commission;

(b) whether there are some problems owing to regularization of some
employees due to conflict with the Indian Information Service rules/acts; and

(©) how many of them have been regularized during the last ten years, the
details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHUR MOHAN JATUA): (a) No recruitment in the
broadcasting services has taken place during the last ten years through the Union
Public Services Commission.

(b) No such problem has been reported to the Ministry

() Does not arise.
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Review of Doordarshan programmes

t1314. SHRI BHAGA SINGH KOSHYARI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(@ whether the quality review of the programmes broadcast by
Doordarshan Kendras/All India Radio had been madea-vis private companies;

(b) if so, the outcome thereof;
(c) the major shortcoming identified therein; and
(d) the corrective measures taken/proposed to be taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHUR MOHAN JATUA): (a) and (b) Prasar Bharati
has informed that review of the content and quality of Doordarshan/AIR
programmes is a continuous process. DoordarshanA#Rddo not compete with
private channels as their primary mandate is public service broadcasting

However the quality review of DD programmes is being made by
Doordarshan Kendras throuth weekly feed-back studies conductddNMyMedia
in urban areas and DAR(DoordarshanAudience Researcfelevision Ratings)
survey by Audience Research Unit, DG: Doordarshan in rural areas. Outcome/
assessment of programmes of DD1 and private channels reveals that outay 59
programmes, DDI got 25 programmes in urban areas a$AMrMedia report and
35 programmes out of 50 in Rural areas as per DARvey report.

All India Radio has a wide network #udience Research Units across the
country which periodically conducts audience surveys and regularly provides
feedback about the programmes broadcast derdift AIR stations/channels. Joint
ProgrammeAdvisory Committees/ Progammfdvisory Committees, constituted at
variousAIR Stations/Doordarshan Kendras, include distinguished personalities from
various fields. The members give their suggestions for improvement in the quality
of programme. Feedback received through their letters, E-mails, phone-calls and
SMSes are also given due importan&k.India Radio is also improving its network
to enhance technical quality of programm&HR FM channels are generally more
popular than private FM channels, as per Rafliglience $udy by Audience
Research UnitAll India Radio conducted during 2010-1

(c) No specific shortcomings have been observed.

(d) Does not arise.

TOriginal notice of the question was received in Hindi.
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Obscene advertisements

11315. SHRIMAT MAYA SINGH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether it is a fact that obscene advertisements are being served to
audiences and readers by electronic media and print media:

(b) the action taken thereon:
() the number of persons punished for obscene advertisements:

(d) whether it is also a fact that authorities are facing difficulties in
controlling the obscene advertisements despite having laws against it in the
country; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHUR MOHAN JATUA): (a) and (b) So far as
electronic media (private satellite TV channels) is concerned, certain instances of
telecast of obscene advertisements have come to the notice of the Government.
Telecast of advertisements on private satellechannels is governed by the Cable
Television Networks (RegulatioAct, 1995 and the Rules promulgated thereunder
which do not provide for pre-censorship of such advertisements. Hgwalrer
advertisements telecast on these TV channels are to be strictly as per the
Advertising Code prescribed thereundd@he code adequately prescribes that
indecent vulgar suggestive repulsive or fehsive themes or treatment shall be
avoided in all advertisements. The Code also provides that no advertisement which
violates the Code for self-regulation in advertising, as adopted bydhertising
Standards Council of India (ASCI), shall be carried in the cable service. The details
of action taken in case of obscene advertisements in the recent past are given in
the Annexure.

As regards Print Media, in pursuance of the policy to uphold the freedom
of the press, the Government does not interfere with its functioning. Hawteeer
press Council of India, a statutory autonomous body has been set up under the
Press CounciAct, 1978 with the twin objectives to preserve the freedom of the
press and to maintain and improve the standards of newspapers and news agencies
in India and also to inculcate the principles of self-regulatdecordingly, the
Council has built ‘Norms of Journalistic Conduct’ which cover principles and ethics
of journalism for adherence by the media. The Norm 17 on the subject “obscenity
and vulgarity to be eschewed” prescribes that the newspaper/journalists shall not
publish anything which is obscene, vulgar or offensive to public good taste. The
complaints of content in print media, which are violative of “Norms of Journalistic
conduct” are received and adjudicated by PCI under Section 14 of the Press Council

TOriginal notice of the question was received in Hindi.
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Act, 1978.The Council can warn, admonish or censure the newsp#pemews
agency the editor or the journalist as the case mayTie details of complaints

of obscene content received by the PCI and the action taken thereon in the recent
past is given in the StatemenSegbelow)

(c) to (e): So far electronic media is concerned, as per Section 16 of the Cable
Television Networks (Regulationjct, 1995, whoever contravenes any of the
provisions of theAct shall be punishable with the punishment prescribed
thereunderHowevey the data in case of invocation of this provision by various law
implementing agencies all over the Country is not available on the Ministry of

Information and Broadcasting.

Statement
Details of complaints of obsence content received by the PCI
and the action taken there on the recent post

Electric Media

Sl Name ofAdvertisement
No.

Action taken

1. Advertisement oAxe Effect deodorant

2. Advertisement of SetVet deodorant
3. Advertisement of Zatak deodorant

4, Advertisement of Idea 3 G mobile
phone

Advertisement of Manforce Condom
Advertisement of Liliput kid's wear

Advertisement of Killer Deo

o N o O

Advertisements relating to:

() FastTrack
(i) Wild Stone Deo
(ify Tata Docomo

9. 'Advertisement oAXE SHOWER GEL'

The matter was taken up witlalvertising
Standards Council of India (ASCBH.SCI
issued direction to the advertisers to
modify/withdraw the advertisement
-do-

-do-

The matter was taken up withSCI
However ASCI did not uphold the
complaint.

-do-

-do-

-do-

ASCI has not upheld the compliants in
case of these advertisements. However
it has recomended that these should be
shown outside family viewing hours
(11.00 p.m. - 6.00 a.m.) This particular
recommendation oASCI is under
consideration of the Government

Reply ofASCI is awaited.
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Print media

Details of cases adjudicated by the Press Council of India.

and Unstarred Questions

Sl. Parties Decided on Action taken
No.
1 2 3 4
1. Complaint of Shri R.\V'Sharada July 30, 2010 Advise
State PresidentVorking
Journalist union, M.Pagainst
the Editor Dainik Navbharat,
Bhopal
2. Complaint of Shri Sanjay Bansal July 30, 2010 Closed with

Advocate/President, Desh
Kalyan Samiti, Moradabad,
U.P. against the Editor
Dainik Jagran KanpulJ.P

3. Complaint of President, Pragatisheel July 30, 2010
PatrakarAssociationAgra, U.P against
the Editor I- Next KanpurU.P

observations

Reprimanded

4, Complaint of Shri Sukh Deo Singh, SikarJuly 30, 2010 Closed
against the Editor Rajasthan Patrika,
Jaipur Rajasthan

5. Complaint of Shri Edara Gopi Chnad, July 30, 2010 Guidelines
State General Secratarfnti-obscenity Reiterated
Forum, GantyrA.P. against the Editor
Andhra JyothiAndhra Pradesh

6. Complaint of Shri Edara Gopi Chand, July 30, 2010 Guidelines
State General Secretaiyti-Obscenity Reiterated
Forum, GunturA.P. against the Editor
EenadA.P.

7. Complaint of Shri R.S. Saxena October 29,2010 Cautioned

Retired Senior Commercial Officer
Central Railways, Mumbai
against the Editor

The Times of India, Mumbai.
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1 2 3 4

8. Complaint of Shri N.VRamakrishana, = October 29,2010 Censured
Kottayam, Kerala against the Editor
Fire Magazine, Kerala

9. Complaint of Shri Sidheswar October 29,2010  Advise
Acharyya,West Bengal against
t